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Composition of the Public Aceounts Committee 

~ 

.t 
1. The Hon~le Dr. John MaUhai. Finance Minister. 

Jlnaber. 

!. Shri B. Das 

os. Xazi Syed Karimuddin .. Shri Krishna Qhandra Shanna 

-I. Shri Upendranath Barmans 

... ShriMahavirTyagiJ 

-,. Professor 8hibban La} Sakaena 

s. 8hri L. Krishnaswami Bharathi 

t. ProfesMOr Nibaran Chandra Leak .. 
10. 8hri R. Sankar 

11. Shri Raj Bahadur 

11. Pror..or K. T. Shah 



In accordance with the arrangement agreed to by our predecessors the usua.l 
:appropriation accounts and Audit Reports were not prepared for the pre-pa.rtition 
period of 1947-48 but memoranda containing the more important financial irregu-
Jarities prepared by the Auditor General were placed before us for consideration. 
We have examined these memoranda and we append the minutes of the proceedings 
which we desire, as usual, to be treated as part of our Report. 

2. In our Report on the accounts for 1946-47 we drew attention to the view 
-expressed before us by a number of departmental witnesses that the present Control 
and Appeal Rules made it difficult in most cases to take adequate disciplina.ry a.o-
·tion. This view found further expression during our examination of the transac-
tions relating to 1947-48 and we suggest that the review of these rules should be 
·eonsidered as early as possible. 

3. Our attention has been drawn te the very substantial amounts which are 
still due from Indian States and Provinces for the food-grains supplied to them. 
'The amounts involved are very considerable and their non-recovery distorts the 
ways and means position of a.ll the Governments concerned and makes it unrea.l. 
We also consider this very unfa.ir to the Centre which takes the initial financial 
burden for the supply of foodgrains while the States and Provinces who sell them to 
-the public collect the sale proceeds and reta.in or utilise them temporarily for other 
purposes without repaying thE" Centre. We take a serious view of the delays in 
iihese adjustments and recommend that the entire proCedure for the settlement 
of these tra.nsa.ctions should be completely overhauled a.nd arrangements made 
:for the prompt recovery of sums due from the Provinces and States. 

4. With this Report. we have completed the examination of the transactiolllJ 
-of the pre-partition period. We are left with ~e impression that in a l&rge number 
.of cases the disciplinary action taken had been less than adequate, Except in a 
~few cases we have not pressed for the reconsideration of such cases particularly in 
view of the fact that most of the senior officers ~ncerned had either retired or left 
"the service and also in view of the lapse of time since the irregularities occurred. 
With tht" progressive expansion of Governmental activity it is, in OUl' new, of the 
utmost importance to Bee that laxity in the administration of public funds is dis· 
-couraged and we can think of no more salutary method of securing this than adt"-
·quate disciplinary action when the responsibility for irregula.rities is ('.sta.blished 
beyond doubt. We trust tha~ in futlU'E' Audit Reports we sha.ll find a more en-
.couraging picture in this respect than we have found in the Audit Reports of recent 
:years . 

. 5. We were glad to hear from the Auditor General that he had under con· 
:6iaera.tion certain proposals which will enable him to bring before the Committee 
important financial irregularities for consideration as soon as possible after their 

. occurrence thus avoiding the inevitable delay involved. in bringing them to their 
notice through the formal Audit Reports, after the completion of the 8.ccounts. 
'The Committee will in consequence have to meet more frequently than a.i present. 
We welcome this suggestion and we trust that 8. decision on this ma.Uer would be 
taken in consultation with the Committee in time to come in operation for the 
.:next financial year. . 

6. WE" desire to record our appreciation of the assi8tance given to WI "by ihe 
..Auditor General and his Biaff and by our Secretary and the'staff of the Finance 

• 
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lfiniatry. The rest of us would also like to express our appreciation of the service 
rendered to the Committee by our colleague Sbri B. Das who presided over IIOme 
of our meJe'\inls in the absence of our Chairman. 

lI. V. RANGACHARI, Secreta/,.,. 
f'he 26th Ja".a'7l, 1950. 

, . 

JOHN MATTHAI. 
B. DAS. 
K. T. SHAH. 
MAHAVIR TYAGI*. 
U. N. BARMAN. 
N. C. LASKAR. 

Proeeedinls of tile first meeting of Public Accounts Committee held on FridaJ. 
the 20th JanuarJ, 1950 at 10.30 A ... 

Dr. John Matthai . 
8hri B. Das. . 
8hri Krishna Chandra Sharma 
Shri Upendranath Barman 
8hri Ma.ha vir Tya.g.i 
Prof. Shibban Lal Sak.sena. 
Kazi Syed Karimuddin 
8hri Raj Bahadur . 
Prof. K. T. Shah . . 

PBl!I8BNT 

Shri H. M. Patel, Secretary, Ministry of Defence 
8hri K. Bhawani Shanker &0, Financial Adviser, 

Military Finance. 
Shri K. S. Sundararajan, Dy. Financial Adviser (Bud-

get). . 
Major Genl. H. Williams, Engineer-in-Chief 
Brig. E. A. Rodriques, M.G.O. Branch . WitneBSU. 
Lt. Col:' A. S. Bhujwala, Q.M.G's. Branch . 
Shri L. M. Ghatak, Militarf Accountant-General . 
Shri S. A. Venkataraman, Secretary, Ministry of Indus-

try a.nd· Supply. 
8hri A. K. Roy, Joint Secretary, Finance (I. & C.) 
Shri V. N arahan Rao, Auditor General of India. 
8hri K. R. &ama Iyer, Director of Audit, Defence Services. 
Shri V. N. Adavi, Accountant-General, Food, Rehabilitation and Supply. 
Shri R. P. Sarathy, Director of Establishment, Office of the Auditor General 

of India. 

De/e'IIU &nicu 
The proceedings commenced with a brief general review of the position relating 

to the improvement in the administration of Defence Services in the light of the 
experience gained in the war years and the irregularities which had been brought 
to the notice of the Committee in the Audit reports relating to those years. It 
was explained that the administrative machinery had been continuously improv-
ing although it could not bE' salU that normal cOnditions had returned in their en-
tirety, pirlicular]y in matters like stock verification there was a considerable amount 
of baek-log from the war years still to be cleared. Even here there had been con· 

.. sider~~]e irnproycment. There was complete cooperation between the admjnjs-
. tra~~on a~d the Accounts and Audit Departments; in eaCh Ordnance Depo~ there 

* In Hindi 
• 



• 
"tf'U & repreaeut&fi!.ve ot ~e M. A. G. looking after the proper ma.intenance of 
fniti&l accounts while the Mcounts as a whole were subject to the statutory audit 
by the Auditor General. The point was again emphasised by the departmental 
representatives that in the conditions created by war the peace time procedure 
".. apt to breakdown while the experience gained from one war was no; always 
found useful in the changing circumstances of another war. For example, in the 
operations in Kashmir the peacetime procedure for accounting was being maintained 
and it may be that when the operations are closed irregularities in accounting may 
GOme to light particularly as in the despatch of stores and other equipment to the 
forward areas it had obviously not been possible to maintain the peacetime ar-
rangements for proper documentation. 

2. In reply to a question regarding the procedure for stock verification it was 
stated that the stock was kept in two sections, one for bulk stores and the other 
for retail stores. In verifying bulk stores packages are taken at random and exa-
mined. The rules provided that the selection of these packages for verification 
eouId be at random and that they should not be taken from the most convenient 
place in the stack in order to secure that as far as possible selection of packages was 
representative of the contents of a stack. Owing to the fact that in the war years 
receipt of stores in the various depots had been far in excess of the normal quantities 
and very much in excess of what the staff could cope with or for which accom-
modation was available a substantial quantity of stores had to lie in the open. 
There had, therefore, been some amount of unavoidable deterioration in the con-
tents of the packages. .. 

3. The Committee then proceeded to examine in detail t:h.e various irregulAri-
ties mentioned in Defence Audi\ Report. With reference to the case mentioned in 
para. 2 of the Audit Report it was explained that the Ministry were satisfied that 
ta.king all the circumstances into account that the price realised was not unreason-
able having regard to the fact the assets were located in an out of the way place. 
The question of taking action against the officer who delayed the investigation was 
nm under consideration and a report would be made to the Committee in due 
.eoUrBe. 

4. On the case mentioned in pa.ra.. 3 of the Report it was stated that at the 
iime the order was pla.ced for the pota.toes· it was 4iffi.cult to anticipate the number 
.r troops who would be located in that area and for whom provision had to be made. 
Subsequent changes in the programme for the movement of troops and demobili. 
_iion made the original estimate of the quantity excessive. It was not possible 
to foresee these developments at the time the provisional arrangements were 
made. 

5. The Committee then reviewed the irregularities and losses in the varioUl 
Engineering parks mentioned in para. 6 of the report. The Engineer-in-Chief 
explained that in considering these losses the dimensions of the stores involved 
had to be borne in mind. The average monthly tonnage of goods handled was of 
tile order of 10,000 tons and the annual cost Rs. 4 crores for each park so that 
the losses involved were relatively small. He pointed out that certain stores like 
timber had to be purchased and stocked to meet overseas demands and there had 
J"een some unavoidable losses due to the deterioration in the quality. There was, 
of course, no question of justifying these losses and all possible steps were hem, 
taken to see that such losses did not occur in the future. 

~. A poin~ was raised abou; the disposal of obsolete s\ores in Defence Servicea. 
I. W&I explained that wherever stores were found obsolete ;hey were declared &i 
nrplus to the Disposals authorities for disposal ai the best price that could be ob-
.tt.ined. 

7. The attention of the Committee wa.s next drawn to the -delay in the receipt 
of imprest accounts mentioned in para. 9 of the Audit &epon. n was stated that 
the-military accounts authorities kept a watch on ;he prompt receipt of these &0-. 



counts and whenever any of these accounts were delayed the matter was repone.d.. 
to the higher authorities and neoessary action was taken to obtain these accounts. 
There was no defect in the existing procedure and whenever any delay occurred 
in the receipt, of these accounts prompt action was always taken. 

M inwry oj ltulmery aM Supply 

8. The Committee first considered the case mentioned in para.. 5 of the Audit 
Report of Defence Services. Out of a total amount of Rs. 1,66,476 due from four 
contractors a sum of Rs. 87,930 had been accepted for recovery by one contractor 
of which a little over of Rs. 40,000 had actuallv been recovered and the balance wu 
in process of recovery in monthly instaJments . ., The other three contractors·weft' ill 
Pakistan. Efforts were being made to recover the amounts due from them bu' 
"hese had proyed fruitless 80 far. As regards the action to be taken against the 
efficm'8 concerned, the Committee desired that the matter should be investiga.ted 
further and a report made to them in due course. The Committee also commented 
en the delay in ihe disposal of the case which seems to have a.risen 88 far ba.ck .. 
December, 1946. 

9. The Committee then took up the examination of the cases relating to the 
Industry and Supply Ministry mentioned in the Civil Audit Report. In regard to 
"he scheme for the building up of a reserve stock of coal it was explained . that the 
&eCOuni'B were in process of being reconciled and that it was unlikely the scheme would 
thow any 1088. The accounts of the scheme for the purchase of rubber which had 
been cl~.d with effect from the 1st April 1946 were also being finalised and the 
acheme was expected to show a good profit. In reply to an enqiry it was stated 
"hat certain machines and accessories valued at Rs. 3· 57 lakhs which were lyiDJ 
&1 Ka.rachi at the time of the partition were still due to be received from PakisiaD. 
Negotiations for the issue of necessary export permit weft" going on with the paJda.. 
~ Government but 80 far ihis export permit had not been granted. 

10. The Committee then raised the need for maintaining the reserve stocb· 
under the late D. G. M. P. which were created during the war years and of 
which there was an outstanding balance of over Re. 6 crores. It was stated thai 
these stores had been declared as surplus but in accordance with the policy la.id 
down immediately after the paftition stopping disposal of surpluses till Govern-
ment's own requirements of surplus stores for refugees and other purposes had· 
been settled it had not been possible to dispose of these stores earlier. Stocks w<rill· 
Rs. I crore had been disposed of since last June and the tempo of disposals wu-
ateadily rising. 

. lOA. In regard to the scheme for the purchase of collierY stores it was stated 
that certain de?its for stores obtained from the United KiIigdom during 1945-46 
&D~ 1947-48 which were overdue had since been received and adjusted. 

11. The Committee then briefly discussed the progress in the disposals of sur. 
pl118 stores.. Out of the large volume of surplus stores with Government representinc 
both Amencan surpluses and surplus stores acquired from the U. K. Govern.-
ment a substantial portion had been disposed of. The volume of disposals has been 
rising in recent months and now averaged at about Rs. 7' 5 crores a month. The 
Disp?sals Orga:nisation was. .gradually . contracting and the position was )lIlder 
contmuous reVlew. In additIOn to the disposal of surplus stores fresh risings of 
lurpluses mainly from Defence Services were of the order of Rs. 21 crores a month. 
It was expeeted that the disposal of the outstanding stores would be complElted in 
the next few months. 

ll~. In regard to the eases mentioned in paras. 1 and 2 of the Civil Au~ 
Report It was sta~ that the question of taking disciplinary action against the 
otlieer concerned was still under consideration and the matter bad been referre to 
ihe J'ederal Public Service Commiuion for \heir &<iTiCMl'. The Committee .d.twire4 
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that a report of the final action taken in ihis case should be made to them. The-
poini was again made in discussion thai under the Civil Services (Classification, . 
Co~trol and. Appeal) Rules it had been very difficult to take disciplinary action 
agamst offiCIals at fault and ihe Committee reiterated the recommendation they 
had already made for tightening up the rules to secure that adequte action could 
be taken against officers found guilty of irregularities. 

12. In regard to the case mentioned in para. 14 of the Audit Report Ii was 
stated that the officer concerned had retired early in 1947, and th~ Adminimaiive 
authorities had no reason to suspe~ any malajide.! on his part. 

t' i' 

PloeeediDp of the second meeting of the Public Accounts Committee held OIL 
PridU the 20th lan1l8l'1, 1910 at 2-30 P.IL 

~hri B. Das • • 
8hri Krishna Chandra Sharma 
Shri Upendranath Barman 
8hri Mahavir Tyagi . 
Professor Shibban La! 8aksena 
8hri Raj Bahadur. 
Prof888Ol' K. T. Shah 

PBBSDT 

• • 

8hri Krishna Prasad, Direck>r General P~ and Tele-
graphs. 

Shri B. R. Batra, Chief Engineer, Posts and Telegraphs 

ChairmtJfI. / 

8hri R. Nan.Y&Il&8Wamy, Joini Secretary, Finance WiItwMt •. 
(Communications). 

8hri K. C. Bbakble, Chief Commissioner, Railways 
8hri A. K. Chanda, Financial Commissioner, Railways 
8hri N. C. Deb, Director of Finance (Budget) Railways] 
Bbri V. Narahari Baa, Auditor General of India. 
Shri P. C. Das Gupta, Accountant Genepl, Posts and TelegraphB. 
8hri P. M. Joseph, Director of Railway Audit. 
8hri R. P. 8arathy, Director- of Establishment, Office of the Audiior General 

of India. 

P08tB aM Telegraph8 Department 

13. The case mentioned in para. 5 of the Audit Report was first disoU888d. 
It was stated that special quality wood had to be obtained and the prices paid 
were on subsequent investigation accepted as reasonable by the appropriate Finance 
Officer. It was agreed. that the officer's failure to call for tenders and his action in 
anb-dividing the contracts were both irregular but the officer had come over from 
lervice under a Company and was new to the prescribed Government procedure 
in these mattera. He had since retired and the Committee agreed that .he 
mat$er may be dropped. 

14. In regard to the case mentioned in items 1 and 40 of the Annexure' A ' 
io tile Audit Report it was stated that there had been some confusion in the matter 
af inierpreting the relevant rules. The position had since been made mo!"!' e~~!':"~t 
'bu' ihe Committee fel. that there was no case for letting off the Treasurer without 
taJdng any action agairun him. They wished the matter.to be further pursued 
and a report made to tilem in due course . 
• . 
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15. The losses due to the forging of aignature and the paJinl of money orders 

aJld irulUred articles by postmen referred io in iielll8 2,10,17,!! and 33 ~f Annex-
"1U'8 ' A' were then considered. I~ wu naiad th&~ ihere waB no machinery for 
making any test check as to whether ~he postmen were !Daking payment. to the 
pnuine payees, but taking the volume of money orders IS8ued (the total number 
of money orders issued was about 45 million involving abou~ &S. l~ crores) the 
percentage of loss due to fra.uds which &ID.ounied to no more t~ . ~ % com~ 
.favourably with similar percentages in more advanced couniriel1 like the Umted 
Kingdom. 

16. The frauds caUBed by the payment of bogua money orden wu next eo.-
mdered. A suggestion was made that the office iasuing ihe money order should 
Mnd a separate advice list to the office on which the money order is issued to enable 
fut office to see that the money handed over to the postmen for disbursement wu 
limited to the amount indicated in the advice list. It was realised that in view of 
the very large number of post offices involved difficulty may be experienced in im-
plementing this suggestion but it was agreed that it should be further considered 
by the Department in consultation with the Accountant Genera.l. 

11. Turning to the misappropriations from savings bank accoun~ mentioned. 
in the report the existing arrangements in post offices for making deposits and 
-withdrawals were briefly explained. It was realised that there was need for tighten-
ing the internal controls to avoid such misappropriations and the Committee 
auggested that the Department should consider what ftlnher stepa could be taken 
in ~his behalf. 

18. The attention of the Committee was then drawn to the frauds committed 
by some of the extra-departmental agents. It was explained. that security was not 
required in the case of Government p6D8ioners as their pensions were subject to 
,ood conduct and Government had sufficient hold on them. .As regards inspection 
-of ihese extra-departmental agents, it was stated that the inspections had recently 
been reduced as & measure of economy. The Committee wished·to impress on the 
department the necessity for more frequent inspections of their offices and it was 
agreed that this should be further considered. 

19. A point was made that in & large number of ca.ses only nomina.l penal 
Tecovery had been made from officers whose negligence had contributed to loss of 
public money. In the individual cases mentioned in the Audi~ Report it was pointed 
out that recoveries in most cases w~re rea.lly not nominal &Dd ~y were more than 
adequate taking into account the pay of the officer concerned. The attention 
o~~e Committee was also dra.wn to a ruling of the F. P. S. c. ~ monetary penaJ-
888lDlposed on officers should not be such as to c&1ISe ~ fina.nciaJ. embarr&88Dlent 
'Which W&8 likely to result in the reduction of their efficiency and morale. 

20. The question of the adequacy of the security deposita iaken from the ma.il 
«mtractors was then discussed. It W&8 explained that these deposits related to 
'he amount of subsidy given to the contractors and were not based. on the value of 
the m~ ca.rri~ which was bo~d to fluctuate and which W&8 never divulged 10 
~em m ~he mterests of secunty. H the security depoaiis were raised. it W&8 
'bound to mvolve Government in additional expenditure .. th818 conkaeion would 
i)bviously ask for larger subsidies than at preBEhlt. 

. 21. In regard to the case mentioned in item 4:3 of Anne.xure ' A ' to the report 
l~ was stated that although the amount recovered from $he OIicer w.. small ~he 
officer had lost his promotion because of this irre~ and it was considered 
iha~ the punishment was on the whole adequa~. 

M ,,,w"y oj Railway, 
22. !he Commit~ first considered the irregu..Ia.my;.meDtioned in para. 5 of 

th. Audit Report. Iti regard ~ the past cases a point. was· miled nether legal 
aeti~n could no~ be taken against ~he officials concerned for .imperaOB&~ion &Del 
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~eating and it was explained that this aspect of the problem had not been eon-
8ld~. For the future, it was agreed that action should be taken to secure tha.t a. 
Railway employee on retirement or termination of services in possession of a raiioD. 
card should be asked to surrender it before his dues were finally paid off. 1$ was 
also agreed that it should be made clear to all holders of ration cards that the dra.wal 
of rations after they cease to be entitled to it was serious offence. 

23. The Committee then considered the case mentioned in para. 6 of the 
Audit Report. It was agreed that there was considerable force in the argument 
that the purchase at this exhorbitant price need not have been made but it was 
stated that in the interests of keeping labour contented this step had to be aken. 
The Committee did not accept the contention. As regards the levy of the penalty 
from the contractor for not performing his contract the view was expressed that he 
had been let off lightly. It was explained that there were certain extenuating cir-
cumstances. The export of potatoes had been banned from Assam and Punja.b, 
the usual sources of supply and transport strike had also made the position very 
difficult. It was also not possible to enforce the contract against the contractors 
in all cases and in dealing with them Government had to take into account any 
apecial circumstances which may have made it difficult for them to complete their 
contracts. 

24. The financial results of the running of grocery shops were nen reviewed. 
It was stated that the expectations on which the prices were fixed had not ma$eria-
1ised and the volume of purchases had been less than expected resulting in high 
·overhead costs. As grocery shops had since been closed down, the matter was 
not further pursued. 

25. As regards the case mentioned in para. 10 of the Audit Report it W&8 &C-
cepted that the delay in taking action in this case had been most regrettable and the 
displeasure of the Board had been communicated to the management of the Rail-
way. 

26. In regard to the case mentioned in para. 2 the view was expre88ed tha$ the 
prices fixed for the disposal of the mules had been very small. It was explainec1 
that the mules were sold in open auction and sold at the best price obtained. 

27. About the case in paragraph 3 the point was made that the expenditure 
..on litigation had perhaps not been worthwhile in view of the small amount involved. 

. 1. was explained that the matter had been taken to the higher courts as an important 
matter of principle which would have wider repercussions was involved. The 
.tand taken up by the Railways had been vindicated by the Privy Couneil and the 
expenditure involved had been fully worthwhile. 

I . 

Proceedings of the third meeting of the Public Account. Committee helll on Satur-
c1aJ the 21st lanuary 1950 at 10-30 A." 

'Shri B. Daa. . 
Kui Syed Ka.rimllddin . 
8hri Krishna. Chandra. Sharma 
Shri UpendranaSh Ba.rman 
8hri Mabavir Tyagi . 
Prof. 8hibban La.l 8aksena 
Prof. Nibaran ChaDdra., La.skar 
8hri Raj Ba.hadur . 
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Shri K. R. Damle, Joint Secretary, Ministry of Food . 
8hri Brij Narayan, Joint Seoretary, ~stry of ~inance 
BMi A. L. Saxsena, Dy. Secretary, Ministry of Finance 
8hri S. N. Roy, Dir. Gen!., Re-set.tlement and Employ-

ment. 
8hri B. K. Gokhale, Secretary, Ministry of W. M. P. • 
8hri M. P. Pai, Joint Secretary, Ministry of W. M. P. 
Mr. E. V. Gregory, Controller of Printing & Stationery. 
ahri P. M. Menon, Joint Secretary, Ministry of Health . 
8hri R. S. Sen. ABstt. Director-General, Health Services 
Shri S. Rainam, Joint Secretary, Ministry of Finance . 
8hri H. V. R. Ienga.r, Seoretary, Ministry of Home Wim&9su_ 

.Affa.irs. 
~hri V. K. R. Menon, Secretary, Ministry of Communi-

catiOIl8. 
Sbri R. Narayanaswami, Joint Secretary, Ministry of 

Finance. 
Shri B. N. Chakravarty, Joint Secretary, Ministry of 

External Affairs. mm P. N. K.risbD88wami, Dy. Secretary, Ministry of 
External Affairs. . . . . 

Ihri K. L. Panjabi, Secretary, Ministry of Agriculture • 
Shri S. Y. Krishnaswami, Joint Secretary, Ministry of 

Agriculiure. 

!hri V. N arabari Rao, Auditor General of India. 
Bhri V. N. Adavi, Accountant-General, Food, Reha.bilitation and SupplJ. 
8hri B. N. Sengupta, Accountant-GeneraJ. Central Revenues. 
Shri R. P. Sarathy, Director of Establishment, Office of the Audi~r General or 

hdia. 
~8. The Committee proceeded to consider the irrepla.riiies rela.~ing ~ the 

DDlaining Ministries. 

M iMmy of Food • ~. The attention of the Committee was drawn to the subnantial amouna 
eutetandilig from a number of Indian States for foodgrains supplied to them. The 
.p-io-date position was explained to the Committee and ii was stated that the whole·, 
matier had been discussed with the representatives of the States concerned at a 
reeeni meeting. The position was that while the Centre had not been paid for the 
crain the States had used the sale proceeds for easing their ways and means poai-
tion. The Committee expressed their grave concern at the large amounts which 
yere outstanding from the States and Provinces and desired that the speniat atten-
tion of the authorities concerned should be drawn to the urgent need for the very 
early settlement of these outstandings. As regards the present arrangements for 
recovery it was explained that except in the case of one Siate where it had been 
agreed that payment should be made within 15 days of the supply 'of the food 
arains recoveries were effected on the despatch of the grains. The Committee de-
med that a complete and self-contained report on the clearance of these outeta.nd-
ings should be submitted. 

30. In regard io the case mentioned in para. 17 of the Audit Repo~, it waa 
aiated "hat the contract had been cancelled on two grounds. Firstly the conirac1ior 
had been blacklisted by another department after the contract had been pla.oed 
and secondly the Defence Services authorities had reported that the condimenis 
were being prepared in unauthorised premises. Some doubt was expressed 88 ~ 
the necessity of the -Ministry of Food cancelling this contract on the ground iha~ ihe 
eoDiranor had been blacklisied for irregularities which had occurred in &notiltl' 

• • 



, 
department. The point was also raised whether legal advice had been taken before 
the contract was cancelled. The full circumstances in which the contra.ct had 
been cancelled were explained but the Committee were not altogether satisfied tha~ 
the cancellation of the contract was justified. But as the officer concerned was 
reported to have retired long ago they did not wish to proceed further in this matter. 
But they wished to emphasise the necessity for taking legal advice in all cases befo~
any contract was cancelled. 

31. The Committee then considered the case mentioned in para. 16 of the Audit 
Report. Under the tenns of the contract either side could resort to arbitration 
a.nd the reference to the arbitrator was something which Government could not 
help. 

Ministry of Labour 

32. In regard to the case mentioned in item 18 of the List of Outstandin, 
Recommendations the Committee suggested that the question of taking adequate-
disciplinary action against the officers concerned should be taken up again by th. 
Kinistry. The mere fact that the accounts were not available for audit and audii 
had in cOll86Quenoe been waived was no reason why disciplinary action should no~ 
be taken against the officers for the non-maintenance of these accounts. 

AI ini8try 0/ WorkB, AI inu and Power 
33. The attention of the Committee was drawn to the outstandings on accouni-

af cash sales in the India Stationery Office, Calcutta which amounted to aboui, 
B.s. 14: la.kha on ihe 31R March 1947. These outatandings had been mostly cleared 
and ihe balance was now only about &S. 21 lakhs. The roles which allowed for-
sales agains\ 90% advance payment had been amended and 100% payment wa.&-
DOW being insisted upon. The Committet> expressed satisfaction with this arrange-
meni. 

34. The Committee drew attention to the very large discrepancies that existed 
hetween the balances in the Stores Ledger and those in the bin cards at the Central 
Publications Branch, Delhi. There used to be a continuous system of stock tak-
ing which had to be given up in the stress of war years. This had since been re-
introduced and it was hoped that the position would improve in the future. 

J 

35. In reply to an enquiry regarding the capital expenditure on the scheme for 
Prospecting for Oil which had, before the partition, been incurred in an aTM noW' 
located in PaJdstan it was stated that this expenditure would be iaken into a.ccount 
in the financial settlement between the two Dominions. 

M ini8try of Home Affair8 

36. The sums due from the Governments of the Netherlands and Malaya in 
respect of expenditure incurred on internment camps were first discussed.. 
Nearly the whole of the sum of Rs. 50,19,215 due from the Netherlands Govern-
meni had been realised. As regards the sum due from the l\Ialayan Govt. (Re. 127 
lakhs) there appeared to be an argument between the U. K. Government and ~he 
Malayan Government as to who should pay this amount. The Government of· 
India had suggested that the United Kingdom Government should pay the amoun' 
and seUle their liability with the Malayan Government separately and it was hoped 
that ihe amount would be realised shortly. 

37. The Committee took the opportunity to draw attention to the point whieh 
had. arisen more than once in the course of their examination of recent account. 
and audit reports that the existing Control and Appeal Rules made it diffi~,'lt ~ 
u.ke adequaie disciplinary ac~on against officials. They wished to reiterate their 
reeommendation that this matter should be examined bye the Home Mi.nisiry to"-
.. if the rules oould not be suiiably modified. • • 



10 

~ .tl/ OOfMfttlAicrUiou 
3S. About the case referred to in para. 23 of the Audi~ Rep<rl the Commii_ 

-,rished to know if any disciplinary action had been taken aga.ins\ the persona in the 
'eiril Aviation Department responsible for overlooking the payment made by ~. 
l1nited Kingdom Government to the Officers concerned which had resulted in the 
eTelp&yment not being detected earlier. Ii was stated that three people ~ 

. mvolved in this irregularity of whom two had been reprimanded and the third had 
,nii1ed from service. 

M in.i8trr oj Health 

39. In regard to the scheme for the purchase of quinine and quinine substi. 
m~, the Committee enquired why the recoveries had been 80 much less than the 
expenditure. It was explained that there was a discrepancy of about one crore of 
tapees in the amount debited to this head and the quesiion of reconciling this was 
1Dlder correspondence with the Accounts Officers concerned. Although ihis 1"8-

'·uted to the pre-partition period and no formal adjustment may now be considerecI 
Deee8S&fY, it was agreed that the discrepancy should be reconciled so tha' the finan. 
cial results of the scheme could be satisfactorily a.sses8ed. 

4,0. The Committee then considered the ca.se mentioned in para.. 27 of the 
. Audit Report. Ii was stated that the indent for the purchase of one ounce bottlea 
llad been placed by the Defence Services who had subsequently changed their 

. ~cation. In the then acute shortage of bottles it was considered, once the 
apply had been located that it should be kept in reserve to meet possible demand 
1n the future. This had not materialised and the bottles had been disposed of. 

Y ini8try oj External AJJair3 
4.1. The circumstances in which the omission mentioned in para. 25 of the 

~udii Report occurred were explained to the Committee. The matter had been 
"'Ulder continuous correspondence between the Accountant General and the Pro-
meial Government and in the humid conditions of Calcutta the deBiruction of the 

-records by white ants was not improbable. 

M itli&t'; oj Agriculture 

~. The Committee reviewed the results of the scheme for the purchue of 
Agricultural and Dairy Machinery. The accounie for 1~4:7 showed very li~ 
reeoveries as compared to the expenditure and it wu explained thai tlUa 
1r&8 ~ue to a lag on ~tribution in ~ha.t . year. .A considerable part of ~ 
-machinery had been paId for and receIved m that year and the distnoution had 
. .heeD spread over the following year also. 

. .43 .. The Commit~ had no co~ments to make in regard to the remainin, 
Vimnries. The CoIIlIlllttee then adJourned to meet again on the 25th ~ (,}oIWider 

. .and approve the repori. 
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APPEl'i"DIX II 
\ 

Memorandvm ~td by tM Mini8try oj Commerce on tit Schnnt Jor 1M cha~terit.lg tmd ntft.nin, 
oj ~ Jor coaatal Tf'tJ(u.. 

During the last War the folloTing three Vessels for the period shown against them were-
under charter from the U.K. Miiustry of Transport :-

'!Graciosa" • • 
"General Michaels" 
"Helikon" • • 

28·11·'2 to 144.", 
6-12·d to 4.2-'3. 
15-11-" to 25·1·46 

These veesels during the period of their charter were operated by the Bom~y. Steam 
Navigation Company on behalf of Government under an ap"eeID.ent the t«me of which meluded 
.,.,. alia the payment to the shipping company of the following ratee of cemmiuion of the 
gross freight and pat!8enger fares:-

(I) upto 1-5-45 @ a fiat rate of 5% on all runs. 

(n) from 1-5-45 @5% on the Bombay/Karachi runs and 
@ 3% on the BombayfMarmugao runs. 

The accounte relating t<> the operation of these vessels were audited by a firm of Registcecl 
Accountants. All these accounts were finalised during the year 1948-49 and the net finaDcial 
results of the operation of these vessels were communicated to the Account8J1t General, Bombay. 
;n February 194:9. These result-s are summarised 88 folloWil :-

Earnings Expenditure Profit (+) or 
lOllS (-) 

RI'!. As. Ps. Rs. AB. Ps. Rs. A Pa. 
"Graci088." • 
ccGeneral Michaels" 

"Helikon" 

Grand total 

21,4:2,071 5 4 18,48,467 
1,40,461 9 8 1,75,463 

19,11,184 1 10 15,84,282 

41,93,717 0 10 36,08,202 

APPIDo.TDIX ill 

3 10 
3 6 
5 2 

12 6 

( + )2,93,~ 1 S 
(-)U,991 9 10 ( + )3,26,901 12 8 

(+ )5,85,614 4 • 

.M~um prepared by the Mini6try oj Commerce on the Jtde PurchfUe Scheme 

In regard to the Jute Purchase Scheme it may be stated that a provision for one cron-
of rupees was made in the Budget for th, year 1945-46 for the purpose in caae it beeame ~ 
sary for the Government t<> enter the market in order to maintain the price of jute at the minimDlD 
level laid down in the Jute (Price Control) Order, 1945. There was, however, no occuion for the-
Government to enter the market and the Scheme did not come into operation at all. A ~ 
provision of cerresponding amount was accordingly provided in the same budget on aeecnJD$ 
of recoveries. 

APPENDIX IV 

MINISTRY OJ' hmUBTBY .AND SUPPLY 

Beview oj the Capital Outlay on Schtmu oj State Trading 

The Ministry of Industry and Supply is concerned with thirteen uhmu of State 'IJeding. 
The enclosed notes give the present position of each scheme. 

2 .. With reference to paragraph 47 of the prOCEEdings of the Public Auol.t .. (uTreittH'p 
•• detailed note on the schfme for the production and supply of Coal <oren cut <cal }dining) 
18 appended. ~ 

3. With regard to paragraph 59 of the proceedings and para 8 of the Rq:Jort of the Public 
Accounts Committee on the Accounts for ) 1145-46, it may be stated tbat m08t of the schftn. 
which w£le darted during the war still continue due either to the inclusion of certain new ·tem. 

1 (tJ 11 (m u to tl.e ncn-finaliEation of the accounts of the schemes. J 

4:. A statement showing the account of expenditure and recoveriee as it ltanda t t-
is alpo enclosed. The net profits will be appreciably increased when aU the outetandm~ 
beeIi recovered and stock held at present have been .old out. ga :1' • 

• 
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Sc'l&me Jor r. :erve S Jck oj C(G~. 

Building tlP oj a Reserve Steck oj Coal at Pit-leads. 

E~ly in 1942. when the ~toc~s of coal fell short, it was decided to build up stocks at pit-
heads m the Jharia. and RamganJ coalfields for use in emergency. Labour Department drew 
up a scheme and issued fonnal orders for the stacking of one million tons of coal during 1942-43. 
Orders for the stacking of a further quantity of one million tons were issued during 1943-44. 
The contractors who took up the work of stacking were to be paid 75% of the market price of 
coal on measurement by a Joint Committee on the basis of cubic feet per ton. After "on 
account" pa~ent of 75%, the ownership of coal passed to Government. The contractors 
were authorised to sell coal from the stocks to Government Departments or public 
with the previous permiBSion of the Chief Mining Engineer, Railway Board. For sales to 
public, the rates to be charged were not to be leBS than four annas per ton above tender rates. 
The recoveries in respect of the coal sold to Government Departments are effected by book 
adjustments and regarding sales to public the value of the coal are kept as deposit in advance 
by the parties concerned in a Government Treasury. 

A technical Committee composed of the Chief Mining Engineer, Railway Board and the Chief 
Inspector of Mines in India was set up to operate the scheme and a Joint Committee consisting 
of the Chief Inspector of Mines in India and State Railway Coal Superintendent was f'f't up to 
certify measurements of coal stacked. . 

In December 1943 another schfme for stacking of one million tons of coal was sanctioned. 
It worked upto the end of December, 1944. Under this f'('hfme "on account" payments were 
to be made at the rate of 90% and the balance after despatch of coal. 

In August 1945, another scheme for stacking 1,001,000 tor.:s coal on Government account 
during the Calender year 1945 was sanctioned. The sch{me provid£d for :-

(a) the payment to the colleiry owners of an advance equal to 90% of the F.O.R. value-of 
coal certified as having been put into stock by the Regional Coal Controller (Dis-
tribution) at the statut{)ry prices fixed by Government. The advance is refundable 
88 and when the coal is despatched, final adjustment being made in the last des-
patch invoice; 

(b) the stacking charges to be claimed by the ('olliery owners at a~Te€d rate,s. The col-
liery owners are also responsible for stacking and loading of coal. 

No stacking scheme' was sanctioned for 1946 but the coal stacked under the previous 
I :~hem.e, will be financed till the closure 0" accounts in respect of the schemes. 

The Oroes Expenditure and recoveries under the scheme during 1942-43 to 1949-50 are 
shown below:-

Gross expenditure Gross recoveries 

Rs . Rs. 
• 8,96,959 (-) 59,844 1942-43 

1943·44 • 10,84,68Q (-) . 11,93,797 

194.-45 • 5,52,892 (-) 8,80,989 

1945-46 21,81,260 (-) 9,44,632 

1946-47 2,07,318 (-) 7,75,609 

1947·48 1,09,439 (-) 4,29,827 

1948-49 , 42,715 (-) 35,732 
1949-50 (apto Sept. '49) 9,493 (-) 61,809 

C.G. Suspense. 65,331 (-) 42,325 

Total 51,50,087 (-) 44,24,564] 

Tb~ stooks of coal stacked were physically verified by the Chief Inspector of -Mines in con-
sultation with the Deputy Coal Commissioner (Production). 35,038 tons 8 cwts. of coal weI9 
lying at pit-heads on the 31st March, 1946. At preeent only 1598 tons of coal, the cost of which 
islts 19,000 approximately are lying undisposed cf, which is expected will be disposed of 
during the next brick burning season. It is not possible to foreeMt whether there will be any 
profit or 1088 under the scheme till the accounts of the scheme are finally closed. 

It hu since been decided that the diffel'eflce l::etween the contract and ~ntrol pri<'e of . coal 
supplied from Government Reserve stock under 1942-43 and 1943·44 schemes, but sold ai 
contract ra~ even after 1-5-44 should be realised. Some recoveries on this account have also 
been effected . • 

• 
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PurchaM. of Alumina 

, 
The production of aluminium in India was advocated by the American Technical Mission. 

Two firms MIs. Aluminium Corporation of India Ltd., .Anu~. near Aaan801 and M I~' 
Aluminium Production Co., Ltd., (later changed to Indian A!ummIU~ Co., Ltd.) o~rated this 
Industry in.India. during the period 1944-45. One finn",!,as engaged. In tbe production of Alu· 
minium from native bauxite and the other firm in operatmg smelters In the TravaDcore Stote. 

It was proposed to purcb88e the Alumina produ('.oo by the fanner firm and to supply it 
to the latter for reduction into Aluminium. The Alumina. produced. howe,·er. '''1M not of 
requisite purity and in sufficient quantity and no purchase was actually effected. 

On review of the ~anufacturing position in respect of the first finn it W88 considered by the 
Government of India. tha.t expert advice from specialists engaged in the Aluminiwn Industry 
in Canada and the United States of America was necessary t-o enablt' the factory to improve 
its working and it was arranged that the services of a team of three Technicians. two from Canada 
(Mis. R.D. Palmer and J. E. Popall) and one from the United States of A.meri('.& (Mr. W. J. 
Boanziger) should be borrowed through the agency of the India Supply Mission. This team 
arrived during 1943-44 and retum~ t.o Canada and the Unitoo States of A.merit'.& during the 
early part of thl' year 1944-45. 

The total expenditure incurred under this scheme amounted to Re. 1,11.498J14i- rrd til" 
amount recoverable from Messrs. Aluminium Corporation in th~ ratio 60: 60 (lTccntcd to 
Rs. 55,749/i/-, As a sum of REI. 7,324/4/- was Rpent by the firm on behalf of tilt" Cc,'('urrcnt. 
the balanc.e of Rs. 48.425'3 was credited to Government. and accOlmted for in IH6-47. Since 
then there have been no . further developments. 

Acqui.mwn. of FMUltraJed Cargo 

The scheme comprised requisitioning, a<'quisition and llv;;ue of stores which we"" ori¥inally 
oonsigned to Burma and other Far Eastern eountries, but were divertro to Indian ports due to 
the exigencies of the war. The cargo thus landed included commercial goods 88 weU 88 goods 
intended for governments of those countries. The derision to acquire thetIA stol'M was taken at 
the instance of the late Secretary of State for India with the intention to utili8f' them. as Cdr 
as possible. for Defence Services' requirements, 

Gro88 expendtture.-Total exrenditure re<'ord£d upto 31-~-1949 '\"f;S RI>, 2,t~.56,;:;3 fa:d 
during the six months ending 30-9-1949 another Rs. 91.615 }laye lNn rdjtah d t} n; re;f'ql ttt" 
total to R8. 2,89,47,348. 

Total rec()f1eries upto end of September, 194P--·The total liD'Ount J'(('o"ered fron the ipdept-
ors upto the 30-9-1949 is Rs. 3,30,94.883. 

As would be observed from the figures given above, the recoveries effected 8l'l'I in exceas 
of the expenditure. incurred. This is ~u~ recoveries in most caaes have already been made 
whereas compensation has not yet been paId m servera] caaes 88 no claimants have come forward 
80 far. 

The work relating to the requiftion, acquisition, and issue of stores landed 88 fruetrated 
cargo. was completed long ago and most of the payment of compensation and recovery 
~ork 18 also ?ver. The ~ork at present in hand is with regard to efl'eeting recovery 
m the ,outstan.ding cases, which a~ no~ many, and payment of compenaation in caa£8 where claims 
are,be~ recelVed. The scheme 18 at Its final stage. It is expected that the work will be com. 
plated eIther by the close of the current year or at the most by the middle ofthe next year. 

The scheme has not so far shown any 1088 to Govemment rather there are exCt'188 reoooveriE18 
?tf.~ 41liaed,·7.535 over the expenditure. It is unlikely that the scheme may show any 1088 till 
1 18 uua • 

Puroha8e of Rubber 

The scheme has been closed with efi't>cl frem 

Gr088 expenditure upto end of SeptEmber, 1949 
Total Re~veries upto end of &ptember, 1949 . 

1-4-1946. lb. 
1) ,83,93,1116 
12,33,74,G28 

No further large scale recovAries are anticipated The profit on the achem k t t Re, 49,81.732. . e wor sou 0 

~tWC1uue of MGCIKm Toola 
Although this scheme has been closed action in regard to the ~;'-""'-l d' 

the cost in respect of the following items ~ still to be finlised :_ -.....- an the recovery 0 f 

(1) 31 Machines valued at Re. 9 lakbs which w~P indented Cor the Machine Tool Controll 
from U. K. are expect"41 to be received in 1950 er 

• 
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. (2) 17 machines and 54 spares valued at Rs. 4,57,000 which are held in stock for distribu-

'tion to indentors. • 
(3) 10 machines valued at Rs. 1,83,000 declared surplus and reported to D.G., Disposals. 
(4) 18 machines and 4 chucks and accessories valued at Rs. 3,57,000 intended for consignees 

in Indian Dominion are lying at Karachi. 
It is not possible to give any precise date by which recoveries in respect of all the above 

item,., will be completed. 

Gross expenditure 
Total recoveries 

-RB. 
9,20,76,359 
9,59,18,296 

So far the scheme shows a profit of R8. 38,41,937, but what the final position will 00 after 
the disposal of the outstanding item cannot be said at present. 

It has been decided that the machines lying at Karachi for the North-Western Railway 
COIL.<!ignoos will be despatched to them and full value recovered through debt settlement. Neces-
sary instructions have accordingly been issued for their despatch to the respective consignees. 
It has also been decided that 2 machines valued at Rs. 65,700 declared surplus and lying at 
Karachi should be handed over to the Disposals Organisations, Pakistan Government and full 
value recovered through debt settlement. 

At the time of partition 18 ml.china3 ani 4 chucks and acce3.30ries va.lued at R9. 3,57,000 
intended for con9ignee in the D:Jminion of Indi], wara lying at Karachi. All possible steps 
are being taken to expedite their despatch to India. 

Purchase of Wattle Bark 
The reserve of wattle bark which was built up during the war has been liquidated. 

Gross expenditure 
Total recoveries. 

Rs. 
47,85,155 
45,54,355 

It will appear that the Government will incur a net loss to the extent of Rs. 2,30,800, but 
this loss has been covered by the import duty on wattle bark. The possibility of loss in liquida.-
ting the reserve was anticipated at the time of the creation of the Reserve and 3 % ad valorem 
import duty was im?o~d on w.l.ttle bl.rk to bllild up the nac633ary fund to cover possib1e 
losses. The duty W~g rem)vad in S3pte:n'Br, 1945 after collecting 8·4 lakhs. 

ScMme for Purcha8e and Distribution oj Cloth 

This scheme consists of two parts (1) Standard cloth to manufacture and provida cheap 
cloth especially to lower income rroup and (2) Impo~ cloth-to import cloth to meet the 
.shortage of cloth, under this part of the scheme the following schemes were run :-

1. Hydari Mission goods. 
2. Import and sale of Japanese cloth. 
3. Import of Raw silk and Silk yarn from Japan. 
4. Supply of cloth and yarn to Pakistan. 

The present posi~ion of these schemes is as follows :-
1. Standard cloth 

Gross expenditure 
Total Recoveries upto end of September 1949 

The balance is expected to be recovered by 31-3-1950. 
The Scheme was discontinued from 31st January, 1946. 

Rs. 61,99,26,916. 
This entire expenditure has been 

recovered except a sum of 
Rs. 5,89,125. 

No loss was sustained by the Centre. Most of the Provinces incurred net losses in working 
the scheme. When it was known that Provinces were likely to incur loss in working the scheme, 
it was decided to open an Equalisation Fund, the credits to which were made up by ch.a.rging to 
Provinces for standard cloth supplied certain flat rates, which were slightly higher than the 
purchase rates. 

The losses sustained by the Provinces were reimbursed from out of the credit in the Equalisa-
tion Fund. and in raspe~t of those Provinoes which had a credit in the Equalisation Fund higher 
than the loss sustained by them, their full credit was transferred to them. Partitioned Pro-
vinces like Bengal and Punjab were paid only a certain percentage. of the total dues. The 
stamping fee collections on standard oloth was also credited to the Centre . 

• 
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The reslllt of these transa~tions is .. net credit of a S.lID of Ri. 100' 86 lakhs to tile Cl\;>ital 

. Bea1. 

2. lmport«l cloth. 
{a) Import«l cloth (J8 a ruult oj Hydori Miuion to U.K. 

Gross Expenditure- Rs. 50,95,383. 
Total recoveries upto the end of Sept. 1949 -Rs. 52,45,069. 

The scheme was closed during the financial year 1946-47, but certain olaims in respect of 
shortage, damage and wharfage charges were to be adjusted by D.A.G., I. & S. Bombay, in their 
final accounts. Out of the entire transaction, the Government has profited to the extent of 
about Rs. 1,49,600. 

(b) Import and aal~ oj Japanf!tJe cloth. 

Gross Expenditure -R8.6,OO,22,720. 
Total Recoveries upto the end of September 1949-Rs. 3,93,69,946. 

Re:rovery of the value of the entire b:yanoe qU!lD.tity is likely to be C03lpleted by the end 
of the current financial vear. 

The scheme has been closed. 

It is too early to say what the financial effect of the scheme will be from the pr8I8Dt point 
of view of a regular trading proposition. Initial scales were made at a hand.aome profit to the 
Government, but due to the pl'ogreesive reduction in prices of comparable material produced 
locally and with the constant scaling down of SCAP selling rates of the same quantities. saleB 
had subsequently to be effected at uneconomic rates. Judging from the present price t'rE'nd8 
it is probable that we may close the scheme with a net loss to Government of round about of 
Rs. 50,00,000. 

(c) Import oj Raw Silk and Silk Yam. 
Gross Expendit~Rs. 1,99,15,136. 

A refund of about Rs. 10,96,624 is due from the Collector of Customs. If this is granted 
the Gross expenditure will be reduced by this sum. 

Total recoveries upto end of September, 1949.-Rs. 2,35,93,456. 
The entire consignment has been dispoeed of. Only a few adjustments have yet to be made. 
The bCheme yielded a profit ofRs. 36,78,319. This profit would be increued byRs. )0,96,62. 

if the refund indicated above is granted, and decreased by the expen8e8 incurred in advert ... 
ment. 

A part of the consignment was advertised through the Advertising Consultant, Simla. The-
charges for advertisement are not known and have oot been included in the groea expenditure. 

(d) Supply of cloth and yam to p,ki8tan under the lnUr Dominion agrumm' 0/ 1948.49. 

The gross expenditure incurred on the above scheme up to the end of September 1949 ac-
cording to the books of the Textile Commissioner, Bombay, is Rs. 2,18,71,221. Against thi8 
expenditure a sum of Rs. 2,45,26,452 has been recovered from Pakistan indentor&. Though 
the Inter-Dominion Agreement lapaed on 31st August 1949, certain items of work still await 
completion like payment of bills preferred by certain mills and clearing agents and disposing of 
certain stocks which have already been acquired but not lifted by Pakistan. A further expeocii· 
ture of R8. 34,89,000 is, therefore. likely to be incurred during the current year and 8[lainst 
this a recovery of &S. 29,79,000 is likely to be effected. 

2. The scheme has been on the whole profitable and a net profit of over Re. 20 lakhs ~ 
expected to be realised. 

PurchG8e of Re8eTVe Stores. 
(1) !..aU D.O.M.P. Portion.-

Gross Expenditure upto 31-7·1949 -R8. 32,74,00,000. 
Total recoveries upto 31·7· 1949--Rs. 35,33,00,000. 

The value of stock in hand on 31·7·1949 was Re. 6,50,00,000. So far 88 decontrolled stores 
i.e., Stores other than pipes, Tubes, Fittings and tins are concerned, theee have already been 
declared surplus and reported to D.G. (Disposals) for disposal. But it is Dot poaaible to 
88y when they will be liquidated by D.G. Disposals. Roooveriet in respect of controlled stores 
is in progress. It may be noted that Pipes, Tubes and Fittings are still being imported' 
by debit to the head 'Import of Steel' . Tin to the value of Rs. Ii Cl'Ol'eI will be imported during 
the current financial year. It would thus appear that reoovaries in reepect of controlled itema. 
will continue. • 
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.cept for decontrolled atoree the scheme i8 still continum,. 

The 80heme W8I profitable. 

The question of d.iecontinuiDg Trading in Tin by Government is under the consideration. 
of the Ministry of Industry and Supply. 

(2) D.G.8. PorIIon. 
(1.1) 01temiotJl8. 

GI'08I Expenditure upto 30-9-194:9-Rs.2,71,52,94O. 
Total recoveriea upto 30-9-194:9--Rs.3,17,69,646. 

A awn of approximately Rs. 23,850 due from Government Agents is expected to be recov~rec:t· 
within the current financial year. 

The scheme has been closed. 

The scheme was profitable. Losses were to the value of approximately Rs. 4,68,600 on. 
chemicals due to shortage, defective packing, repacking, leakage and evaporation, etc., 

lmtf'ummts and Appliances.-

Gross Expenditure upto July, 19.9-Rs.1O,97,699. 
Total Recoveries upto July, 1949 -Rs.I0,64,948. 

The entire surplus stock of raw materials has been r3pOrted to D.G. (Dispoeals) long ago. 

The scheme is already in the process of liquidation. Stock of the approximate book 
of Rs. 1,15,329 is still lying at Depots undisposed of. 

The scheme WdB profit.able. 
Sawmill Machinery and Took.-

Gross Expenditure upto end of September, 1949 -Rs. '52,23,162. 
Total recovsries upto end of September, 1949-Rs. 65,24,937. 

balance stock of the value of Rs. 3,56,400 which has been declared surplus is expected" 
finally disposed of, by the end of this year, by the D.G. (Disposals). 

The scheme has been closed. 
The scheme was profitable. The ,total profit to date, amounts to Re. 13,01,775 plus .. 

value of the residual stock to be obtained from its disposal. 

SISAL HEMP 
Gross Expenditure. -Rs. 1,69,48,350 approx. 
Total Recoveries -Re. 1,79,32,364 do. 

No recoverieS in respect of issues made are pending. 
The scheme has been closed. 
The scheme was profitable (Rs. 9,84,014). 

.. 

Expenditure on certain claims for custOms duty which are in the process of assessment by 
IlU81toJI18 authorities, is yet to be incurred by the Government. The question of Government's 

for com~tion in respect of damage sisal EX-N.V. LUXMI is still pending with the 
VfmlLQ8 Adjustors in London who are awaiting confirmation of various figures put forward 

1018 and damage, from their agents. 

-RADIO AND SPARES 

Gross Expenditure -Rs. 50,00,000. 
Total Recoveries -Re. 4:9,93,772. 

There is only a balance of 19 sets in stock to the value of Rs. 3,125. It is expected that 
iheee sets will be disposed of within this financial year. 

The scheme has been closed. 

The idea of importing of radio sets was not inspired with any profit motive. It was a part 
of allied war propaganda and 88 such America was persuaded to widen the basis of L/L operation 

, to include this scheme also. There was apparently no loss involved as the sets were distributed 
on prepayment basis at controlled rates which naturally ~cluded all the elements that go up to . 
malEe up the cost of each unit landed in India at different periods during the war. As far 88 it, 
is seen from the records 17 sets to the value of Re. 3,103 have been short u.,nded and the said\ 
amount baa also been accounted for through the issue of write off 88Uction . 

• 
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-,sch4rM for Ihe- production GOO ~upply of coal.-

This scheme origineJJy comprised three different projects viz., Open .cut ~ Mini~' 
Ponri Hill Colliery and Baluchistan Scheme. An additional project Power Station at Jhana 
00aJ Fields was BIso started towards the olo~e of 1945. 

A. Open Gut Goal Mining.-Early in 1944, it became evident that rapid improvement in 
coal raislngs could not be secured by augmenting the labour force in th~ ~lde, by imported 
unskilled labour or by following orthodox methods of underground mmmg. It was therefore 
decided to adopt mechanical methods of open out mining suooessfully introduced in the 
United Kingdom and United States of America and to obtain machineries for the purpose 
from U.K. & U.S.A. on Government account. A sum of Rs. 3,24,25.333 was sanctioned for 
the purchase, repairs, processing and boxing of equipments including spares from U.S.A. uP!-O 
March 1946, Rs. 1,20,44.333 being for 1944-45 and Rs. 2,03,81,000 for 1945-46. The expendI-
ture incurred through India Supply Mission amounted to Rs. 97,01.000 for 1944-45 and Rs. 
56,68,443 for 1945-46. 

The m30chineries purchased from U.S.A. were cleared to the coalfields on arrival in India 
and erected under th9 exp3rt supervision of a U.S.A. firm with whom an agreement had been 
ooncluded. for this purpose. The' operations of the scheme were carried out by Directorate of 
Open Cut Coal Mining with the assistance of Military operators Imd units with equipment upto 
end of O:::tob3r 19i5. Upto end of D3camber 1945, D.O.C.C.M. handled the atoms. Since 
Janu"ry 1946, the project was placed under the supervision of a U.K. finn m:., Sir Lindsay 
PcU'kill9O:l and Co., Ltd., who worked as Govarnmant Agent upto 31st March 1946. 

An agreement W8.l!l concluded with Messrs. Sir Lindsay Parkinson and Co., Ltd. whereby 
they took up the O.C.M. operations as a private company for two yeat'S with effect from 1-4-~. 
It was also decided that neC63S8I'Y adjustments for the cost of machineries stores, etc. handed 
over to S.L.P. would be made during the year 1946-47 and 1947-48. 

The two years contract with S.L.P. & Co., Ltd. which commenced from the 1st April 1946-
after the departmental working had been given up-terminated on 31-3-1948. It was considered 
unsatisfactory both for Government and the Company to continue on the basis of short termed 
contract like the one which expired. on the date mentioned above. Moreover, strip mining and 
overburden has a long future at the two Govem.mant collieries at Bokaro and Kargali. This 
apart, excavation through strip mining will be very useful in the proposed large scale river 
valley developments schemes and also for the excavation of gypsum for the Sindri Fertilizer .. 1 
Factory and for the production of coal required for the manufacture of synthetic oil. For 
those reasons Government decided to form a Company in which they and S.L.P. and Co., Ltd • 
.of the U.K. will 00 the only sha.reholders. In the initial period there will be 7 Directo~ 
'representing the Firm and 3 Government. At any time after the 31st December 1950 Govern-
ment or their partners lI!s. Sir Linds3.y Parkinon and Co., will have the option on giving 3 months 
-notice in writing to require that Government will buy up the whole of the Companys' shares. 

On this option being exercised Government will be free to decide whether any of the Company 
nominees should be elected to con1iinue to serve on the Board of Directors. 

Sir Lindsay Parkinson & Co., Ltd., will be appointed General Managers of the new Company 
for a period often years, subject to their right to resign at any time on 12 months' noticeand 
the right of Government to terminate the management on 12 months' notioe at any time after 
first six ye&l'8. -

The initial issue capital of the Co., is Rs. 45 lakbs, of which Government have subecribed 
&S. 22.lakhs and the Co., ~s. 23 !akhs; Government will, in addition, advance upto as. 15 lakha 
according to the Company s reqwrements as a loan 86CUl'ed by the hypothecation of goode. The 

-t'ltal expenditure on the part of Government will thus stand at Rs. 37 lakha. 

The following are figures of expenditure and recoveries booked during the yearB U~44.46 
1945-46, 1946-47, 1947-48, 1948-49 and 1949-50 (September 1949). 

Expenditure Recoveries 

Re. R8. 
1944-45 1,02,32,104 (-) 4,569 
1945-46 1,29,64,546 (-) 17,69,463 
1946-47 },08,80,636 {-} 71,02,725 
1947 ·48 Pre-partition 13,86,020 (-) 8,96,189 

Post do. . 6,069 (-) 9,61.896 
1948-49 . 1,16,378 (-) 6,84,620 
1949-60 (Sept. 1949). 11,817 (-) 66,678 

·C. G. Suspense. . 3,23,067 (-) 6,".769 

• Total 3,69,19,127 (-) 1,21,20,888 

• • 

" 
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Th? e][~diture incurred during 1944-45 and 1945-46 was mainly of capital nature. About 

646.l'e81dentlal quarters and 35 godowns and repairs shops were contructed under this scheme 
dunng 1944-~5 and 1945-46. The quarters were allotted to labourers and ministerial !!taft" 
who were entitled to rent free accommodation. 

Foll?wing ~ounts as on 31-3-48 were due from Mis. Sir Lindsay Parkinson and Co., 
Ltd. which pertam to the old contract:-

1. Rent for office accommodation, etc., at Calcutta for February and 
March 1948. . . . • . . . . 

2. Rent for furniture hired out to the firm for February and March 
1948 . . . . . . . . . 

3. India Supply Mission Stores . 
4. Hire of plant and equipment for February and March 1948 • 
5. Cost of D.O.C.C.M. stock of P.O.L. and explosives taken over by 

the firm . . . . . . . . . 
6. Cost of seven Euclid Dump Trucks taken over by the firm. 

7. Cost of consumable stores other than P.O.L. and explosives taken 
over by the firm on 1-4-1946. . . . . . 

8. Cost of tools and stores indented from U.S.A. taken over by the 
firm . . . . . . . . . 

9. Advances made to the firm during the period from January 1946 
to May 1946 for payment of salaries .etc. leES the amount of 
paid vouchers for the same period 

10. Grainshop cash balance and value of stocks as on 31-5-1946 

11. Cost of drilling holes at Standard Colliery 

12. Amount deposited with Treasury Officer, Dhanbad, for license 
of D.O.C.C.M. Lorries utiliEed after 1-4-1946 

13. Sundry recoveries 

14. Bihar Government debits pertaining to the cost of police guards 
at the D.O.C.C.M. maga:-.ine at Bermo for 1946-47 

15. Hire Charges for immovabJe Government properties at the mar-
ket collieries . 

16. Rent for Slmday Bazar Quarters. lan~occupied by Canteen, etc, 
17. V ruue of the plant and equipment to 00 recovered froil the firm 
18. Cost of India Supply Mission Stores EUpplied since 1-7-1946 

Rs. As. Ps 
384 0 0 

2,560 0 0 
2,13,856 7 0 
3,25,000 0 0 

14,100 0 0 
4,44,276 0 0 

1,00,000 0 0 

1,44,084 0 0 

2,62,347 0 0 

27,073 9 0 

12,464 6 3 

22,877 0 0 

2,015 1 0 

4,600 0 0 

50, 000 0 0 
50,000 0 0 

1,00,000 0 0 
87,395 0 0 

18,63,032 7 3 

The amounts shown against it€ms I to 4 above have been recovered in May, 1948. 

. Government hold a surety from the Lloyds Bank-the film's bankers-- to the extent of 
'Re. 9 lakhs against. tl-_e dues mentioned above. In addition a sum of Rs. 5,32,556 is due to be 
paid by Government to the firm for t~e period. ending 31-3-48. The n~t deficit which was at 
obe time estimated at Rs. 210 Iakhs wIll be debIted to the Coal ProductIon Fund. The above 
·figures is only a lough estimate and no precise idea about the extent of the deficit can be given 

; pending settlement of the various outstanding issues connected with the scheme. 

B-Ponri BiU CoUiet'1l.-The New Chirimiri Ponri Hill Colliery was taken over from Sir 
aneckji Dadabhoy on a five years' lease with effect from the 1st October, 1944. It was an 

undeveloped colliery adjacent to the Railway Colliery at Kurasia, off~ ideal conditions for' 
rapid development. Under the terms of the Lease Government are required :-.. 

(i) to equip the oolliery with plant and machinery capable of raising 30,000-40.000 tons 
of coal per month; 

(it> to sell all coal raieed during the currency of the Lease without paying anything to 
the Lessor; and 

(tit) to return the colliery without any charge on the termination of the Leaae, to the 
Leaaor together with all plant and equipment in&ta1led for producing 30,000/.40,000· 
toI18 of ooal per month • 

• 
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No plant and machinery were received and installed during 19"·4:5 and 1945·4:6 and the coa.l 

:>l'&ising work prooeed.ed slowly with hand labour. It. was only during 194:6·4:7 and 194:7·4:8 
. that oertain items of machinery were received :md installed. The oost of the machinery already 
·installed for permanent use or proposed to be instaJled and the cost of buildings alre~dy com· 
'pleted and of those still under oonstructioll are given below:-

(a) Machinery already installed for permanent use 
(b~ Machinery partly received . 
(c) Machinery still on order 
(d) Buildings already completed. 
(e) .Buildings under construction. 

R~. 

4:,27,630 
38,973 

4,25,000 
13,4:7,009 

77.032 

Due to the late arrival of the plant and m~hinery it has not 80 far b~n possible to achieve 
~he production target. The tonnages of ooal raise during the finanoial years 194:6·4:7, 194:7·4:8 
and the months of April-September 194:8 are given below :-

1946·47 (from 1·4-1946 to 31.3·1947) Tons 1,45,537 
1947·48 (from 1·4·1947 to 31.3.1948) Tons 1.75,088 
1948·49 Tons 1,30,863 

Some improvement in production is expooted during 1949·50 when the imported machinery 
is likely to be fully in position. Full advantage of the machinery will, however, not accrue 
before 1950·51. 

2. On account of the various unforeseen ciroumstan~8 beyond the control of'Government 
the maximum monthly output from the New Chirimiri P.onri Hill Colliery is about half of the 
target. This is very disconcerting from Government's point of view since an adequate return 
~n the investment is not expected to accrue till the termination of the present lease. The lease 
has, therefore, been exte~ded by 12 months with effect from the 1st October, 1949. 

Sir Maneckji Dadabhoy has alsQ expreEl8Ad a desire to give Government the option of taking 
for a period of 3 ye8l'8 with effect froin 1·10-1950; 80% of' the output of the colliery at 
a cost equivalent to ./8/. per ton less than the control price. or Re. 1/. per ton less than the mar· 
ket price, if the present control on coal is withdrawn. This offer infringes the provisions of the 
Colliery Control Order and the question of accepting it in a modified form (e.g., determination of 
an approximate amount to be paid to Government in advance every year in consideration of the 
considerable financial investment made by Government in the Colliery) is under consideration. 

3. The total gross expenditure and recoveries during the years 1944·45 to 194:9·50 
{September 1949) are shown below:-

Expenditure Recoveries 
,. &. Re. 

1944·45 66,602 (-) 1,56,738 
1945·46 11,07,124 (-) 2,46,836 
1946·47 . . 22.21.851 (-) 24,95,106 
1947·48 pre.partition . 13,06,168 (-) 6.4:1,540 
1947·48 Post partition . 10,80,278 (-) 4,87,654 
1948·49 . 17,46,037 (-) 24,08,709 
1949·50 (September 1949) 6.10,021 (-) 8,17,189 
C.G. Suspense 2,07,581 (-) 3,10,764 

Total 83,45,662 (-) 75,64,536 

The value of dead stock items of the scheme is Rs. 9,55,069. 

From the above figure it would be seen that at the close of the financial year 194:8·49, the 
expenditure will exceed the recoveries but particularly recoveries in 1948·4:9 will exceed the 
expenditure ,by 30% approximately. It is also anticipated that a similar recovery will be 
made in 1949·50 providod fresh machiaery for which provision in the R.E. 1949·50 has heeD made 
are not installed during the year. Consequently the recovery may not exceed the total expen. 
diture lJPto the end of 194:9·50 but there is every po38ibility of reducing the G:>vernment's liabi-
lity by 9 lakhs approximately keeping a difference of 1 lakh approximately in the debit and 
credit sides of the scheme. It is also hoped that the output 0 f the colliery will increase consider. 
ably and it is likely to touch the figure 25,000 tons per month. If, howaver, output comes to 
25,000 tons per month the total recoveries should exceed the total expenditure by the close of 
1919·50. Further jf Sir Maneckji Dadabhoy's offer mentioned above is availed of by Govel11-
ment, there ~s likely to be a good saving on the scheme. In any case the profit or 1088 on th3 
scheme cannot be 8.88eS8ed finally unleas th3 accounts of th3 scheme are finally closed. 
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O.-Baluchistan Scheme. 

A scheme for the production of coal was launched by the local administration, Balu-
chistan in 1943-44. It consisted of:-

1. Purchase and sale of coal. 
2. Working of Mines departmentally and 
3. Manufacture and sale of BriqueU,s. 

The scheme showed a profit to 
1945-46:-

the extent indicated below during the years 1943-44: to 
Rs. 

1943-44 
1944:-45 
1945-46 

• 

Total 

17,665/15/6 
19,329/613 

1,88,318/-/7 

2,25,313/6/4 \ 

A Briquetting Plant was purchased during 1945-46 for the manufacture of Briquetts. It 
was anticipated that the scheme would entail appreciable profit. - No idea can, however, be 
«iven about its present financial position, since it is now the responsibility of the Pakistan 
Government. 

The scheme was under the control of the Government of India upto 14-8-47 and its accounts 
were operated through the Personal Ledger Account of the Agent to t,he Governor General 
Baluchistan opened under the head "87 Capital Outlay etc," The accounts for the year. 
1944-45 to 1947-48 (upto 14-8-47) are shown below:-

Gross recoveries. Advance Suspense Repayment of 
Advances 

1944-45 5,87,660 (-) 4,03,014 1,60,798 
1945-46 1,34,755 (-) 3,98,408 
1946-47 (-) 2,26,683 
1947-48 (-) 861 10 ° (-) 69,237 

(-) S61 10 ° 7,22,415 (-) 4,03,014 (-) 5,33,530 

The working of the scheme was under the accounts control of A.G.C.R. till May 1944 and 
from June 1944 to 14th August, 1947 under the Controller of Coal Accounts. From the 15th 
August 1947 the scheme is the responsibility of the Pakistan Government. 

p.--Oentral, Electricity Oommission. 

Scheine in respect of package Power Plant procdd by the Central Electricity Commission 
and supplied on hire to MIs. Sijua (Jherriah)-Electric Supply Co., Ltd., for installation at 
Loyabad-Account head "S7-Capital Outlay on Schemes of State Trading, P·SchEme for 
the production and supply of Coal". 

The project, namely, establishment of a power Station at Jherriah Coal Fields, comprises 
procurement by the Government of 2 Nos. 2000 K.W. Steam power stations from America in-
oluding purchases in India of certain incidental items and releasing the same on hire to a priva.t t'! 
electric supply undertaking in the Jherriah coal fields, Messrs. Sijua (Jherriah) Electric Supply 
Co., Ltd., for the latter to instal and run this station at their own cost. The object of this pro-
ject is to improve the power position in the coal fields area. There does not appear to be any 
indication whether the scheme should be a profitable one; but as it was undertaken with a view 
only to improve the power position it may not probably have been the intention of the Govern. 
ment to derive any profit out of it. The entire transaction is governed by a hire agreemel1t 
between the Government and the party and this was duly executed in September, 1946. 

The Power Station was secured and delivered to the party by June 1946 er..d hs beE'n in 
commi ssion since September, 1946. 

2. It may be seen from the above that the major commitments of the Goven:.ment relating 
to this project have been carried out during the pre.partition period and the activities during 

. the post-partition period have been mainly as follows ;-

• 

(a) Recovery of hire charges which are payable by the party in quarterly instalments 
since the date of commissioning of the power station i.e., 1-9-46. . . 

The hire contract is for a minimum period of 3 years from this date, but the Government 
is committed to extend the period of hire until equivalent amount of power is avail-
able from tl1e coal fields & grid of the Damodar Valley C~rporation. It is expected 
that this power station will remain on hire to the party till about the end of 1950 . 

• 
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(b) In terms of hire contract, the Government is committed to supply ~ few .:lditi~nal 

items of plant such as transformer, switches etc. for efficient use Of~~lS pow~r station. 
Some of these imported items, although ordered during prepartltlon penod, have 
been received in India during post-partition period and in fact, one or two such 
items are yet to be received. 

(c) In terms of the hire contract. t~ Gove~ent is liab~e for replacement free ofc~t 
of materials lost or damaged dunng tr8DSlt and defective stores. 

There have been no 10886S. One package was however, short1anded, but the steamer agenta 
have accepted oUr claim on account of the cost of the same. 

3. The up-to-date position of progressive expenditure and reco,?eries may be summariSed 
as below:- ~ 

Prepartition period-{from date of inoeption of scheme i.e. 4-6-45 to 14-8"7). 
Expenditure =Rs. 19,21,406 
Recoveries = Rs.( -) 1,96,lSOO 

P08t partition period-(15-8-47 to 31-3-48). 
Exptnditure = Rs. 367 
Recoveries =&s. (-)2.62,000 

1948-49 
Expenditure 
Recoveries 

194.9-50 
Estimated Expenditure 
Recoveries 

1950-51 (up-to December '50) 
Estimated Expenditure 
Recl")veries 

=Rs. 11,895 
=Rs. (-)1,96,500 

::Rs. 64,700 
=Rs. (-) 2,62,000 

=R8. Nil. 
=Rs. (-)2,18,838 

It may be seen that total liability to Government after taking ~to. account rec:overies c:ffected 
by way of hire charges will amount to Rs. 8,63,035. On the termmatlOD of the hare of this plant 
i.e., aoout the end of 1950, the liability to Government on the Scheme will stand at Re. 8,63,030 
plus interest on the net capital outlay of the Government on this Scheme. Assuming int.f'Jrest 
@3l% per annum, interest charges will amount to Re. 2,34,000 approximately 80 that the total 
liability to Government will be about Rs. 10,97,035 (Rs. 8,63,035 plm Rs. 2.34,000). On the other 
hand, we anticipate that there will be no difficulty in selling the aaset8 at a price of Re. 12.00,000 
and accordingly it may be seen there is u.ely to be a small profit on the scheme and in any case 
the possibility of incurring 1088 is extremely remote. 
schtme for purchaat of coUiery 8tores.-

As there was no organisation in the United Kingdom to progreea indents from market 
collieries for essential plant and machinery and to ensure that they were accorded high priority 
in the manufacture and shipment the Coal Comm.iseioner W88 charged with the duty of collect.ing 
and co-ordinating all demands for such equipment and arranging for assistance in procurement. 
in the U.K. and United States of America. The requirements of Railway and market collieries 
were consolidated. The value of the indent placed during 19" and 1945 amounted to 
Rs. 80 lakhs approximately. A colliery panel officer was appointed till 13-2-48 by Government. 
in the U.K. and attached to the India Office to deal with all Indian Colliery requirements and to 
act 88 Liaison Officer between the India Office, various supply organisations and manufacturere. 
From 5th November 1945, an independent organisation known as lDdia Supply Miaeion with 
Mr. P. C. Chaudhuri 88 its Director, rame into being. It took over practically whole of the 
agency work which was then being done in the Economic and Oveneae Department of India 
Office in connection with supplies to India. The Colliery Panel Officer was attached to thie new 
Organisation. 

The Machineries and stores received against the indents placed abroad under the scheme 
are not stocked by Government but efforts are made to distribute them immediately on anival 
to collieries according to demands. Most of the items against bulk indents have already been 
~ived and-distributed to.c?~ieries. Only 9 Haulage Engine worth Re. 3,14,778 are at preeent 
m Government stock at Gmdih;" arrangements are being made to di8poIe of them to avoid any 
lOBS to Government. 

The sale price is fixed by adding to F.O.B. price ocean freight the percentagee bed from 
time to time for High Cudniesioner'e charges, war ~ Marine Risk lIunarcnoea Custom duty 
etc. handling and clearing charges at the rate fixed by Government from t~ to time pIa 
21% J:?epartmental cl!arges. It is not anticipated that there will be aay dead Itock. • 
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Apart from the- general arrangements referred to above Government entered into an in 

dependent agreement on 27·7·1945 with Hari Prasad Bhowsinga for the supply of colliery 
machineries and for their erection at his Upper Kajora colliery. The Agreement provides 
for:-

(i) The payment by Hari Prasad Bhowsing~ of 25%,~of the estimated cost of Machinery 
(F.O.R. station of despQotch) before its delivery; 

(ii) a further 25% after 12 months of the payment mentioned in (i); 
(iii) another 25% 18 months after the date of first payment; and 
(iv) the balance 25%, 24 months after the date of payment of the 1st instalment. 

Under the agreement Hari Prasad BhoWSinga will also pay interest at the rate of 4% per 
annum on the amounts of advances together with any expenditure on repairs and supplies. 

The gross expenditure including expenditure in England booked by Chief Accounts Officer 
(American Purchases) and recoveries during 1944-45 to 1949·50 (Sept. 1949) are as shown 
below:-

Expenditure Recoveries 
Rs. Rs. 

1944·45 25,013 (-) 2,88,971 
1945·46 ".&4,363 (-) 37,97,083 
1946·47 16,59,104 (-) 22,08,704 

1947·48 Pre.partition (Supply II Batch) • 6,83,787 (-) 4,70,7151 
(Supply III Batch) 1,015 (-) 96,972 
Central Government Suspense 2,04,499 (-) 1,67,179 
1947·48 Post.partition • 42,503 (-) 3,561 
H68·49 76,690 (-) 94,613 
1949·'50 (September, 1949) 20,962 (+ ) 29,893 

Total 71,57,936 (-) 70,97,941 

Debits for considerable quantity of stores obtained have not been received from the U.K. 
during 1945·46 ~d 194.7-48. It is anticipated that there will be some profit under the BOheme 
provided the Haulage engines referred to above are disposed of. 

PtwchaH oj Woolen Good. 

• • • • .. 8.25,35,280 G1"088 Expenditure • 

Total Recoveries • •• • • Rs. 10,01.61.259 

Against an estimated balance recovery of &S. 2.59,484 an adjustment of further RE'. 1,83,515 
is still to be made on the expenditure side. 

The Scheme was closed on 31·12·1946. 
When the traru.actions are all completed, there will be a profit on this scheme. 

COST OF CONSUMER GOODS IMPORTED ON GOVERNMENT ACCOUNT 

In view of the acute supply position of consumer goods in the country and the difficulties in 
their procurement from overseas countries during the last war through regular trade channels, 
the Government of India arranged for import on Government Account of certain consumer 
,oods. 

(a) Medical stores. 
(b) Grocery stores purchased through the Canteen Stores Department. 
(c) Other Consumer Goods. 

2. The late C-ontroller General of Civil Supplies whose office was abolished with effect from 
31st December, 1945, arranged for distribution of the~ consumer goods and in order to meet ex-
penses COIUlected 'with the scheme, he was authorised in September, 1944·, to open a personal 
ledger account with an initial capital of Rs. 5 lakhs. The personal ledger account W88, however. 
closed in June, 1946; and thereafter the expenditure is being met by drawing the required 
amount.s through contingent bills. There have been no imports of these goods after 1946·47 and 
the scheme is pradically closed. There is, however, Bome balance of ~C'k of Medical and Gro. 
cery stores and these are benig disposed of • 

• 



3. Mtdi.cal .. toru.-These oonsisted of drugs, chemicals and biologicals and were received 
mostly from U. S. A. under lease-lend. A few items were also obtained by c8.sh purchases from 

• United Kingdom and U. S. A. The goods were stored by Government in hired godowns and dis-
tributed to the public t.hrough trade channels. Certain iteDl8 were issued to Provincial Govern-
ment Insti tutions and railway hoSpitals, while a. few drugs, which were in excess of the civil de-
mand. were issued to the Defence Department. During the year 1945-46 the distribution of 
drugs suffered for a time owing to the ban 011 sitJe of Lea\le-Lend goods. Subsequently, on the re-
moval of the embargo, tenders were invited in June. 1946, and some items were disposed of. 
Arrangements were made to dispose of the remaining items (in respect of which offers were con-
sidered low and rejected) through the Directorate Genera.l of Disposals, New Delhi. During the 
post-partition period of 1947-48, the stOreR were removed from hired godown to Government 
godown and the disposal of the stores is being effected by the Directorate General of Disposals, 
New Delhi, and Regional Commissioner (Disposals), Bombay. The book value of the closing 
.toek as on 31-3-1949 was Rs. 4,27,208 while the book value of the stock 8lI on date is 
Rs. 3.87.230. The present stock comprises 15 items. 

4:. (hocery BtolU.-Theee were supplied from January, 1945; by Canteen Stores Depart-
ment to the various grocery shops establi..."Ihed by the Centra.l and Provincial Governments on the 
:>asis of indents submitted through the late Controller General of Civil Supplies. The Controller 
3eneral of Civil Supplies did not handle the stores himself but made paymf'nt to Canteen Stores 
Department for the stores supplied and recovered the cost plus certain departmental charges 
thereon, from the grocery shops concerned. There is still some ba.lance of stock which is held 
by the Canteen Stores Departn:vmt (in liquidation) on our behalf. Exact book value of the 
material is not known. The arrangement for disposal is that the ba.lance of stocks should be 
di8posed of by ~he C. S. D. directly on the profit. Sharing basis in view ofthe storage and other 
facilities provided by them; profits being shared in equal proportions while losaes are to be 
completely borne by this Ministry. The accounts relating to these stores are locally audited by 
the Accountant General, Bombay. 

5. Other COf18Umer Goods.-Purchases of certain consumer goods, which were in short sup-
ply, such as Oil Lamps, Hurricane Lanterns, Buckles. Handsaws, Tooth Brushes. etc., and Ther-
mos Flasks were arranged by India Supply Mission. These goods, excepting the The~08 
Flasks, were received in India between JunE' and December, 1944, and emergency measures had 
to be adopted for their clearance and at.orage. These goods were distributed to the public through 
trade channels and authorised distributors and there is no ba.lance stocks on hand. 

6. The trading results upto the end of 31-3-1949 disclose all accumulated 1088 of Rs. 
31,68,262. As against this there is a -reserve of Ra. 9,38,835. During t·he current year 
(1949-50) further 10SS68 on disposals of grocery stores and medical stores have occurred, amount-
ing to about Rs. 2,29,560. The losses on medical stores, consumer goods etc., have been 
mainly due to certain items having to be sold at prevailing market rates which were lower than 
the cost price. Shortages and breakages also occurred in some items. 

7. The figures of propessi:ve expenditure and receipts from inception to date are as be-
10 .... : 

Gr088 Expenditure 
Deduct Receipts and Recoveries on Capital Account 

Rs. 
1,74,46,732 
1,54,45,603 

8. Final debits for several items of " Medical Stores " and cust-oms duty on "Other Con-
.umer Goods" have yet to be received and adjusted in the accounts. So also credit for several 

. amounts paid by various parties into the treasuries in respect of sale amounts are yet 
to be received by the A. G., Bombay. The matter is being pursued with the authorities COD-
eerned. 

LEASE/LEND SHOTTLES IMPORTED FROM U. S. A; 

Re. 
Total expenditure 
Recoveries 

• • • • 
• 

11,37,833 
13,75,725 

The scheme has been closed. It was profitable to the ~~t of approximately R.. 2.37,R92. 

8~Uc Aotd. 
Re. 

2.260 
2,600 

No .... 0"","0 .... h:ld and the &Oherne has been cloeec1.. It. .... pNAiabJe to th •• lIta. of 
".240. • 

• • 



es 
PURCHASE OF PAPER 

The scheme for the purohaee of paper falls under three categories. 
1. N ttDepriN 

Gross Expenditure 
Total Recoveries 

R8. 
13,34,793 
15,48,075 

• The Scheme has been closed. There is no ba.1ance to be recovered. The Scheme was pro-
1liable. The profit will amount to about Rs. 2,11,264 .• There is only one small payment of 
.abo~t Rs. 2,018 whioh is still due to be made to the Stockists. The action to finalize this payment 
u in progress. Thereafter the accounts of the scheme will be closed. 

2. Papef' Imported em Governmml accovn' 

Gross expenditure • 
Total Recoveries 

Rs. 
57,84:,086 
62,22,431 

Only 300 t-ons of paper now remains unsold out of the tot~l quantity imported . . ' ne delay in liquidating the stocks is due to costly variety of pa~r and its unusual sizes. Larrge 
imports of paper under O.G.L. were also partly responsible for the delay. Steps are being taken 
-~ dispose of the balance by the close of the financial year. 

The present trend of figures indicate that the scheme will result in profit t-o Government. 
J. Imported paper 8toaked by SupplV Departmem 

Gross Expenditure 
Total recoveries upto end of September, 1949 

The balance is expected to be recovered by 31st .March, 1950. 

Re. 
1,57,90,000 
1,35,29,993 

The l!ICheme has been discontinued and the accounts are in the process of :ftnalir:ation. 

As some quantity of paper is still to be accounted for, it is not possible to state at this 
o'.tage whether the scheme as a whole would result in profit or loss . • 
. Stme,m", 8~ng graIl expenditure and total recoveries 'in re8pect oj the Capital Outlay em Scheme 

oj State Trading 

Scheme 

1. Scheme for Reserve stock of coal . 
2. Acquisition of Frustrated Cargoes . 
3. Purchase of Alumina. . 
4. " of Rubber 
5. " of Machine Tools 

·6. " of 'Vattle Dark 
7. Schetne jor Purcha8e ami dutributicm oj cloth. 

1. Standard Cloth. . 
2. HydaTi Mission Scheme 
3. Japanese Cloth . . . • 
4-. Japanese raw silk and silk yarn . 
5. Supply of cloth and yarn to Pakistan 

Total for the Scheme 

8. Purcha8e oj BUenJe Storu. 
1. Late D.G.M.P. items. . . 
2. D. G. 1.&.S. Items.-2 Chemicals. 
3. Instruments and AppJiances 
4-. Saw Mill Machinery and Tools 
6. Sisal Hemp . 
8. Radio Sets a.nd spares 

Total tor the Scheme 

• 

• 

Gross Total 
Expenditure Recoveries 

Rs. Rs. (-) 
51,50,087 44,24,664 

2,89,47,348 3,30,94-,883 
1,18,823 48,426 

11,83,93,196 12,33,74,928 
9,20,76,359 9,59,18,296 

47,85,155 45,54,355 

61,99,26,916 61,93,37.791 
50,95,383 62,45,069 

6,00,22,720 3,93,69,946 
1,99,15,136 2,35,93.456 
2,18,71,227 2,45,26,452 

72,68,31,382 71,20,72,714 

32,74,00,000 35,33,00,000 
2,71,52,940 3,17,69,546 

10,97,699 10,64,948 
52,23,162 65,24,937 

1,69,48,350 1,79,32,364 
50,00,000 49,93,772 

38,28;22~151 41,55,85,567 • I 1-----------------------------------------I, .~ of RI. 2,30,800 met fro~ import duty 



9. 

10. 
11. 
12. 

11. 

34: 

P~ ond Supply oj coal. 
1. Open Cut Coal Mjning 
2. Pcmri Hill Colliery . . 
3. Central Electric Commisaion 

Total for the Scheme 
• 

Purohaae of Colliery Stores . 

1. 
2. 
3. 

of Woolen Goods . " 
" of Consumer Goods. 

Shuttles from U.S.A. 
Salicylio Acid 

Total for the Scheme 
Pure ... oj POpei' 
Newsprint . . . • • . 
Paper Imported on behalf of Government . 
Imported paper stocked by Supply Department 

Total for the Scheme . 

Grand Total 
Excess recoveries over Expenditure 

APPENDIX V 
Knuir:rBY m' FOOD 

Gr088 
Exptmditure 

Ra. 

3.69.19,127 
83,4-5,662 
19,98,368 

'.62,63,157 

71,57,936 
8.25,36,280 
1.7','8,732 

11,3'1,833 
2,260 

1,85,88,825 

13,U,793 
51,8',086 

1,57,90,000 

2,29,08,879 

.. 1.53.66.76,578 
1,87.12,943 

Oopital ()Wloy OR 8cMme ~ will. W CIt" 

Total 
Recoveries 

(-) 
Rs. 

1.21.20,888 
75,64,536 
11,35.838 

2,08,21.262 .. 
70,97,9,1 

10,01,61,269-
1,54,'5.603 

13,75, '126 
2.500 

1,68,23,828 

15,48.075 
62.33,431 

1,35,29,993 

2,13.11.499 

1,55,52.89~521 

The State Trading Scheme for the purchase of imported foodgrains is a continuing one and is 
oonaantly under review. A detailed proforma account for the period ending 14th August, 1147 
baa alre&dy been sent to the Deputy Accountant General (Food and Relief) New Delhi. The~ 
.view for the period. ending March, 1948, is almost ready, while that for the period ending M8l'C1l 
1 MD, will be ready in about 2 mont.ha. 

APPENDIX VI 

• 
Further planting under the scheme was stopped in 1946. The present CUJTent expenditure 

is b the maintenance of the Government of India ahare of the plantation by the MadrU Govern-
merit. The Principal Quinine Officer had suggested that the beet COUl'8e was to allow the Go-
ftrDIIleD.t of India plante to remain on ground for 5 years when they should be up·rooted and pro-
cesaed for quinine when adequate returns may be e%p8Oted to cover the expenditure incurred. 
If ~ is done the scheme can finally be closed. only in 1951-52. The Madras Govermneot has 
now stated that a better alternative would be for the plants to be ~ only after eight years 
in the normal mAIID6J'. The Principal Quinine Oftioer is bejng sent down to the plantatiODB to _ 
investigate the matter on the spot and make his final recommendations. It is aleo being con· 
sidsred whether the Madras Government should not be asked toO take over the plantations on 
payment to the Government of India of a sum equivalent to the expenditure 80 far incurred on 
the BOheme or on any other reasonable basis. 

Medical StorM DepoII: 
As tJUggested by the Committee, the overhead chargee of the Medical Store Depots have been 

reviewed with _a view to their reduction. Two statements are attached :_ 
(1) showing the final grants under the detailed head for the year 19~ • .e to 1948-49 ; 
~ . 7 

(2) the staft' II&Ilctioned during the war and continued till 31st March 1948 anrl the staff 
retained after retrenching a number of pOt1te in 1948. 

It will be.~ ~m the state.;nent of final gr~ts that there hu boon a progressive decrease 
in the annual proVlllOn for expenditure under certain heads. there has also been conaiderable I'f'-
ducti~ in ~tJ. It is. not posaib1e to reduce the staff further without impairing efficiflllCY. 1'he 
reductIon m expenditure would .have been more marked if the scales of pay and rates of 
dearness &1lowan~ had not been lDlproved as a result of the implementation of the fElCommendn-
tions of the Central Pay Commission. 
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APPENDIX VII 

GoVEBNMENT OF hmU. 

MINISTRY OF AGRICULTURE. 
/ 

SUNlIOT :-Re]JOf't on the .cherne "Purchalle of Agriculture and Dairy Maohin6ry" under 
. GapiUalOtt"ay Oft Sohems8 of State Trading. 

In 1944-45 various Provincial and State Governments wanted to place orders for tractors 
and connected implements for use in the food production work. As there were heavy restric-
tions on exports in the manufacturing countries, it was felt that matters would be considerably 
facilitated if the Government of India arra.ng€d procurement in respect of the requirements of 
all the Provincia.l a.nd State Governments. Provincial and State Governments were accordingly 
asked to intimate their requirements and a consolidated indent for 487 tractors and allied equip-
ment covering all the requirements was placed on the D. G. I. & S. for issuing necessary instruc-
tions to the Purchasing l\1issions in U. S. A. and U.K. The Provincial and State Governments had 
accepted full financial liability in respect of the stores ordered by them. 

.Although all the machinery was expected to be received by the end of 1947, the manufac-
turers could not accept the ordars in full due to their previous commitments to other count-
ries and also due to the limited quantity allowed for export. Out of the total quantity ordered 
against this scheme, 432 tractors and all implements have been received and distributed to the 
indentors, orders for 30 tractors have been cancelled due to unsatisfactory supply prospects and 
also due to the prescribed model not. being available, and the remaining 25 tractors a~'e expected 
to be received before the end of the c;urrent financial year (1950-51). It is expected that all :th6' 
adjustments in connection with this scheme will be completed by the end of 1950-51. : TQ 
delay in adjustments is due to delay in receipt of debit vouchers from the purchasing Missiorut·.-
also ihe fact that there is delay on the part of the Provincial and State Governments in ack-
nowledging the machinery, in time. 

A statement showing figures of expenditure and receipts from the beginning of the schema. 
up to close of 1948-49 is attached for information. 

SIGMmen' shototrlg fifrtvres of expenditure and receipt8 on the 8cheme " lPurclia8e of Agricul-
',,,'al and Dairy Machinery" from 19~5-46 to 1948-49 

Receipts by 
Expenditure 
By purcha.ae 

By Commission recoveries 
Year to age16ts from Provincial 

Governments 

1946-46 
1946-47 
1947-4:8 
1948-49 

TOTAL 

Total recoveries 

Re. 
14,32,301 

7,38,445 
38,83,563 
22,98.827 

83,53,136 

Rs. 
1,04,493 

2,10,532 
6,49,268 

9,64,293 

Plus value of balance of stock on 31-3-49 • 

TOTAL 

Total expenditure . 

Total gain on aceount of ~r8DSactions upto 
31-3·19~ 

Re. 
17,23,082 

1,70,569 
42,75,653 
35,02,297 

96,71.601 

Rs. 
96,71,601 
4,36,396 

1,01,06,996 

93,17,429 

7,89,667 

Remarks 

N •. -The Aguree of expenditUl'e given above do not include incidental chArgee such as iri. 
Mn8t OD capital, pay and allowanoes, etc. of the sta.ff employed byeGovwnment on the work of 
procurement and dietoribution 9f maehinery. If this factor is taken into consideration it oan be 

o88llU1lled _hat tbe toheme ia workiDa on no-profit no-lOIS basis. 
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APPENDIX VIII 

1tnn8'I'BY OF AG-.J:OUIJrOaJ: 

The 80heme for the purehue and distribution of feI'tilisen baa been in operation l!Iince the 
financial year 1~·66. The main object of the State Trading Scheme is to provide f( I·tili~rs 
mainly fop agricultural POIpOII68 in adequate quantities and an'&Dge its equitable distributions 
among various parte of the oountry at reasonable price to help the Provin068 and States in 
inoreasing food production. Since indigenou8 produotion has not been equal to demand whioh 
i. gradually incl"8&lling. Government has to arrange for imports from abroad, procure 
avaDable indigenous produotion of fertilisers and pool. the stocks for pla.n.ned distribution at the 
pri08 fixed on " no loes no profits" basis. Towards the close of the financial year 19.8-.9, the 
1IOOp8 of the soheme was furt·her enlarged by the purchase of local production of superphe»-
phate by the GoveI'nment of India at the prices fixed by Tariff Board and their allocation to 
Provinces and States at an uniform pool price (whioh is Rs. 227 per ton J.o.r. at preeent). 

It need not be emphasised that the efforts which the Central Government is making to make 
India self-sufficient in respect of ,foodgt'aIDS by 1950-51 and the accelerated food produotion drive 
launched with this .end in view cannot succeed without adequate supply of materials essential for 
increasin'g food crops. Fertilisers being an important material for this purpose, would be made 
available to provinces and others at a price within the reach of the average cultivator. Imports 
of nitrogenous fertilisers will be necessary so long as there is a wide gap between the demand and 
local output, and if the fertilisers are to be l!Iupplied at a reasonable price without the profit motive, 
they will have to be imported on Government account. This will not ba possible if import of 
fenilise1'8 is left to private trade. 

In the oireumst&nee& ezplained it iI!I no~ pot!I8ible to olose the &Cherne during 1949-60 and 
the next finanoial year. 

The Government Fertllieer Project at Sindri ~igned to produce 3,50,000 tons of Sulphate 
.f Ammonia per year, has not yet started production. The question of continuing the 
Nitrogenous fertili8er Pool when the Sindri produotion of Sulphate of Ammonia is aV8iJIlble 
will be &xamined in due oouree. 

APPENDIX IX 
Mnn:8TAY OJ' Hmo: ADAms 

O."iUsl Oulloy on SD~ oj SI<* TratUng, Supply oj OOfUWMr' CIftd otMt- Slor.s in 

tIM ANDAMANS 

Under .he aboTe eeheme the Government of India arrange (ood supplies to the AndataaD 
Administration. The Andamans and Nicobar Islands depend for their food requiremente on 
importB from the mainland of India. In 1945, when plans were being prepared for the re-occupa-
t.ion of the Ialands it was agreed. that the pre-war arrangements whereby, the Army supplied 
food atuffs to Port Blair would be reinW'oduced as a temporary measure. The Defence Depart-
~ (now Ministry of Defence) undertook the supply of R.I.A.S.C. articles ~ the Andamana 
Administration from August 19i5 to July 1946, in the fi1'8t instance. In undertaking the supply 
ofR.I.A..S.C. articles to the Anda.m~n8 Administratbn, the War Department agreed to supply 
(i) Centrally purchased articlee and (") loo!illy purchased articles. Centmlly purchased aniol. 
inelude Biap1e foodl!ltuffa and lIuch other essential artioles as do not perish rapidly e.g. atta, 
riee. daJ., and aalt. Locally purohued articles ('·over such foodstuffs 8B do not keep 
for long or such artioles 88 may be purchased if and when required e.g. eggs, fresh vegetabl., 
fruite, and eharooal. They also agreed to charge the ra.tes given in oolumn 5 of the Stook Book 
::Rate List--"' Rates adopted at bui. of olaims from over8888 inoontora etc. etc." tJae require-
D*P •. of the Andamans Administration were supplied by the Military authorities on an Indent 
})eing plaoed by ~e Supply Oftioer, Pon Blair. 

2. On a repreeentation being made by the Home Department (now Ministry 01 Home Affain) 
ill It408, the Ministry of Defence extended the arrangementG for supply of foodatuffa kl the 
Andaula.na upto 31Bt Deoember, 19'7_ They however, extended the rates which were being 
chRged by them for the supplies i.e., ra.teB given in column 5 of the Stock Book Rate List only 
upto 31at March. 19.7. They informed the Ministry of Home Affain that recoveries from .he 
1. A.pril 1947 till the 31st Deoember, 1947, would be made at Payment laeue RaliN. 

3. The question of eetting up machinery which could deal with the supply of food.tuft". .. 
the Ia1anda after the eesaation of arrangements made with the aeeiIItance of the Ministry of Defeaee 
wu taken up with the Ministry of Food. The Ministry of Food were requeeted to allocate tIM 
toodstuffa~ required by the Andamane Adminiatration for the year 1948, to appoint a suitable 
agent to arrange procurement and despatch of commoditi8l!l to the islands and to iD81U'8 that food-
nuff. intended for the ialands were inl!lpeeted prior to shipment. The Ministry of Food agreed to 
alloute. widl.light variationa, the controlled. itemA of foodstuffa required by the Ande.m8D8 Ad-
mi.Di8tration and to -make Gvail&ble the 8eJ'Vioee of their inspection .taft' for checking the quan\ity 
a.d quality of the commodities. The MinistI'y of Food. suggene4 ~t the Agents for art'&D8in 
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-despatch of food stuffs to the islands should be appointe4 by the Chief Commisaioner, Andamans 
..and Nicobar Islands. In accordance with the above arrangements food stuffs allocated by 
\he Ministry of Food to the Andama.ns AdminiRtration are delivered by the Regional Food Com-
mi .. ioner, Calcutta to the Chief Commissioner'!> representative stationed at Calcutta. The sup-
pli811 are shipped to Port Blair by the Chief Commissioner's representative througn a shipping 
apmcy. 

4~ During the planning stage i.e. in 1945, it was agreed that the retail selling prices of food 
.tuffs in the Andama.ns will be fixed with an addition of 8 1/3 per cent on the cost of R.I.A.S.C. 
aupplies plus 6i per cent as a retailers profit. In August 1946, the Chief Commiesioner, An-
damall8 and Nicobar Islands, reported that the review of the actual expenditure incurred on 
food stuffs imported int.o the Islands during the three months ending with July, 1946, showed 
that the freight and handling charges along With supervision charges and the retailers profit 
worked out to 28 per cent of the cost of food stuffs supplied by R.I.A.S.C. Tbt; Chief Com-

miesioner pointed ou~ that if the actual cost of food stu~s were passed to]the consumers in the 
island3 the cost. of living there would rise apprecia.bly. He th~r-3fore recommended that foodstuffs 
.hould continue to be supplied to retail shop-keepers with an addition of 8 1/3 per cent of the cost 
of R.I.A.S.C. articles and the resultant loss should be debited to the Andamans Supply Depari-
ment. The 1088 was estimated by him to be of the order of Rs. 1 lakh per annum. The matter 
was \aken up with the Ministry of Finance who agreed to the continuance of the arrangements. 
A latter prop·osa.l for mILking food stuffs available'to consumers in the islands at the same rates 
p~vailing in Delhi W&8 not accepted by the Ministry of Finance. It may be mentioned thnt the 
pl'l068 of rationed food articles in Delhi are appreciably lower than thoae in the Andamans and 
Nicobar Islands. 

5. From tht fON ~oing it will be seen that food stuffs procured by the Andamans Supply 
Department are i<J8ued to private shop-keepers in the Islands, on payment by the latter. The 
~D8umers obtain their supplies of the foodstuffs, which are rationed, from the retail shop-~eepers. 
The Ministry of Finance recently suggested that the present arrangement of obtaining food stuffs 

-:tor the And&m8ll8 Administration through a Government Organisation should be terminated a~d 
replaced by a syBiem of working through normal private channels. The matter was taken up With 
She Ministry of Food who are in agreement with the Ministry of Home Affairs .hat 80 long 88 
food .tuff. are controlled the present arr.angement should continue. 

APPENDIX X 

MINISTRY OF TRANSPORT 

" 87 -Captkll 0uUa1l 0" Sehemu of SUIte Trad,i:ng oonftUtcd with War ; F -Schemu for the 
.atuWUctt\on and pu,.chaae of Lighter8" for 1943-46 

In 1942, the Central Government, in consultation with H.M.G. decided th ... t Bdditionallight-
.. rage should be provided at major porte in India in order to meet the exigencies of war and to 
.. ntrure the quicker tum-round of ships at the major ports. A target of 21,000 t.ons whB fixed for 
;,he p~ and the BOheme was run &8 a joint concern of the Government of India and H.M.G., 
-the entire expenditure on the scheme as well as the profi1!tand loss on the wotking of the lighters 
and their resale, being shared by the two Governments on a 50 : 50 basis. 

2. In all, some 294 lighters were provided at Bombay and Karachi, partly by purchase and 
-partly by new collBtruction at a total cost of about Re. 51 lskhs. The working of t.he Bombay 
Lighterage Pool resulted in a net profit of Rs. 4 ·70 lakhs which will be shared equally by H.M.G. 
-and the Government of India. The Pool W88 closed with effoot from the 31st March 1946, and 
.all the available lighters have been disposed of. It is estimated that an approximate 10158 of 
RB. 16 lakhs will be incurred on the sale of lighters, half of which will have to be borne by the 
<Government of India and the other half by H.M.O. 

J. H. M. G's share of the capital cost oftha lighters as weD as their share of the sale proceed 
411d the ultimate lOllS have Dot yet been finally settled 88 the Ministry of Defence have not 80 far 
'paid the entire ('.apital cost of eight Karachi Lighters taken over by them. They have ~ 
repe&~y reminded to settle the accounts very soon. It is expected that final adjustmenu 
in respect of the accounts of the lighters will be effected soon, but the accounts will have to be 
kepi open until they are finally settled between the Governments of India And United King-
-dam. 

APPENDIX XI 

Mnuwr.aT OJ' 1'RuSPOllT 

R..,.. .. OK ~ working of Civil T1'aMpOf't Seh~ 

Civil Tra.nsport Soheme WM undertaken hy War Transpo!'t Department .(now Minitstry of 
'Tr~) to a.rrange for supply of Transport vehicles, Motor Cars, Motor~yclee, spare part.s and 
Carar- toole eto., required by the euential civil cOlUlumel'8 during the last war. 

t • 
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Early in 1943, Government began procuring ch88Sis for motor vehicles and spare partie •• 

Government aceotUlt from the United States of America on Leaae Lend and from Canada •• 
Mutual Aid for the maintenance of essential civil transport. Motor vehicles were obtained in 
one pool for both civil and army requirements. All these vehicles were rec~ived, cleared and 
assembled by Messrs. General Mot()rs (India.) Ltd., Bombay and Messrs. Ford Motor Co., of India. 
Ltd., Bombay acting as Government agents. Tho Number required for civil use wag released by 
the Army authorities from these supplies and allotted to the War Transport Department. 

:!. 13~} Dodge vehicles were obtained from the Army stocks and distributed through 
Messrs. French Motor Car Co. Ltd., Calcutta and Messrs. Premier Automobiles Lt.d., Bombay. 

635 transport vehicle::; mostly 15 cwt. and otlier sPecial types were obtained from Army 
stock. Their prices were recovered at the rates intimated by the Military Finance Department 
Chevrolets. Fords and Dodge transport vehicles were generally issued through dealers. The price 
was recovered in full and no profit or loss was incurred on the transaction. 

200 Fordson Thames Tipping vehicles were obtained from U. K. and distributed througb 
Messrs. Ford Motor Co., of India Ltd., Bombay. 

In certain cases construction of bodies on the chassis was also arranged through the Supply 
Department.. Toe vehicles were released by the agents in accordance with release order issued 
by the Transport Department " againSt cash deposits except for bulk supplies to provincia.l Govern-
ments and Departments of the Government of India. In the case of such bulk releases 
the adjustment of sale prices was carried out by the Controller of Supply 
Accounts, New Delhi. The Agents forwarded 'weekly statements of releases made by 
them to the Controller for this purpose. In all 30682 transport. vehicles were distributed before 
the end of March 1947 and after that no further commitments were undertaken by the Ministry 
of Transport in conn€ction with this scheme. 

3. Owing to scarcity of ca.rs during the war it was decided that the Central Government 
should freeze ca.rs available with various firms in the country and release them to essential users. 
Since no cars were being imported it was necessary to preserve the available ones as long as pos· 
sible to meet ree.lly pressin~ cEmands. Government, therefore, decided to acquire a nwnber of 
cars and to pay for them. IL &1 ~ ~ such cars were acquired and stored with t the £inns concerned 
until they were finally releat'f d 1 ~ 1} f> War Transport Depa.rtment. The compensation was fixed 
by the ,Industries and Supplies Department and included storage and other incidental charg~ 
eto. The \V ar Transport Departmen t rel~(' such cars to purchasers and recovered the amount In 
fall fn.m ,hem. ClllEequ .. nt y ,here was rE': hI 10!~ ncr al y gain to Governmtnt on this liccount. 

\Var TraIl8port Department further obtainE'd for civil distribution 10 H. P. Austin cars from 
army stocks. 364 cars were distributed through Messrs. Austin Distributors Ltd., Calcutta, the 
Antoears Ltd., Bombay and the South Indian Motor Compmy, Madras. 

4". Scot Auto'Cycles indented from U.K. by the Home and Civil Defence Departn.ent 
which were surplus to their requirements were released t() Transport Department for civilian uee. 
The distribution was arranged throuf'41 the Bombay Cycle and Motor Agency Ltd. Bombay. 
In an 567 autocycles were distributed Ullder the scheme. 

A nnmOOr of heavy m'otor cycles was "Iso released from Army stocks to T:ra.nsport Depa~
ment. They were distributed at the rate intimated by the Military Finance Department on 
cuh payment recovered in full without incurring any loss or gain. 

5. Srare Part. of motor vehicles were aitlo received, cleared and sold by Messrs. General 
Motors aud Ford Motor Co., as Agents ~f Government through their dealer organisations under 
'he provision of "Motor Vehicles Spare Parts Control Order, 1944 ". Thesale price w ... 
designed to cover C.I.F. value, dock and clearinJ:! charges, CUStom8 duty, distributors' 
COmmjqsiOD, depanmental and oTerbead ohargel'! of the distribu~or8. dea.le~ts discoun. 
charges on account of monthly freight, free oelivery to dealers and a small ma.rgin to cover,~uc. 
tuations in prices at which the parts were obtaim·d. The stock of spare parts which f{IDiu~ed 
undieposd of as on 21·10·46 as weH as those which \lere to be recei't'd later from abroad egalnet 
the indents already placed were sold to t1.e dibtributoIs AZ., MeeuE'. General Motors and Messn. 
Fords, Bombay. a.t 29 per cent. and 25 per cent respectively of their list price. This involved A-
loss of Rs. 17,41,020 in the transaction with the General Motor 88 against the profit of Ra. 
1,52,67,177 on the agency sales brjnging the net profit to about Rs. 1,35,00.000. Likewise the 
outright sale of spare parts to the Fords~invoh'ed a loss of Re. 8,38,986 88 a.gainst the profit of 
Rs. 38,3],787 on the agency sales bringing the net profit to about Rs. 30.00,000. 

6. Garage tools were also received and cleared by Messrs. Fords and General Motors .. 
agents of Government at a commission of 4 ·102 per cent and 5 per cent respectively. 'I he stock 
of garage tools to the value of Rs. 4,500 which could not be disposed of by the distributors w .. 
tumed over to the Disposal Directorate for sale. It still awaits disposal except a few ih:ms. 

7. The 6cheme,w. closed by the end ofthe year 1946·47 and its accounts are bdng finalised 
with the various parties concerned, viz., various Controllers of :Ptfilitary .Accounts, cuatoma autho-
rities, private firms which acted as Government agenta for distribu\ion, etc 
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The expenditure and recoveries booked under the scheme to the close of the £nancial year-

1948.49 are respectively Rs. 19,73,43,088 and Rs. 23,54,06,852 bringing the net excess recovery 
of Rs. 3,80.63,764. The adjustments still out-standing 8re approximately Rs. 23,57,504 on 
account of expenditure and Rs. 13,56,319 on account of recoveries. The total expenditUl'& 
and recoveries likely to be booked on completion of the accounts are roughly Rs. 19,97,00,592 
and B.s. 23,67,63,171 respectively. Thus the scheme is1ikely to bring a gain to the tune of Ri. 
a·7 crores to the Government. 

It may be stated that some adjustments are still outstanding and steps are being taken t;o, 
finalise them as early as possible. A final review will be furnished to the Public Accounts COBl-
mittee duly scrut,inised by the audit when all the transactions have been adjusted. 

AP PENDIX XII 

MEMORANDUM Su BMITTED By THE MINISTRY OF "YORKS MINES, AND POWER 

All India Reserve Pool of Electrical Generating Plant 

1. Plant purcha8ed durmg War 
ThE" Reserve Pool of Electrical Generating Plant was established i?y the late Department of-

. Supply in 1942 to meet abnormal and emergent conditions created by the last War. The Pool 
was transferred to the administrative control of the late Department of Wo~ks. Mines and 
Power in April 1946. 

Generating plant and transformers of total value approximately Rs. 76,04,300 were pur· 
ohaaed from U.K., U.S.A. and local firms. A large stores depot was set up at Hardusganj near 

Aligarh, u.r. for storing the bulk of these machineries pending theirtinal dispossl. T{) mal;e the 
pre~es suitable for stores depot, certain additional expenditure amounting to Rs. 1,£3,300 
W&8 Incurred for the Reserve Pool, and this involved provision of works, such as rail'\\ ay biding.; 
.iaff quarters, lifting gantries and cert.ain civil construction work. 

1/. Plant pu.,-chaaed after tem1otnation of Wor 

Since the end of the war scarcity of generating plant in the country continued to be acute-
and in 1946 when India was faced with severe shortage certain exceptionally urgent d£mands for 
electrical generating plant were received from Provincial Governments for implementing their 
If Grow More Food" campaign. These demands were irresistible, and further more, it was antici· 
pated that BOmf' more demands of similar nature were bound to arise in view of the emergent 
conditions l'revuiung at that time. About this time, the Ministry of Supply, U.K., offered a 
number of transportable steam power stations which were already under m~ufacture and nearing 
eompletion. It was, therefore, decided to continue the Reserve Pool by ordering frem U.K. 
13 Transportable Power Stations costing approximately Its. 1,00,41,800. In order that 
these power stations could be erected and commissioned with all possible expedition, a number of 
additional equipment required for these installations were also purchased for the R€E€lve Pool. 
These comprised fabricated steel sheds, cranes etc.~osting Rs. 3,11,500 from the Government 
Disposal stock in India, a number of electric pumping sets costing Rs. 80,000 from .<\merica and 
two large transformers costing R8. 60,700 from U.K. At the beginning of 1947 an attractive 
offer was received from America for a number of diesel generating sets with immediate delivery 
and at the request of the Provincial Governments 15 such units costing Rs. 20,30,400 were pur-

·ohased for thle Reserve Pool. In 1947, 6500 K.W. Diesel Generating Sets costing Rs. 17,20,0()0 
were purchased from the Government DispoEs]s stock in the country for a1.,~nel~tirg the GUae-
rating capacity at Delhi. 

Thus the Reserve Pool which comprised plant worth Rs. 76,04,3CO pur(h8~(d dur;ng t.h& 
war was further supplemented in 1946 and 1947 with additional pmchase8 of plant and eqUIp-
ment of the value of Rs. 1,42,45,000. 

All these power stations have since been disposed of. With the exception of a part of one-
1600 K.W. Transport.able Power Station sold to the West Punjab Government, all the stores have 
been issued from the Harduaganj Stores Depot. }.~egotiations for the desptach of that plant are 

. being actively pursued with the Government of Pakistan. 

III. Source of purchaaea for the ResenJe Pool 

Every endeavour has been made to purchase stores wherever possible from the Government 
Dispoeala in the oountry. Ff)r instance, out of stores secured after the war, many equipmen~ 
.uob as aix 500 K.W. Diesel Power Stations, steel buildings, cranes, gantries, oil storage tanks 
and tools and tack1ea including Mobile crane, MobiJe Workshop, Transport Truck etc. were pur-
ahased from .he D. G. (Disposals). The total value of stores purchased from the Disposals stock 
amounts to Re. 20,32,200. 

Ordf'1"8 for plant which had to be imported from the U.K. and the U.S.A. were placed' 
'hrough the Government pUl'Chasing organisations, namely the l>irector Genera], India Store.-
Departmen'. London and Indian Supply Misaion, Washington . 

• 
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IV. Financial 

The finanoial position of the Soheme is presented in the- Commercial Forms which are audited 
'by a party of the Ao('ountant General, Central Revenues. In fact the audited proforma accOlmts 
,for the period from the inception of the Scheme to the 31·3·48 were sent to the Accountant 
General, Central Revenues, in May 1949, for inclusion in the Commercial Appendix to the Cent-
~al Appropriation Accounts (Civil) for the year 1947-48 ; while the proforma acoounts for the 
year 1948-49 were sent to the Accountant General, C'..entral Revenues only recently. 

Profit and L088 Account 
, Assuming the continuance of the Reserve Pool up to t.he 31-12·49 a provisionai profit and 
loss account based on the estimated figures of expenditure was prepared in January last and it 
waa found that the Scheme would result in a profit of &S. 3,94,949 on a total trading' of 
Rs. 2,24.49,600. Due to recent incre88e in the d~partmental charges levied by the 'Ministry of 
Industry and Supply on the plant purchased abroad the profit on the Scheme is likely to be 
~duced to some extent. There are, however, definge indications that this scheme of State Trading 
which h8B baen run on a no-loss-no-profit basis will not result in any 1088 to Government. 

It is necessary to point out that the small profit'sccruing from the Scheme is nof intentional 
but fortuituous. It arises out of the fact that the Government carries the risk during the transit 

,of the Reserve Pool Stores but recovers normal transit insurance charges from the pur<'ha.sers 
. of the plant although the st-ores are not actually insured during transit. This is a perfectly _ 
,legitimate charge and a small profit is likely to accrue primarily because the Government's 
liability in respect of 1088 or damage to stores during transit h8B fortunately been less than the 
transit insurance charges recovered from the purchasers. • 

V. Life of Reserve Pool 
It has been decided by G-overnment that the Reserve Pool Scheme should be wound up and 

-t·he Stores Depot at Harduaganj be closed by 31·12.49. The staff at the Depot has been already 
-eonsiderably curtailed and that remaining will also he disbanded except only one clerk and 
two durwans who will be retained at the Depot to look after the 2500 K.\V. plant sold to the 
West Punjab Government till, it is despatched from the Depot. 

It is, however. considered necessary to retain the staff employed on the procUJ'ement of 
-Electrical Generating Plant at the headqua.rlerS of the Commission for some time more in order 
to finalise the- accounts of the Reserve Pool Scheme. 

APPENDIX xm 
MD.~y OF LABoUB 

Page 26 of the Audit Report for 1947-po.ra. :4 
During the War certain Civil Pioneer Force Units were employed by the War Department 

--and sent to work in the war area. The first unit of the Bihar Civil Pioneer Force was one !';uch 
unit moved to war area in July 1943. In the war area the system of accounts adopted was the 

, 'War System of pay accounts' under whic:K pay was not disbursed monthly but w88 credited in 
-individual running ledger accounts maintained by the "Record and Account Office" at the 
Depot. Against these credits, the amounts required by the C.P.F. personnel in the field from time 
to time were advanced .by the commanding officer .. who acted as authorised imprest-holder and 
.drew money for the purpose from the field caehier. In addition to the advances made in the field. 
the " Record and Account Officer" remitted family allotments made by the personnel in the 
... ar area to their relatives by postal money orders. Under the general instructi~ns relating to 
payment and the system of Pay Accounts of C.P.F. units on field service, the" Record and Ac-

.count Officer" was required to prepare monthly pay bills to adjust the advances, etc., drawn 
forthe personnel of the unit for submission to the Audit Office. As regular monthly pay billa 
were, however, not being prepared since the introduction of 'War System of Pay Accounts' the 
Government of India issued instructions in August 1944 that a consolidated bill for all the montha 

,cOncerned prior to the 1st October 1944 should be prepared to reconcile the balances in the ledg~ 
with the undrawn amount in the pay bill. But the Officer Commanding the Bihar Depot Umt 

-did not comply with these instructions promptly. 
During the course of local inspection of the accounts of the unit at Bela in April 1945, the' 

Aecountant General's inspection party noticed the omission and they suggested that a consolidat· 
ed bill for the months from July 1943 to Febnmry 1945 should be prepared and sent to the 
.Accountant General, Bihar for adjustment. This was done by the Officer Commanding in 
..July 1945. In order to check the bill. the Accountant General, Bihar, however, required that 
detailed statemenUi separately showing the rate of pay, incremenUi, leave salary, period of 881'Vice, 
etc., of each individual for each of the 20 months should be prepared in a form prescribed by hi~. 
The Officer Commanding the unit pointed out that the preparation or such a detailed statement 
involved considerable time and labour and on his explaining the difficulties to the Accountant 
General, the latter 8U8gested that the details need not be prepared separately but in consolidated 
form. By then it was about November 1945, and the Unit had almost beftn disbanded. Still 

:the Commanding Officer preplred the statement to satisfy the Audit and aent it to the Accountant 
-<Hneral. But the Acoountant General again insisted on the earning of each individual being 



ahown separately for each of the 20 months and not together. This virtually amounted to the-
preparation of regular monthly pay bills for the full period from JJ,1ly 1943 to February 1945. T1t& 
Bihar Government informed us in August 1946 that the preparation of such detailed: . 
statem",nt was not possible because the C. P. F. staff who were conversant with the records and 
accounts had all been discharged and, therefore, the Accountant General be asked not to insist . 
on regular monthly accounts of earnings. As the Provincial Government did not bring the matter 
to the notice of the Government of India earlier and as the entire C. P: F. staff had been dis-
banded and as the preparation of the detailed statement in the mannerr equired by the Account-
ant General, Bihar involved entertainment of fresh staff without any commensurate advantage 
the Government of India, in consultation with the then Finance Department and with the con: 
currence of the Auditor-General, decided to waive the preparation of the detailed pay bills in 
respect of the personnel and admit the lump charges in audit as a special case. The Auditor 
Genera]'s U. O. No. 1241-AdmJ93-46, dated the 16th December 1946 and the endorsement of 
the Department of Labour No. PF-26 (a) dated the 3rd January 1947 have reference to this. 

TI. Page 491-oJ the Audi·, Report Jor 1947 (loss in Madra. oj Rs. 1,08,984) 

In Madras, 5 active C. P. F. units each consisting of 1229 persons and one Depot unit consist-
ing 502 persons were raised during 1942-43. On enrolment all these persons excepting the· 
Commissioned and Administrative Officers were given free kits. During the initial stages of 
recruitment there were desertions in the units and the deserters teok awa~ their kits with them. 
The net loss to the Gover~t on account of this in the Madras unit was Rs. 1,08,984. 1 he-
desertions took place soon after the raising of the units and as the deserters could not be apI re-
hended there was no other alternative but to write off the 1088 which was done early in 1946 
with the concurrence of the late Finance Department. 

There were no similar 1088es subsequently as the units were disbanded by about the end of 
Februazoy 1946. 

APPBOPRUTION ACCOUNTS 1945-46 

Page 491-Note 3 (1)-Lo88e., Wrile Off, _. 

This relates to " Losses" on account of failure to recover stipends from trainees under the' 
War-time Technical Training Scheme, who had left their training without permission before com-
pleting their training. In view of the 6~rious .Bhortage .o~ technical man-power, the War-time 
Technical Training Scheme was started With a view to trammg an adequate number of skilled and 
semi.skilled workmen to meet the requirements of industrial undertakings engaged in War 
work and of the Defence Services. The trainees were required to execute an undertaking accord-
ing to which, if they l~ft the Training Centre ~t~out permission, ~hey became liable to refund 
all the stipends, etc., paId to them. Such a prov18lOn was then cOIlfD:dere? necessary as their ser-
vices were badly needed by Government for the successful prosecutIon of the War. Recoveries 
due from the tra.ineee who left their training without permission were to be made through the 
District Authorities concerned and, if all attempts to effect such recoveries· failed, the amounts 
were written off. In the majority of such cases, it has been found that the trainees could not be 
traced at the addresses given in the undertaking, as they had migrated to Industrial Centres, 
where they could readily secure employment in view of their training. Their subsequent where-
abouts were not also known to the people of their native villages. A small percentage of th& 
absconded trainees were also found to be too poor to pay. Legal action against individual trai-
nees was not considered advisable, as the additional expenditure involved would not have been 
commensurate with the results achieved. In the circumstances stated above it was decided, with 
the concurrence of Finance, to write off the losses. It will be appreciated that the amounts written 
off by this Ministry do not repreeent actual " Losses "to Government in the usual sense of the 
term. 

2. As desired by the Public Accounts Committee at their meeting held on 22nd September-
1949, the following further information is furnished :- ' 

Total No. of TraineE'S from Total amounts 
Year whom recovery had to be waived waived 

1941-42 to 1944·45 . 
1945-46 . 
1946-47 . 
1947-48 . 
1948-49 
1949-50 . 

1,336 
_ 1,063 

1,954 
1,731 

869 
5.700 

69,023 
79,247 

1,32,620 
1,68,573 
1,05,414 
4,99,122 

1 :!~653 10,53.999 

The nllmber of ab'lconding traineeS from whom re~overy htd t:> be waived .... orks o·li· 
to about. 11 % of the number pa~sed (1,04.275) . 

• 
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3. At the end'of 1948-49, i.e. in the present financial year 1949-50 a sum of Rs. 4,99,122 

.,..&8 still due from trainees, although the Scheme had ended in 1946. In view of th~ ~oneiderable 
tl&pse of time and the virtual impractioability of tracing the whereabouts of the absconders, it waa 
decided. in oorumItation with the Minist.ry of Finrnce to waive the recovery of this entire amount 
(Re. ',99,122) and orders to this effect have already issued. By doing 80, it has become POll-
Sflle to make some reductions in staff, both at the Headquarters and in the Re~don8 who had 
. been engaged exdueively on these • 'recovery" ca868. 

•. In the existing training schemes for ex-servicemen there is no provision for the recovery 
"()f stipendS etc., from the trainees. This ia due to the fact that the "War-time" emergency no 

onger exists and training is being imparted mainly to facilitate their resettlement in civil life • 
. n pr-1ctica, most of the e~-servicemen trainees complete theit: training at the Training Centres. 

APPENDIX XIV 
.MLltlORANDFM SUB~~ITT:r-::D ]'IY MDHSTRY OF HEALTH 

- Pure},Q.<;e cf g1-£nine 8tlbstitutCf? 

The Publie Accounts Committoo appeal' to be und~r the impression that a('tu'l1 overpayment 
<of Government nuaey has been made to manufa~turprs in Rngland by the India Store Depart-
ment and that the excess payment has to be recovered. It may be st.ated that supplies of quin-
ine substitutes were a.nanged from 1943 from United Kingdom and Unit",j Rtatl;'>s of America 
through the India Store Department, London and the Indian Purchasing Mission in Washington. 
The Army Medical Import Depot. Bombay received the entire consignments and passed on those 
m",ant for civil to the Medica.! Store Depot, Bombay. As the rates of the supplies received 
from different sources in United Kingdom and United States of America were not the same or 

'JinB.4 budget est.imat-ea were framed in 1944-45 and 1945-46 on t'1e baais of a fiat rate of Rs. 17/1/-
per thousand tablets (notional price) whereas debits were raised by the Military Authorities at 
the provisional r~te of~. 25i- per thousand tablets plus other charges subject to subsequent re-
adjustments. Froa! adjustments between the Accountant General. BombflY and the Controller 
.of Military Accounts, Southern Command, Poona have not yet been made pending clarification 
-of certain points; lnfonnation in regard to actual payments made to the manufadurers for the 
supplies ~eceived is not available, and a reference has been made to the High Commissioner for 
India London to ascertain the position. A further report to the Public Aceounts CommjUp.e 
will be submitted when complete information is available. 

APPE}'~IX XV 

Note regarding actt'()n taken on item No. 24 on the recomfmndations 0/ ,,.. C.ntral Public Account8 
Committee -

The views of the various Departments (Ministries) of the Government of India were invited 
on the proposal made by the Public Accounts Committee for legisla.tion on the lin~ of tht" U.K. 
Regist,ration of Business Names Act, 1916_ Since the proposal waa intended t<> apply, in the first 
instance, to contractors working for Government, and since all the Departments giving contracts 
were already requiring contractors to state the 6onstitution of their firm.q, it was decided t-o suspend 
the further consideration of the proposal till the new'Constitut,ion waa framed aa it was not known 
whether the subject would fall in the Central or the Provincial Legislative List. As one of the 
objects of the proposed legislation waa to check tax evasion, the proposal was referred to the 
Income-tax Investigation Commission. one of whose funct-ions is to cODsider the law and procedure 
to prevent evasion of tax. The Commission is of tho "iew that such registration will raise qnes-
tions of general law and not merely of income-tax laW'. No further action is, th!Il"efom. necf'~sary 
from the Income-tax point of view. In a ,,'ast country like India, registration of bll,Rinp8fI names 
is not -feasible administratively, and will not be of any pra.cticalaesistance to Income-tax Adminis-
tration. A system of registration of partnerships for the special purposes of income-ta.-x is already 
in force. and the Income-tax Investigation Commission has pointed out the diPel'tions in which 
the rules for registration of part,nerships could profitably be tightened up. Government agree 
with the conclusions of the Commission. and consider that the suggestion for regiAtering busincss 

_names need not be pursued further. 

APPE:SDIX XVI 
MUrIl'lTRY OF CoMlifERCE 

Soporl Oft. ,Ju. ,.uommendations 0/ the Public Accouftt8 Oommtuee on 1M GCOOVN.t for 1915-4' 

Compensation was being paid to dependents of deceased seamen who became caaulties during 
;;h6 war, on behalf of H.M.G. The orders sanctioning these pensions were iMued by the Central 
-Government and actual payments.made by the Accountants General of the area in which the 
depend&nt.q of the pensionenJ lived. The majority of payments were being made to people who 
are J'68id@nt in what is now Pakistan territ-ory. H.M.G. were infonned fr~ time t~ time of the 
anctions iMued by the Central Government 80 as to keep them informed and also faeUitat-c the 
~~overy of theee a1llounts from them. ' 



As .. reeulio of the partition of the coun t r1 the y. ueetion of the allocation of the payments to b& 
"ftCeiTed from H.M.G. 888Ullled importance and the Partition Council laid down some principles 
in regard thereto. It was decided that the 6lllount paid to pensioners on behalf of H.M.G. before 
,h. 14th August. 194:7 was to be calculaf,ed, looo\ered from H.M.G. and divided between India 
ald Pakistan in the ratio of 821 to 17 i. for the reason that the accumulated value of all pension. 
paid upto 14th August 1947 and to be recovered from H.M.U. in a lump sum, were paid out of the 
.enera.l revenue of pre-partition India and so were to be credited to the account of the former 
Goyernmen\ of India for division between India and Pakistan on this basis. 

In order to preserve continuity of payment to pensioners it had been agreed t};at the India 
·Government should continue.to pay these pensions from 14th August to the 31st August, 1947, 
irreIIpeetive of whether pensioners resided in India or Pakistan. It followed as a corollary that the 
.accumulated value of all such payments had to be recovered from H.M.G. and credited to the 
.,le account of post-partition India. .As regards payments made after 1st september 1947 to the 
pensioners the respective Governments making the payments Wf<re to capita.Jise the value of al1 
.• uch pensions so paid by them and receive payment of the capitalised values from H.M.G. 

But 88 UBual, difficulties arose in the interpretation of the terms of the settlement bv the 
Parlition Coun?il, by the Government of India ~d Pakistan. The ~tter w~ tmder corre~ond
ence and Pakistan Government have now only given a reply confusmg the JSRUe which might ul-
timately result in our having to lose. The matter has got to be further clarified before any apuroach 
-()ould be made to H.M.G. . ~ 

The. following is the pOl5ition regarding the settlement of collection of these liabilities before 
partition. The principles on which payments were to be made to dependents were changing from 
time to time, for the pensions which were originally confined to the widows were later on extended 
-on the instructions of H.M.G. to cover near relatives, parents and destitute or disabled brothers 
.an~ sisters of deceased seamen. The sitwition was furth.e~ conf~sed by the awards of pension 
bemg made to dependents of deceased seamen-(l) ex-BritISh ShIPS, (2) ex-Dutch ships on time 
charter to H.M.G. and (3) ex-Dutch ships which were not on charter. All thes~ cases had to be 
collec~d and rationalised and the concerned Govcrnments consulted before the accumulated or 
capitalised value to be collected from H.M.G. or through them from the other Govemment~ could 
be arrived at. The next step was t.o arrive at the figure (with reference to percentages) at which 
oapitalisation ought to take plsce, and after a good deal of correspondence the figure WIh"1 arrived 
.at. In one sense the delay' has been Rdvantageous in that it is now proposed to approac}. H.M.G. 
for capitalisation on the sa.me basis as they have capitalised the value of pensions payable. bv the 
India Government. For various reasons the extent of the liability of H.M.G. could not. be as-
-certailled before 14th August 1947 much less settled. 

APPENDIX XVII 

MINISTRY OF FINANCE (DEFENC~) 

Reporl required Ill,. ',rzragmph 12 oj the proceedings of the "rat meeting of th8 Ptfblic Acc.otmt.y 
Commitltp 1.,,1" (In Wednuday the 9th NQ'l)ember 1949 01/ the acC01UUS oj 19';6-47 

Observations 01: til/' tollo\\-ing defects 01' il'regnJ.al'ities in the InH.intenance of Pay Aocounts 
-cf the officors and ,)tilt" I'iUlks of the Army were made in the Audit Reports. • 

<i) Overissut';o 11Ild incorrect regulation of pa.y and allowances of officers. 
(ii) Debtor btllall('et' in the accounts of Officers and Other Ranks. 
(tii) Accumulation of a large number of unidentifiable Part n Orders and Acquittance 

Rolls relating to Other Ranks which had to be left lmactioned, and 
(tv) Arrears in the posting of Acquittance Rolls and Part IT Orders in respect or Other Ranks. 

CauBes giving rise to the above defect.s and the action taken or proposed to be taken to pre-
vent their roourrence are explained in the following paragraphs :-

2. Overissue and incorrect ,.egtllation of pay and allowances in respect of oJficers 

In a majority of cB<les this was due to (1) non-publication of orders involving reduction in 
--oftieers emoluments, (2) late receipt or non-receipt of those ordeJ'S in the office of the Field Con-
troller of Military Accounts, and (3) overdrawal of Field advantles. This was in turn attributable 
to the ahnonllal conditio~ broug?t about by the ~ar d~tring the ~riod in question, such as rapid 
expansion, insdequate-or mexperlenced B~,aff deq.hnl? With the work at both ends caused by such 
expansion and also t'l the multiplicity and ambiguity of orders issued. There was no inherent 
deCeet in the system as such of accounting or of audit, that facilitated the existence of the defect 
referred t.o in this para. 

" With the gradual disappearance of war ooadttions the position h .. imptovedconsiden.b17 • 

• • 
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A review of all the Individm\l Running Ledger AccoUI.l.ts has been carried out from the ae .. 

counts for 1-?-47 an~ neoeasary cOrrectiOllB ha~e heen made and suitable steps taken to preven. 
recurrence ot the mistak~. All o~ers afiectmg l?a~ and allowances are now preaudited cent.. 
Per cent to ensure correct mterpretatlOn and apprecIatIOn of t,he changes involved amd to regulate-
entitlements accordingly before their entry in the ledgers. 
3. Debtor Balal1CU. 

(a) Officers.-Debtor Balances in the accounts of officers arose from-
(i) Drawal of heavy advances. 
(ii) Drawal of aClvanees on the basis of their promotions not yet J;lotified in P.art IT 

Orders and conaequently not. adjusted in Individual Running Ledger Account-
(iii) Time lag in the receipt of Part II Orders in Field Controller of Milit&ry Accounts 

Office. 

Officers in the peace areas are not now allowed to draw advances and this automatically 
ensures that no debtor l;mlance ~rises in. the accounts of officers serving in peace areBB. Part II 
Orders are also now hemg published WIthout undue delay and the time lag referred to at (Mi) 
bove, has been considerably reduced 80 much 80 that the number of accounts now in debt is 

: egligible compared with the numher of accounts maintained. 
(b) Other RankB.-In the case of other ranks the main contnbutory fooOOrs for the debit 

balances were (i) overissue of cash advances, (ii) continuance of fa.mily allotment even when the 
state of the individuals accounts do not permit it, (iii) non-crediting or belated crediting of amount 

-due to the men owing to non-receipt of Part II Orders and (iv) non-submission of the supporting 
claims, etc. 

With a view to ensure early clearance of the debtor balances, repeated instructions have been 
issued to the Field Pay Offices for the issue of quarterly statements of a.ccounts, maintenance of 
debtor balance registers and issue of special letters to Officers Commanding units in C88e8 of per-
sistent debtor ba.lances. Priority is now given to work of revision under I.A.O. 392/48 of ac-
counts with debit balances. An Army Order (845/49) has also been issued emph&.8isini. the-
necessity for restricting cash advances to 8Oldie~ wh~ accounts are ~ debt. In spite of the 
action taken 88 above, cases of debtor balances stIll contmue. As there IS no defect in the system 
and as the accrual of debit bF.lances under present condit.ions, is apparently due to a non-observ-
ance by the Military au.thoriti~ of t.h~ exist:ing orders, .t,he Adjutant General'.8 Branch have been 
requested to issue fresh 1llB~uctlOllS rClt.')ratm~ t~e. varIOUS 1:>niers on the subject of cash issue of 
advances restriction of family allotments to mdlvlduals whose accounts are having a debtOr" 
balance, ~d re-emphasising the responsibility of officers disbursing the advances. 

It was noticed that one of the main reaSons for overissue of advances was that the disburs-
ing officers often take into account miscellaneous items of allowances (e.g. Ration allowance~ 
conservancy allowance, compensation in lieu of quarters) in anticipation of publication of relevant 
Part II Orders or pending submission of claims for adjustment in Individual Running- Ledger 
Accounts. It bas been proposed to the Adjutant General's Branch that these miscellaneous 
allowances should !Jot he passed througb Individual Run·ning Ledger Accounts but that they 
should be paid to the individuals only alter preaudit (instead of crediting in. Individual Running 
Ledger Accounts). This proposal if given effect to is likely to considerably reduce both the amount 
of debtor balances and t he number of cases of debtor balances. 

4. Unidentifiable Part 11 Orders and Acquiuance Rolls. 

The rapid expansion of the army d~g the war and th~ lack of trai~ experienced Military 
Officers with knowledge of pay accoun.tmg and documentatlon resulted m the faulty preparation 
of numerouS Part II Orders and Acqwttance Rolls. The frequent moves and changes of person-
nel rendered their id.entification at a later date difficult. 

Instructions have now been issued to units and formations for the correct preparation of 
Part II Orders in Army Order 282/49. Field Pay Officers have also been instructed to take prompt 
action to bring to the notice of the issuing authorities to get faulty Part II Orders clarified 
immediately and not to allow them to become old and to bring to the notice of higher adminis-
trative authorities cases in which Part II Orders are prepared incorrectly 80 that they may allo-
cate responsibility and take such remedial action as may he deemed necessary. 

The Field Pay Offices have also been directed to keep watch on the trend of documentation 
i.e. whether documentation is improving or not. Further the question of issuing instruntioruJ .to 
units through the medium of an Army Order for the correct preparation of Acquittance Rolls, 
and for fixing the responsibility on paying officers, in cases of incorrect preparation of acquit-

a nee rolls is under consideration. 
Current reports received f!"om the Field Controller of Military Accounts (Other Ranks) iri. 

dieate that there is a marked improvement in the standard of documentation both 88 regards 
Acquittance Rolls and Part II Orders as a result of the above mentioned mea.su.res. The Estab-
1i8hm~nt of an Inspectorate of Records at A,djutant General's Branch to maintain liaison bet-
ween units Record OffiCflS and Field Pay Offices has also helped to improve the position in tbia 
respect. . 



I. A ........ _lIN ~ oj AcruUtaftU Boa. cmd Pan II arw •. 
'Theae arrean were the result of faulty documentation referred to in para. 4: above by ___ 

.and the laok of adequate and trained ataft' in the Military Accounts Department etc. br~ 
about by the conditions of war. With the cessation of war and the improvement in general ia 
aU directiowNncluding documentation and the special efforts taken to revise all Individual RUD" 
ning Ledger Accounts much of the arrears have been liquidated and the position is now under 
control. The position is also watched centrally by the Military Accountant General through ~he 
medium of periodical progress reports. 

APPENDIX XVIII 

MINISTRY OF DEFENCE 

Report required by paragraph 5 of the proceedings of the 1st Meeting of the Public AccountB (JfWfII-
mittee held on Wednesday, the 21st September 1949 on the accounts of 1945-46. 

While c )nsidering para. 32 of Appropriation Accounts of the Defence Services for 1945.-46', 
the Public Accounts Committee observed at their meeting held on the 21st. September 1949 that 
the more important thing was that adequate disciplinary action should be taken against the officers 
responsible for such irrgula.rities. The Committee decided that the Ministry of Defence should 
re-examine the cases reported in the accounts and submit a report whether any further discipli-
nary action could be taken at this stage against the officers still in service. The Defence Ministry 
wish to point out that they had fully gone into the question of disciplinary action a.ge.inst .. 
officers responsible for the irregularities even when it was originally decided to refuse the neee&o-
aa.ry eZ-p08t-Jacto sanctions. The ~ have however again been re-examined in the lighi .. 
the Committee's observations and the Ministry of Defence have come to the conclusion that aa 
further disciplinary action could be taken at this stage against the officers still in service beeau.e 
the officers who were primarily respoD8ible for the irregularities have either been repatriated -
had left service long ago. 

APPENDIX XIX 

Note Jor Public AccountB Committee meeting on 9/10·11-1949-DUposal oj Surplus Storu. 

At the meeting of the Public Accounts Committee held to examine the accounts of 1945-4:6, 
the position regarding the disposal of surplus stores was explained to the Committee. It wu 
stated that in accordance with the recommendations of the Disposals Enquiry Committee appoint-
ed in 1947, sale by negotiation was largely discontinued and disposal by public auction and ad-
vertised tender became the order of the day. 

2. In 1948, the Disposal policy under-went a change further; with a view to examining the 
possibilities of surplus stores being used on an increasing scale not only by Govt. Departments 
but also in connection with Government sponsored development projects and general industrial 
development in the country, the Government of India appointed early in 1948 a Committee 
known as the Disposal Utilisation Committee. The Committee visited important centres wher& 
the stores had been accumulated and after full consideration of the situation suggested various 
methods of utilisation. The Principal recommendation of the Committee, which was accepted 
by the Government, was that Government Departments and Government projects should estimate 
their requirements for the next 3 to 5 years and take over sufficient stores from disposals to meet 
them. Catalogues of surplus items of machinery, etc., were circulated to all priority indentol'8, 
e.g. Central and Provincial Governments, Educational and Scientifi~ Institutions, Public Bodies" 
etc., 80 that they might take over whatever was required by them. With a view to helping Govt. 
DepartJ!lents to take over not only their current requirements but also to build up essential re-
serves, It has been decided that surplus stores needed by Priority Indent.ors will be transferred 
to thom at 20% of the market price. If any Government Department find it difficult to make 
budget provision for the purchase of the stores against their requirements for the next few yeara 
payment will be spread over a specified period not exceeding 5 years. 

3. Apart from Government Departments and the Government sponsored development pro-
jects, surplus stores can be utilised by private industry, which cannot easily obtain its require-
ments from the markM-as import takes 8 long time. It has, therefore, been decided that nrgent 
requirements of imfJortallt indust.ries should be meli simultaneously with those of Govt. Depart-
ments and Priority lndentors, if they are sponsored by the Director-General (Industries and Supp· 
lies) or by a Provincial Gover'IU'OOnt. Separate catalogues of surplus stocks are also issued to 
Industrial Users. The response from industry has, however, been rather poor: Plant and Mae~ 
nery appear to have been purchaeed onlv to the extent such stores are not otherwise available in 
th? marke~. Thi~ mny be due to the fact that Disposals list published hitherto showed high ~ 
prices. \Vlth a VIeW to helping industrial development it has also been decided that surplus 
tltores required by Industrial Us~r8 themselves will be issued to them at 40% of the market 
price--no price concessions being, however, allowed for purposes of re-sale. ' 

Similarly in order to help Educational & Scientific Institutions, !t haa been decided to sell 
the~. store. ef edaoatio :',11 and scientific value at 10% of the book value and to allocate them for 
tr.a1IUDi purposes. unservieeable stores free of cost. 

J6 M: of Finance 
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. •. The MlaDtry W88 faced with new problems .. a .wt ·of the Partiti,on. . An overall ban 
wae placed on 30-9-19'7 on the diapoaal ofaUrplua stores with a view to utiliaing'them iD cODneo-
~ with I8Iief and .rebab~tation. of Jefugee. Under the oh&Dpd ~ Defence Bar. 
VlCe8 also had to reVIew thell' reqwrements of Btoree which they had previously thrown up 88 sur. 
~ and they therefore, placed embargoes on the diapoaalo of such stores. Both these factors 
!.e. the overall ban placed at the instance of Ministry of Rehabilitation 88 well 88 the embargoes 
imposed by the Ministry of Defence. slowed down speed ofdispoaals very considerably. No stores 
could be sold to the public-Only the requirements of the Priority Indentore were met and that 
too had to be done after obtaining release from the Ministry of Relief and Rehabilitation and Minis. 
try of Defence. 

. 5. These bans have now been withdrawn. The Ministry of Rehabilitation agreed to the 
WltJ:ldrawal of the overall ban in June, 1949. The Ministry of Defence also agreed in July 1949 
to lift the embargoes placed by them. Now that the restrictions have been removed, steps have 
been t:ake~ to accelerate disposals to the utmost extent possible. All methods which entailed 
~elay m disposal viz. categorisation of stores into various grades, printing of catalogues for priority 
mdentors ~d allowing them time for 10 weeks to decide whether they want any stores or not, 
have been gIven up. The number of auction sales have been increased and, although the demand 
from the public for disp?sals stores is not 88 high ~ it used to be before, efforts are being made 
to offer 88 large quantItIes of surplus stores 88 po8S1ble. Frequency of auction has been increased 
and efforts are made also to arrange auctions on holidays wherever this can be done. The target 
for disposal has been placed at Re. 10 to 15 croree (book value of stores) per month. There being 
80me practical difficulties, efforts are being made that sales may not fall below at least 8 croree 011 
.the average each month. 

APPENDIX XX 

Note by Mini8try oj Home Affairs. 

Note erola.ining the present position in regard to the amounts due from other Governments a respect of the cost of maintenance of internees received in India from abroad. 

A statement showing the amounts due from other Governments in respect of the cost of 
maintenance of internees received from abroad and the amounts recovered from them is &IUle%-
ed. It will be observed from the statement that the total recoveries due from the following 
Governments have been fully recovered, namely-

(I) Government of Burma, 
(2) Government of Ceylon, 
(3) Government of Kenya, 
(4) Government of Bongkong, 
(5) Government of Aden. 

In regard to the recoveries due from thf Netherlands Government, the Government of Malaya 
8Dd His Majest~'s Government, the present position is indicated below :-

NelherlandM GotJemmmt. 

It will be observed from the annexed statement that the total amount due from the Nether-
Jaads Government is Re. 1,12,77,315/-. Out of this amount a sum of Re. 62,58,100/- has only 
beaD recovered from them. As regards the recovery of the balance of Rs. 50,19,215/- we are in 
eonespondence with His Excellency the Ambassador of the Netherlands in India, New Delhi, 
tIuough the Ministry of External Affairs. The first reminder was sent to the Ambassador by the 
Kinistry of Enern.al Aft'airB in March 1949, vide Ministry of External Affairs Jetter No. D. 989-
FEA/49, dated the 8th March 1949. The second reminder was sent on the 6th June, 1949, tntk 
External Affairs No. D. 1636-lANZ/49, Ambassa.dor. besides the above claim. the Netherlands 
Government are to bear entire expenditure on the Central Internment Camp, Debra Dun, fOl" 
the period 1st May, 1947, to 31st January 1948. Steps are being taken to prepare this bill and 88 
1I00n as it is completed it will be presented to the Amb8888dor. 

Gooernment of Malaya. 

It will be observed from the annexed statement that the total amount due from the Govem-
ment of Malaya is R8. 1,27,02,600/-. So far it has not been found possible to effect any recov~ 
110m the Government of Malaya. The claim was originally preferred against His Majesty 8 
Government since the Civil Administration W88 not established in Malaya. Since the claim 
alated to the Government of Malay'a His Majesty's Government aaked us to wait till the Civil 
~ration was established in Malaya and to prefer claim against the Government of Malaya 
after civil adminigtration was established there. When thA civil administration was established in 
JIalatra, the claim in q~i~ was preferred a.ga.inst the Government of Ma~ya. i~ 194.'. ~le 
DOt repudia.ting the claim the Government of Malaya took up the matter WIth Hls Majesty 8 Go-
'Yernment requesting them that the e%penditure incurred on the maintenance of int-emees in India . .. 



G 
~ M.alaya should be shared by His Majesty's Government in view-of the fact-that the repatria: 
tion o.t internees from Malaya was made ip conformity with the wider policy forthe protection 
of A~lied territories against the enemy. The present position is that the Colonial office in London 
are .m c.orrespondenoe with different authorities in the matter. The High Commissioner (or 
India thro~h whom we have been reminding His Majesty's Government has intimated that the 
matter is still under consideration of the colonial office. 

Hi8 Mujuty's Government. 
It '",ill be observed from the statement that the total amount recoverable from His Majesty'. 

Government is Rs. 36,81,500/-. Out of this amount, a sum of Rs. 6,65,800:- has been recovered 
from that Government. As regards the recovery of the balance, the position is that His Majesty's 
Government have accepted the following debits which will be raised against that Governmeat 
by the AC\lountant Gener!l.l, Central Revenues in due oourse :-

(1) Re. 6,66,666 10 8 
(2) Rs. 12,65,946 II 0 
{3) Rs. 13,33,333 5 4 
\4) Rs. 78,353 5 0 

Rs. 33,44,300 0 0 

In this connection it may be stated that excepting the bill for the period 1st May 1947 to 
31st J&.r1uary, 1948 in respect of the expenditure incurred on the late Central Internment Camp 
Debra Dun, bills in respect of the amount due from other Governments on account of the cost 
of maiutenance of their internees have aJ.rea.dy been sent to the respective Government. The 
bill for the period from 1st May, 1947, to 31st January,1948 and the bills in respect of the cost 
of repatriation of the internees received from abroad are under preparation. 

8101em&ftt shouiinfrthe amoontB due from other Governments in reapect of the cost of maintenance 
oJ iftternees received in India from abroad and the amounts recovered. 

Governments 

1 
-~ 

Nethe.rlands 
Burma 

Ceyloll 
Kenya (British East 

Afrio.> .. 
Hongkong 

Aden 

~fll('ya 

Claims 80 far Preferred 
-------------------------------------- To~ reco- ~oun~ 

Period end- 1st Jan. 1st April 1st April varies due recovered 
iug 31st Dec. 1944 to 1945 to 1946 to 

194:3 31st March 31st March 30th April 
1945. 1946 1947 

2 3 4 5 6 7 

Rs. Re. Rs. Rs. RB. 

62,58,100 20,08.800 20,52,400 9,58,015 *1,12,77,315 

Re. 

62,58;100 
11,04.700 7,93,600 1,83,800 1,8',300 

2,46,680 1,09,400 73,100 
1,300 5,692 4,556 

1,05,400 55,700 60,400 

] ,80,820 Claim lor Claim for 
1944.4:5 1945-46 

is included is included 
in the in the 

claim for olaim for 
Rs.l,80,820 Rs.l,80,820 

for the for the 
period period 

ending ending 
31-12-194331-12-1943 

85,87,700 29,44,100 11,70,800 

No claim U,04,700 
during 

1946-47 
19,000 

584 

Claim 
for 

1946-4:7 
is included 

in the 
sum of 

Rs.60,400 
for 

1945-46 
5,300 

• 

4,4:8,180 
12,132 

2,21,500 

4,48,180 
12,132 

2,21,500 

1,86,120 tl,86,1~ 

1,27,02,600 : 

1,61.73,600 53,07,492 35,48,556 9,82,899 2,59,52,547 82,30.732 
-.~.--------------------------------------------------------



-------------------------------------------------------
1 I , 5 

• His Majesty's Government Home Office in respect of internees from:-. 
United Kingdom. 824 3,400 3,150 Claim for 7,374 

War Offioe in respect of internees from:-

British SomaJil811d 41,700 12,300 
Abyssinia & Eritrea . 33,700 8,46,800 

75,400 
Libya 21,500 

Foreign Office in respe~t of internees from:-

Persian Gulf 4,600 200 
Iraq 1,53, 700 36,400 
lran 4,29,800 4,22,300 
Chungking &; Turkey 1,476 1,400 
Kalaya 

TOHL . 5,89,576 13,44,300 

TOTAL H. M. G. 6,65,800 

13,430 
9,24,420 

28,070 . 

51,890 
5,00,500 

1,0.0 
1,48,600 

16,71,~ 

1946-47 
is included 

in the 
claim for 

1945-46 

Do. 
Do. 

Do. 

Do. 
Do. 
Do. 
Do. 

67,430 
18,04,920 

49,570 

4,800 
2,41,990 

13,62,600 
,,·US 

1,48,400 

36,81,600 

'1 

6,65,800·· 

GBA"n TOTAL 1,67,79,400 66,51,792 52,19,956 9,82,899 2,96,34,047 88,96,532 

* A regards the reoovary of the balanfY.. of Ra. 50,19,215-H.E. the Amb&asador of the Nether· 
lands in India, New Delhi, has been asked to expedite payment. The last remindAr was sent 
to the Ambassador on the 26th September 1949 vide Ministry of External Affairs No. F. 172/ 
lANZ/49 dated the 26th September 1949 . 

• t Originally the claim preferred against the Government of Aden was for Rs. 3,30,300. 
Later on it transpired that out of the &um, an amount of REt. 1,48,400i- is re<'overable from H.M.G. 
who have been addressed in the matter (F. 16/6/46.Intt.) 

tH.M.G. have been asked through the H.C. for India to expedite setttlement of this claim. 
The ac. for India in hie letter No. C-276/8/39 dated 3-10-49 has intimated that the matter ie 
under the consideration of the Colonial Office • 

•• Out of the total aILount due for recoveries from H.M.G., a sum of Ra. 6,65,800 has only 
been recovered. H.M.G. have, however, accepted a debit for RB 33,44,300/- which will be raised 
aca.inst that Government by the A.G.C.R. in due course (F. 16/46.Intt.) 

6,66,666 10 8 
12,65,946 II 0 
13,33,333 5 4 

78,353 5 0 

33,44,300 0 0 

£ 50,000 

£ 1,00,000 
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APPENDIX XXI 
MINISTRY 011' FOOD 

IttJ. -Item 47 oJ the Proceeding3 of the 4th Meeting oJ lhe Public A'COUnt3 Committ •• , IuJd 
.,. Thur8da'll the 10th November, 1949 at 2·.10 P.M. 

. . Tl;Us Minis~ry had .explained on previous occasions to the Audit that the question of taking 
disolplinary action agaInst the officers for continued acceptance of ghee upto 14 points acidity 
had been duly considered, but as the officers concerned had left the respective deptts. it had 
been agreed in consultation with the Ministry of Finance (Food) that no useful purpose would 
be served by pursuing the matter further. The Accountant General (F.R. & S )however, reo 
cently suggested that although the officers concerned might have left the respective Depart. 
ments tbey might still be in Govt. service working in some other capacity in different Depart. 
mente and it should be po88ible to take action against them • 

. Taking this aspect into consideration, the case was reopened by this Ministry. The position 
aa It emerged from further investigatian is as follows:-

Owing to unavoidable delay in the completion of the Ghee Centre at Kamptee, certain stock 
{)f raw ghee accumulated at the Centre =sulting in the increase in acidity contents of the ghoo. 
It W88, therefore, considered necessary to relax the specification and to work to a relaxed standard 
of 14 points acidity. Q. M. G's Br. agreed to relax the specification to 14 points acidity in res. 
pect of the stocks of ghee then held at the Centre (about 2300 tons). Clear instructions speci. 

fying the quantity in respect of which the relaxation of acidity upto 14 points was to be applied 
were then issued to the Officer in Charge, Ghee Heating Centre, Kamptee by this Department. 
Similar instructions specifying the quantity affected by the relaxation, were issued by the Q.M.G~s 
Br. to their representative at the Ghee Centre, viz. the Inspector of Foodstuffs-in-charge Ghee 
Testing Laboratory, Kamptee. It W88 for these two officers, viz. the Officer-in-Charge Ghee 
Heating Centre, Kamptee, and the Inspector of Foodstuffs-in-charge Ghoo Testing Laboratory 
Kamptee, to watch when the quantity referred to had been blended and accepted and to have 
then reverted to the original acidity figure of 12 points. But both these officers failed to dolO 
and through their oversight Ghee upto 14 points acidity continued to be accepted in excess of 
the quantity for which the relaxation had been agreed to. 

The officers did not report the fact to Food Ministry and Food Ministry did not have any 
other means of ascertaining the quality of the ghee that was being accepted at the Ghee Centre. 
The Officers in Food Ministry who were at that time responsible for supplies of ghee, therefore, 
cemained under the impression that ghee of the correct quality was being accepted for the De. 
fence Services. 

The responsibility for continued acceptance for ghee upto 14, pointe acidity wast .. explained 
above, that of the two officers mentioned above. Theee two officera were Britiah officers an.d 
«lquiries made regarding their whereabouts from Army Headquarters, revealed that the officer II 
were no longer in the service of the Government of India. In the circumstancee. it has been 
decided, in COIl8u1tation with the 1dinistry of Finan.ce (Food), not to p\Ullue the question of fixini 
.. poneibility on any individual. Accountant GeneAI (F. R. & S.) baa been apprised of thia 
poai~on. 

APPENDIX xxn 

Para. 29 of the proceedings of the P .A.C. 

The Public Accounts Committee, in its sitting on 22-9-49 desired to be supplied with a 
statement showing the latest position in regard to the outstandings from the States on account 
of the cost of imported foodgrains. In order to have a clear appreciation of the position, it is 
necessary to give a brief outline of the method of recovery of cost from States and its accOlmtina. 

2. Till 31st July, 1947, the States were being treated on a par with the Provinces in tile 
matter of recovery of cost of foodgrains, that is, the cost was recovered by the Deputy Acrount-
ant General (Food and Rehabilitation) on receipt of the Distribution Statements from the 
Ports/Depots after the grains had actually been despatched. From 1st August, 1947, however, 
it was decided that the States must make a deposit of the cost of foodgrains (based on the allo-
oations made by the Ministry of Food) before the grain was delivered to them, the differences 
between the amounts deposited and the actual cost. being adjusted subsequently. In respect 
of the amounts due on 31st July. 1947, an ad hoc recovery waa made from the various States, 
~biect to flnalization of accounts. on the .. baais of actual de~.· veries, 1,&_r on. After Augusi. 
IH"I, the prepayment rule h .. been n,idlyeDforced by the Food l\Ii.niaUy, except in caaes where 
.. IIiDi8U7 of State. (in coDaUltation with· the Mini8Uy of Finance) have adVMed exemptiou 
thereflom. • 
• • 
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3. The outstandings, if any. against the States are, therefore, due to either of the following 

IeMOna :-

(0) Balance due to/ due from the States on account of otJ. hoc reoovery having been made 
in July,1947, in exceaa/ in short of the actual amount due; 

(b) Exemptions from prepayment rule having been m$de in certain caeee on the advice 
of the Ministry of States. 

4:. Under category (a), the up.to.date position is t·hat while a sum of Re. 3·4 crores has to 
be recovered from certain States, a sum of Rs. a ·08 crores is refundable to othe,.. 
The finalization of accounts in these cases has been delayed as the old States to whom the grain 
was supplied have now merged with bigger Unions or ~vinces and the reconciliation of dis-
erepanciee which have been noticed in the acoounts could not be readily checked up and recon-
eiled. Special steps have, however, been taken to see that these old accounts are finalized 88 
lOOn as possible. 

5. In respect ofSt&tes under category (b), the amount involved is about 15 crores oonaiatiD& 
of the outstandings against the following:-

Travancore and C-ochin 
Saurashtra Union . 
Jammu and Kashmir 
Jodhpur 

TOTAL 

6 ·82 eroree. 
6 ·67 crores. 
1 . 48 oroJ'ell. 

·97 CTOI'e9. 

14·94 crores. 

In all these cases the arrears have accumulated as these States have been exempted &om the 
prepayment rule, which is followed in the case of other States, under the advice of the Ministry 
of States due to their ways and means position being not satisfactory. These cases are cons-
tantly under review. 

APPENDIX XXUl 

SCMme Jor the cotWrvction oj lItorage accommodation. 

The estimate of 93·5 lakhs was inclusive of the estimated cost of storage godowns in Sind 
and in the Punjab which has now gone over to Pakistan. The actual cost incurred on the 
aodowns which are in India ~ as follows :-

Amount to Amount rea-
Province or State <Japacity Estimated. Actual Maintenan· be realised 1iaed by 8m'-

in tons. cost.·· oost. ce chargee. by surcharge charge • 

• 

A. Godowns eoDS-
tructed at the en-
tire cost of the 
Government of 
India. 
1. Bombay 
2. Madras . 

B. Godowns cons-
tructed on 50: 50 
basis with the 
Provinces. 

1. Oriua 
2. C. P. 

Be. RH. Re. 

35,000 8,93,197 7,97,892\ 4. 00 192 
30,000 31,78,234 14,06,152 f ' , 

27,826 
26,260 

6,87,260 
8,10.'16 

',36,24:3 
.,89,600 

6,4:25 
19,000 

Re. 

66,04,236 

','1,668 
7,08,1500 

rent • 

Re. 

It will be Ifl8Jl that the rate of BUI'Oharge wu adequate in relation to the actual espenditua 
&ad ~ tile reeoverietbave been made -1efaotOri1r. . 

• 
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APPENDIX XXV. 

DEFENCE SERvtCES. 

StGMmettt (if t-08838 oj catlh, overpayment8, etc., pertaining to ,he DeJence SeN>ieu. dealt fl."th 
JsoIly during the period Jrom 18t April 1947 to 14th Augu8t 1947. 

Serial 
No. 

Nature Ofl088 written off with particulars 

1. 0_ Lo.st8, OverpoymmIB, Irrecoverable Claims etc., due to Theft, 
Froud or Neglect t%ceeding R8. 2,500 in each case. 

1 Overpayment made to a contractor for the supply ofloose white "booss" 
during 19~3 and 19" due to adoption of enhanced rates erroneously 
and extra expenditure incurred by local purchase in making good quan-
tities short supplied by the contractor. Suitable disciplinary action 
was taken against the officials concerned and the contractor was black-
listed. 

2 Extra expenditure to State in the operation of a contract on account of 
excess payment obtained by a contractor for "naspaties" actually 
IIllPplied at the rate applicable for "apples". 

The Ofticers conC8Tlled wet"e tried by the General Court Martial and acquit-
ted. Recovery from the contractor could not be effected as adequate 
legal evidence was not available. Instructions were, however, issued 
by the Quartermaster General's Branch to guard against the recurrence 
of loaeee of the kind. 

1 Five cuee of deficiency of cash in the Imprest Account ranging from Rs. 
2, 785 ~ R9. 23,534 due to negligence of the Imprest Holders. The 
losses were investigated by Courts of Enquiry and a moiety of the de-
ficiency recovered from the officers concerned. 

"" Loss of public money due to theft of the treasure chest from a cattle stock 
section. A Court of Enquiry investigated the loss and the Officer Com-
manding and three Viceroy's Commissioned Officers were severely 
l'eprimanded. 

.i Write off of debtor balance in the pay aceount of a Company Sergeant 
Major due to overpayment of mileage allowance. Disciplinary action, 
where po88ible, waa taken against the individuals responsible for the 
overpayment. 

G Write off of advances fraudulently drawn by a Jemadar, an impostor, 
from various Imprest Hold8l'8. The case was investigated by a Court 
of Enquiry and the Jemadar wls arrested and handed over to the police. 

"I WriW off of advance paid to the Ofticer Commanding of an Artisan Worb 
Coy. in napect of which adjustment bills were not fumished. 

• Loue8 8sceeding Ra. 10 but be10w Be. 2,000 in each oaee 

Total I 

11. OCJBh Lout8, Overpayments,IrrecO'Verable Cla-im8, etc., due to other cau8es 

1 Two cases of write off of irrecoverable debtor balances in the pay accounts 
of two officers due to excessive drawal of advances amounting to Rs. 
6,001 and Rs. 5,014. 

2 Overpayments of family allotments to the families of deserted soldiers 
which could not be recovered. 

3 Five C88es of deficiency in the Imprest Accounts which could not be sup-
ported by the relevant vouchers etc. ranging from R8. 5,375 to R8. 
1,04,167 and relating to the year 1941 to 1944. 

-4 Erroneous payments to certain Indian Other Ranks on account of special 
parachute deferred pay for their service with parachute units prior to 
lit April 1943. 

5 Regalarisation of amounts outstanding In some of the ledgers in the Clea. 
riDg House Division of the office of -the Field Controller of Military 
Aeocnmte against Impreet Holders owing to erroneoua ~tinp and 
~iOD of etrtaiD reeorcll by fire, relatine to .he period frOm June 
lNO ...... lalHI. 

Amount 

Re. 

45,932 

51,665 

46,564 

10,678 

5,437 

2,900 

3,600 

9,888 

1,76,664 

11,015 

30,555 

1,70,561 

9,456 

93,399 



Serial 
No. 

Nature of loss written off with particulars 

6 Overpayment of pay to two officers under 'contract' during the period 
from 20th October 1940 to 30th April 1944 and from 1st April 1942 to 
10th October 1943 due to misinterpretation of rules. 

7 Loss due to destruction by fire of the thatched roof of a mess hall occupied 
by Bhopal Infantry on 3rd December 1945. 

8 Overpayment to daily rated civilian motor drivers in Ordnance Establish-
ments on account of overtime pay from January 1941 to September 
1945, consequent on their being treated on a par with Extra Tempo-
rary Establishment. 

'9 Erroneous payment to hired labour in a Main Supply Depot during 1944 
and 1945 due to an incorrect procedure adopted for the ca1culation of 
wages. 

10 Write off of 1088 to Government consequent on a promise made by the 
Commandant of an Officers' Training School in respect of a messing 
contract and authorising the contractor to draw British Troops scale 
of rations at concessional rates during the period from 2nd December 
1945 to 15th May 1946. 

11 Loss on account of payments made to a contractor in connection with the 
messing of certain prisoners of war in a re-inforcement camp during 
1941 which could not be recovered from the prisoners concerned. 

Amount 

Rs. 
39,602 

3«5,093 

2,71," 

23,600 

1,40,088 

30,32'7 

12 Two cases of extra expenditure incUrred by the provision of conveyance 18,18'7 
to a staff surgeon from 1st April 1944 to 6th March 1946 (Rs. 12,853) 
and to Women's Auxiliary Corps (1) from 1st August 1945 to 1st July 
1946 (Rs. 5,334). 

13 Write off of advances paid to certain personnel of Royal Air Force, Ceylon, 5,"6 
by the Air Forces in India during April 1942 to November 1943 which 
could not be recovered. 

14 Irrecoverable debit balance in respect of Indian Army Medical Corps 10,72'7 
personnel of an Indian Army Medical Centre written off by the Sub· 
Area Commander. 

U Overpayment to a British Service Officer who was holding an Indian 6,310 
Army appointment in the M. E.F. and was transferred to the Indian 
Army with effect from 1st May 1944 but paid at Indian rates of pay and 
allowances retrospectively from 15th June 1943. The officer has since 
been released and the overpayment was written off by the late Secretary 
of State for India. 

18 Two cases of irrecoverable dues on account of pa~nt issues of ord· 11,8'71 
Danet" stores to units since disbanded. 

17 Numerous unidentifiable advancee paid on acquittance rolls and areco· '72,0lS,~ 
verable debtor be.le.ncee in non-e1fective accounts written off by officera 
of the Military Accounts Department and other competent financial 
authorities. 

18 Regularisation of outstanding Travelling Allowance advances 88,889 
19 Overpayments to Railway personnel employed in Transportation (Rail. 2,84,90. 

way) units, R.I.E., owing to incorrect fixation of rates of pay and 
allowances. 

20 Regularisation of provision offree transport to certain non-entitled per- 80,870 
sonnel from their residences to places of duty and back in a Mechanical 
Transport School from November 1942 to July 1946. 

21 LOBBeS exceeding Rs. 10 but below Rs. 5,000 in each case 5,37,487 
22 Seven cases of losses to which no monetary value can be assigned due to 

various causes such 88 waiving of recovery of arrear charges, erroneous 
ca.lcula.tion of interest on accwnulated undisbursed pay, irregular use 
of Goyernment transport, etc. 

Total IT . 

Grand Total of I & IT 

• • 
• • 

91,07,17' 

92,83,838 
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Serial 
No. 

61 
ANNEXURE TO APPENDIX XXVI 

Details 

1. Los868 of stor88 over Bs. 5,000 due to eMit, fraud or neglect. 
1 Loss of 17,74,149 doz. yards fiannetta by fire on 21st February 1946 in 

an Ordnance Depot possibly due to saboY.ge or to unauthorised smok-
ing by labouret'8 in the storage sheds, although responsibility could 
not be fixed on any individual or individuals. The loss was duly in-
vestigated by a Court of Enquiry who expressed the above opinion and 
suitable remedial measures were taken. 

2 Loss of 'covers waterproof' and 'razais light' due to outbreak of fire in a 
Central Ordnance Depot on 13th June 1945. The Court of Enquiry was 
assembled and it considered that the 1088 might have been caused by a 
labourer smoking in the vicinity of the stocks or due to sabotages. 
The Court was however unable to fix personal respoIl8ibility. The 
points were brought to the notice of the higher authorities who have 
taken remedial measures against the recurrence of the loss. 

3 Three cases of loss of M.T. Vehicles of Rs. 5,243, Rs. 5,400 and Rs. 11,680 
in value which were stolen and written off by the Competent Financial 
Authority. In the first case, the loss was investigated by the Court of 
Enquiry who attributed the loss to the negligence of an individual who 
was tried by a summary Court Martial and was awarded 3 months' 
R.I. 

4: Loss of firewood in a Supply Depot during 1944-45 due to pilferage, 
underweight and water logged receipts. The loss was investigated by 
the Court of Enquiry who considered that the degree of carelessness 
was not sufficient to call for disciplinary action and hence no discipli-
nary action W88 taken. 

-0 Loss of 2, 7241bs. of Milk Ghee which occurred in transit between Supply 
Depots during October 1945. The Court of Enquiry held to investi-
gate the loes suspected that the 1088 was wholly or partly due to pil-
ferage at destination. The disciplinary aapact of the cue could not be 
proceeded with due to lack of sufficient evidence to fix personal res-
ponsibility. 

1S Two C88e8 ot lo.es of stores and P.O.L. due to theft from two depots of 
Re. 8,838 and Re. 5,072 in value. In the second case, the 1088 was 
investigated by a Court CJf Enquiry who considered that the theft occur-
red during the period when the depot was closed for Puja holidays and 
no responsibility could be attnDuted to the Depot staft' • 

., Two cases ot 1088 (Re. 8,818 and Re. 5,438) due to damage beyond repair 
to vehicles in accidents. Court of Enquiry 8888IIlbled. In the firat 
case, the disciplinary action was taken againat the driver with the levy 
of fine ot Re. 20 and in the second case the individuals at fault were 
discharged from eervice. 

8 Loss of 1~,42,326 Ibs. of firewood found deficient during stock taking in 
a Supply Depot during October 1945. The loss was investigated by a 
Court of Enquiry who held that the loss was due to faulty accounting 
in the ledgers for which two officers were held responsible. No action 
could be taken against them as they had repatriated to the United King-
dom. 

9 Loss of a tractor held by an Artillery unit due to theft. 

10 Two caees (Rs. 13,976 and Rs. 9,879) of 1088 of medical stores due to theft 
in a hospital and store depot respectively. In the first case, the 1088 
was investigated by the Court of Enquiry who considered that the loss 
occurred when the unit was moving under active eervice conditions and 
no individual was to blame. 

11 Two cases (Re. 8~176 and Re. 7,008) of loss of M. T. Vehicles due to theft. 
Both cases were investigated by the Court of Enquiry. ID the fint 
caae the individual at fault W'88 posted back to regimental duty all a 
.art of puuiebment aad ill the MOODd caie, the iDdividualM tau!' died 
Won iIDf ~ __ oou1d be taken ..... him. 

Amount 

Rs. 

7,62,190 

4,89,835 

22,323 

28,543 

11,910 

12,0158 

20,974 

9,218 

23,855 
.r 



.... 
No. 

12 Two cases of losses amounting to Rs. 6,488 and. Rs. 8,883 of sparking 
plugs and capes waterproof respectively due to theft. Both cases were 
investigated by the Court of Enquiry. The matter was reported to 
both the Service and Civil police and exhaustive enquiries made by the 
latter failed to reveal any trace of the culprits. Suitable precautionary 
measures were subsequently taken to keep the stores in a well protect. 
ed place. 

13 Loss of furniture in Transit Camps since 1944 due to theft. Due to cons-
tant movement of troops and absence of periodical checking on account 
of conditions created by war, the loss could not be detected earlier. 

14: Loss of ordnance stores discovered as deficient in an Ordnance Depot 
during a special stock-taking. The 1088 was investigated by a Court of 
Enquiry which attributed the 1088 to the non-observance of procedure, 
ignorance of rules, inefficiency and malpractices on the part of BOme 
of the staff. The Court felt unable to lay the blame on any particular 
person; but certain persons were nauied for departmental action which 
waa taken. 

1& Loss ofM. E. S. stores amounting to Re. '16,824: and Re. 10,117 respectively 
detected on handing over charge by a store-keeper and an overseer 
F. & S. in a Stores Dump during 1945. The Courts of Enquiry held the 
store-keeper and overseer responsible for the loss. The overseer waa 
discharged from service and further disciplinary action against the store-
keeper who had been suspended was recommended to Command Head 
Quarters. Steps were taken to carry out periodical checks to prevent 
recurrence of such losses. 

16 Cost of M. E. S. stores found deficient in the divisional stock of a Garrison 
Engineer on 100 per cent. ground check carried out in September 1943. 
The loss was due to culpable activities of the store-keeper who was 
courtmartialled and sentenced to six months' imprisonment. 

17 Cost of M. E. S. stores found broken and unserviceable in a consignment 
sent by an Engineer Park to an Engineer Stores Depot during May ] 945. 
The loss was due to faulty packing. The packing staff of the consignor 
was found negligent in not following the instructions issued by the O. C. 
Park. As such cases were common during the period of war, the loss 
was not pursued. • 

18 Cost of M. E. S. furniture and stores found deficient due to physical check 
not being carried out at the time of handing over or taking over 
consequent on the amalgamation of two Headquarters during August 
1942. The deficiencies were first reported in April 1944. The Court 
of Enquiry held the Administrative Commandant and other staff res-
ponsible for the negligence of duty. As those responsible could not 
be locatoo no disciplinary action was possible. The loss, however, 
occurred under the abnormal conditions of war. 

II. Losses of stores over Rs. 15,000 due to other causes. 

1 Three cases of losses in transit (Rs. 20,872, Rs. 30,389 and Rs. 26,138) of 
rollers and shells, brass scrap etc. consigned to different factories and 
the claim preierred against the Railways therefor was refuted by them. 

2 Deficiency of web drub thin discovered during stock verification in a Har-
ness and Saddlery Factory. 

3 Losses due to broken parts of one hydraulic pump which was manufac-
tured by a firm for Government 

4: Foodstuffs lost du(' to deterioration in store in Bengal Ordnance Factorie8 
during 1943, nnd deelared wUit for consumption, 

S LOBS of materials and equipment by explosion- _d fire in a Godown on 
14th April 1944. 

6 Loss on account of 78,000 forgings held by Ordnanoo Factory, Anuitsar, 
treated as sorap in 194,5 for l'elDelting owing to drastic reduction in the 

• target requirements. • 
-, 

RII. 
15,371 

1,11,876 

30,824 

26,Ml 

8,881 

5,57. 

8,460 

77,399 

16,382 

20.85() 

2,81,437 

8,95,588 



• 

? 

s.w 
No. 

Details 

"t Loss of miscellaneous stores due to fire on 27th December 194:6 in a Camp 
occupied by a Royal Annomed Corps Regiment. 

S Loss of ordnance stores in an Air Borne Division Battle School discovered 
on closing of the school in 194:6. 

9 Three cases of naval and clothing stores (amounting to Re. 39,4:73. Rs. 
16,172 and Rs. 17,852) found deficient during stock verification in a 
Naval Stores Office. 

10 Loss of aviation spirit at a Naval Oil Installation in transit during the 
period from December 194:4: to June 194:5. 

11 Two cases (Rs. 15,4:78 and Re. 21.379) of discrepancies in stores in two 
vessels due to erroneous accounting and wrong identification of stores. 

12 Loss of medical stores in transit received by an Army :Medical Stores 
Depot in 194:6. 

13 Loss of equipment in certain airfields discovered at the time of their clos· 
ing down in 194:5. 

14 Loss of brushes due to shortage and to defective storage under advel'88 
climatic conditions. 

15 Air Force equipment found deficient during stock-taking in January 
194:7 in a Maintenance Unit. 

16 Loss of ordnance and other stores by fire in :March 194:6 in an Artillery 
Regiment. 

17 Loss of various ordnance stores found unserviceable as a result of defective 
storage under adverse conditions in an Ordnance Depot. 

18 Deficiency of great coats discovered during stock-verification in an Ord-
nance Depot in 194:6. 

19 Stores. found deficient at the time of stock-taking in an Ordnance Depot 
during October 194:6 due to the unsatisfactory state of accounts. 

20 Deficiency due to incorrect accounting of ordnance stores in a Central 
Provision Depot relating to the period November 194:4: to June 194:5. 

21 Loss due to short landing at a port of M.T. 8p8I'e8 consigned to a depot. 
The claim against the shipping agents could not be pursued to a finality 
due to delay in lodging ~he claim and to the absence of the relevant do-
cuments which could not be produced on account of faulty documenta· 
tion in the consignee depot. The documentation procedure has since 
been tightened up to avoid a recurrence of such losses. 

~2 Deficiencies in actual balances of ordnance stores in an Ordnance Depot. 
23 Five cases ranging from Rs. 18,395 to Rs. 69,724: Ofl088 of ordnance stores 

due to deterioration and to adverse storage conditions. 
24: Loss of clothing due to fire in a wagon while in transit to an Ordnance 

Depot. 
25 Three cases (Rs. 97,587, Re. 31,730 and Rs. 1,02,072) of deficienciee in 

stores discovered at the time of stock· taking. 
26 Loss of 13.03,468 sand bags found deficient during stock.taking in 194:6 

in an Ordnance Depot. 
!7 Loss of R.I.A.S.C. supplies received short from the Port due to deteriora· 

tion, leakage in transit etc. 
28 Loss due to evaporation etc. of motor and aviation spirits in a Bulk 

Storage Installation during September, October and November 194:6. 
29 Loss of aviation and motor spirit at a Bulk Petroleum Installation due to 

evaporation during March 194:7. 
30 Lose of aviation and motor spirit during March and April 1947 in astor· 

age installation due to evaporation and spillage . ... 
21 Loss of R.I.A.S.C. stores in t~ due to le~ etc. in a consignment 

reeeivedF a Supply Depot duUg 194:6·46. 
J! Loss of flame thrower fuel due to destruction by burning in June 1947 

in a Reserve Base P.O.L. Depot. • 

Rs. 

53,04:7 

33,342 

73,497 

25,241 

36,857 

32,d8 

39,318 

20,732 

1,63,24:3 

1,73,337 

3,25,MI • ./ 
I 

I,M,~ 

16,00,306 

4,10,101 

1,32,634: 
2,40,790 

14,311 

2,31,389 

1,46,844: 

4,25,~ 

1,82,380 

1,12,023 

1,06.853 

3,84,35ft 

3,47,328 
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No. 

81 

Detaila Amount 

Ra. 
33 Loss 'Of R.I.A.S.C. supplies in transit to a depot prior to 1st October 1,98,938 

1946. 
34 Loss of ordnance stores due to an outbreak offire in a hospital during May 1,18,028 

1946. 
35 Loss in transit due to deterioration etc. of R. I. AS. C. supplies received 2,19,467 

in a depot from overseas in 1946. 
36 Loss due to difference between the book value and value realised from 30,79,619 

sales of atta and flour milled prior to June 1944, condemned and dis-
posed of as unfit for human consumption. 

37 Loss of atta in a Base Supply Depot due to deterioration during 1,27,87' 
1945-46. 

38 Loss of mite repellant in a Reserve Supply Depot during 1945 due to 4,68,720 
short receipt from overseas. 

39 Loss of R.I.A.S.C. supplies due to difference between stock book value 1,54,au 
and the amount realised by sale in a Supply Depot. 

4,0 Six cases ranging from Rs. 15,746 to &.77,603 of loss of aviation and 2,04,392 
motor spirits in Bulk Petroleum InStallations due to evaporation etc. 

41 Ten cases ranging from Re. 16,227 to Rs. 82,136 of loss of R. I. A. S. C. 3,75,438 
stores in transit due to causee such 88 leakage, deterioration, hand-
ling, etc. . 

42 • Two cases (Re. 17,249 and Rs. 22,485) of 1088 of firewood and P. O. L. 39,7M 
due to deterioration while in storage. 

43 Eight cases of losses of R.I.A.S.C. stores ranging from Re. 28,301 to Rs. 2,75,723 
49,809 condemned as unfit for human consumption and disposed of by 
sale or otherwise. 

4,4 Loss of stores (other than M.E.S.) due to an outbreak of fire in a hall occu- 74,24.6 
pied by an Infantry Company. 

46 . Loss of baled hay at a Fodder Baling Depot due to fire 43,lIl 
4,6 Four cases ranging from Rs. 15,250 to Rs. 68,274 of 1088 of R.I.A.S.C. 1,50,'709 

stores due to short receipts at the Supply Depots. 

47 Loss due to burning away of surplus stocks of £Ia~ thrower fuel in a 
Supply Depot in July 1946. 

48 Loss of R.I.A.S.C. supplies and fodder in a Station Supply Depot due to 
incomplete and unsatisfactory accounting during 1945-46. 

49 Loss of R. I. A. S C. supplies and hygienic chemicals due to leakage in 
transit from a Port to a Supply Depot. 

DO Loss due to over issue of rations to Italian Prisoneraof War owing to 
late receipt of Government orders laying down the new ration 
scales. 

51 Loss of R.I.A.S.C. articles dama.ged due to defective storage 
.52 Losses due to an error in the accounting in a Field Supply Depot 
4>3 Loss of tinned milk found short in a depot in February 1946 
54 Loss of 20 tons 506 Ibs. of tinned fruit in transit . 
4>5 Cost of buildings and furniture destroyed by fire on 3rd December 1945 

in unit lines. 
~ Loss of engineer stores including building materials and electrical and 
! mechanical stores during the construction of a Reserve Base prior to the 

formation of the Central Stores Organisation under the Commanding 
Royal Engineer. The loss related to the period ending 29th February 
1944 and was ascribed to faulty book keeping and extenuating circums-
tances prevailing at that time which precluded due observance of rules. 
This 1088 is in addition to the loss of Rs. 6,88,619 written off in May 
1946 and included in item 72 of Appendix B (ii) of AppropPiation 
Accounts 1946-47. Minor losses amounting toO over Re. 3 lakbe have 
MIo been written off.by Engineer Officers locally from. time to time. 

44,216 

39,771 

1,01,18' 

19,570 

80,68G 
24,685 
29,189 
16,990 

1,28,991 

3.01,000 



8erial 
No. 

• 

57 Loss of coal and bricks in Dumps during the 1943-« brick burning season 
in a CommAnd. 

58 Loss on account of demolition of tempol'8iy' quarters constructed in 1942 
at two places for the accommodation of factories personnel as these 
quarters became uninhabitable due to considerable damage caused by 
rain and wind storms during 19«-45. 

69 Loss of palmyrah and bamboo matting due to deterioration in an Engin-
eer Park during 1943-45. 

60 Cost of stores found deficient in an Engineer Park during physical check 
in 19«-45. The loss was due to bad accounting. The Court of Enquiry 
held that the losses were only paper losses and not actual and that no 
responsibility could be fixed. 

61 Loss of stores due to deficiency in an Engineer Stores Depot disclosed by 
the stock taking team in 19«-45. The loss was due to abnormal con-
ditions of war such 88 over-estimation/duplication of quantities and 
wrong recording etc. 

12 Ninety-eight Barki Boats on charge of a Garrison Engineer were lost 
during the Monsoon 1944 by Hood. Court of Enquiry held that the 1088 
was due to an act of God. 

13 Two cases of loaaes comprising amounts of Re. 4:1,384 and Rs. 66,328 of 
M.E.S. buildings and furniture due to fire, in Kay 1946 and March 194:6. 

84: Five cases of loaaes comprising amounts ranging from Re. 18,350 to Be. 
39,000 of M.E.S. stores due to deterioration l'e8Ulting from improper 
accommodation for stacking for a considerable time. 

66 Ten cases of losses of M.E.S. stores comprising amounts ranging from Re. 
17,550 to Re. 31,358 lost in transit. 

66 Twenty-seven cases of losses comprising amounts ranging from Re. 15,847 
to Re. 99,599 of different kinds of M.E.S. stores discovered at stock-
taking in various Engineer-Store Depots. The loeaes arose due to 
wrong classification and recording in the initial stages. Surpluses dis-
closed have been taken into account. 

67 Eight cases of losses of M.E.B. stores comprising amounts ranging from 
Rs. 21,490 to Re. 45,707 found deficient in various Engineer Store 
Depots. • 

68 Five cases of losses of M.E.S. furniture comprising amounts ranging from 
Re. 19,709 to Re. 44,592 found deficient in accommodation occupied by 
units. 

69 Cost of furniture lost in a formation prior to its disbandment in March 
1946. The Public Works Department who issued the furniture to the 
unit could not keep any proper records of issue of furniture on account 
of conditions created by war. The Court of Enquiry did not bold any 
individual responsible. 

70 M.E.S. buildings and furniture in an R.A.F. Station were damaged by 
storm on 3rd May 1945. 

'11 Cost of asbestos products found broken in an Engineer Park during the 
period 1940-«. The loss was due to varied factors such as breakage 
in transit, breakage in handling, loading and unloading, breakages in 
retail issues during the period of four years of the war and breakage 
due to improper storage. No respoIUlibility for the loss could be fixed. 

Ill. Lou of 8tMeIJ u·lw8e monetary value i8 not known. 

1 Loss of stores and equipment due to fire on a ship on 15th October 
1945. 

2 LORs c;n aecount of re@Ularimtion of if>Rtw of free rations to civilian clerks 
of the Assam Valley Light Horfl(~ AuxjJjary Forc>,e (lDdia) Di~ 
during the period from 1st June 1942 to 3Qth SepteJnher 1945 to~ 
they w~not entitled under the rules. . 

3 Loss representing t~e value of two pack~~~"iIl the Convoy 
Notes found deficIent and contents of ~ DOrlrhown. 

Be. 
2,63,246 

3,63,823 

1,82,500 

22,85,964 

1,55,675 

19,~ 

81,71t 

r1,43,96. 

11,37.094 

- .......... 
2,60,456 

1,«,633 

41,905 

2,83,507 

41,186 
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APPENDIX xxvn 

Pur 1-8~nI'Mw~ ';"J~ a:penclttUf" m aceu oJ &. 2D.'OO .. ·.~,;:..:.M 
work, 6Iopped o~ accoum oJ ~ton oJ war admi~lI opprowtJ tJvri"'1l "., J)ff'W 
lit April 1947 10 14116 Augun 19,47. 

) J 

':Serial 
. No. 

1 

Brief particulars of works 
abandoned 

2 

1. ProvisiOIl of aecommodation 
lor lnst;itute, Ratu, fiska. 

-J Provision of aeco~odation, 
[(W.A.C (1 n Trainiilg Centre, 
J amshedpur. 

3 ExpaDaion of Advance Ammu-
nition Depot, lamalpur. 

, Provision of accommodation 
lor Garriaon Company, 
Avadi. 

lS Provision of aeoommodation 
for Engineer Stores Depot, 

Avadi. -e Provision of accommodation for 
Royal Naval Air Station, 
Cochin. 2nd Expansion. 

.., Provision of additional mobile 
landing craft at Advance Base 
Depot, Cochin. 

'8 Provision of additional works 
at Naval Landing Gear Depot, 
Tuticorin. 

"9 provision of additional Domes-
tic or Technical accommoda-
tion at Arkonam Airfields. 

10 Provision of Technical Accommo-
dation a$ St. Thomas Mt., 
Madras. 

Estimate of 
cost ,admi. 

Infructuous Net inf'ruc. Remarks 

nistratively 
approved 

e~ture tuoU& ~x· 
mourred penditure, 

3 

Re. Ra. 
3,57,000 77,103 

1,11,000 25,893 

1,51,576 61,456 

1,64,000 1,28,993 

23,33,200 21,57,060 

95,000 59,641 

1,72,400 1,68,146 

1,02,480 31,000 • 
37,05,000 5,61,144 

14,42,000 14:,19,889 

•••• after 
allowmg q. 
edit of Iale 
proceed& re-
alised from 
salvagedma-
w-riala etc. 

Ra. 
77.103 

25,893 

61,456 

27,898 

No' ye'dis. 
posed of. 

Not ye'dis. 
posed of. 

Not yet dis • 
poeed of. 



pAft U_StGIemeftt oJ InJrtlcttJ.QtI.8 expenditure in eXCU8 oJ R8. 20,000 in each CG6. due 1o r .... 
... I1aan termination 0/ Waf' 

Serial Particul8l'8 

m 
No •. 

-1 The provision of a permanent landing hard at Silvera-Sand Madh-
Ma.rve Area (additional works at No. 1 Combined Training Centre, 
Bombay) was approved at a cost of Re. 3,84,700. After the work w8a 
put in hand and the expenditure to the extent of Re. 97,009 was in-
curred. it was found that the necessary level of the toe of the hard and 
the necessary slope could not be obtained on the site. The work was 
therefore abandoned, and the constructional works items carried out 
have been utilised as a Parking Ground and brought on the register of 
military buildings. A new site known -88 Temple Hard was selected. 
and a new hard was constructed at a cost of RB. 1,33,000 to a reviaed 
seale and specifications. Though the original site had been abandoned 
u a landing hard, the experience gained has been reflected in the new 
construction at Temple Hard which represents a net saving of RB.l·54 
lakhs on the estimated cost of the original project. 

As the expenditure of Re. 97,009 was considered infructuous notwith-
Bf&nding the use to which the original works have now been put, the 
ame was written off under the orders of the Government. " 

2 Jlf8 Bishan Singh Jaswant Singh were entrusted with the execution of 
certain works at Reserve Base Supply Depot, J airamnagar on. the basis 
of competitive tenders but without a written a.greemenl. The arrange-
mente for execution of works included burning of bricks withou' 
any work order. Later on, the scope of th~ work was reduced and the 
work was executed through another contractor as the above contracto. 
refused. to enter into a contract for the revised project. The contrac-
tors preferred a claim of compensation for their preliminary a.rrange. 
menta amounting to Rs. 2,12,299-14-9 plw interest at 9 per oent. p.&. 
until payment made. The M.E.S. authorities aaselBed a sam of Re. 
38,000 as reasonable compensation but the contractor did not agree 
to this and the case was referred to an arbitrator who awa.rded Rs. 
74,1>78-8.0 to the contractors in full and final settlement of their 
claims. As the above expenditure wu infruatuous, this w~ written 
off under Government orders. 

c 

APPENDIX XXvlli 

POSTS AND TELBOBAPIl8 DEPT. 

StaIMnenI oJ Los8U toritten oJ! 

8erJal 
No. 

Nature of 1018 written off with partieu1a.rs 

ASSAM CIRCLE 

1 Loas due to short receipt of Re. 2,700 in a civil treuory out of 
Re. 13,OOO/. remitted by a Head Post Office through ita Head 
Postman on the 6th Februazoy, 1943. Before the remittance was 
flnally accepted by the Potder of the treasury, the postman, by 
mistake gave a sum of Re. 3,200 out of the remittance to an 
outsider, in exchange for five notes of Re. 100 each resulting in 
the Ihortage of 2,700. The outsider was tried in a Court of Law 
and sentenced to rigorous imprisonment for two years and to pay 
a fine of Re. 1,000 or in default to undergo rigorous imprisonment 
for sis months more. The fine remained unrealised. The Head 
Postman, oa.rrying the remittance wu eacorted by the Treasurer 
of the Poet Office under orders of the Postmaster, but the Treaaurer 
accompanied the postman only upto the door of the treasury and 
w .. not present when BDd where the amount ,..81 actuall7 mado-

~ '.,178 



65 , 
over to the treasury. It was held that the Treasurer's conduct was 
in contravention of Note 2 below Article 91 (a) of the Posts and 
Telegraphs Initial Account Code, Volume I, but no action was 
taken against him in consideration of the fact that some ampli. 
fication of the rule which was found necessary, , as made subse·· 
quent to the incident, in regard to the escort's joint responsibility 
for the remittance. The Head Postman was found responsible 
for the loss and a penal recovery of Rs. 454-8-0 was imposed on 
him. The balance of the loss amounting to Rs. 2,245·8·0 was 
written off 

2 Loss due to misappropriation of Rs. 1,236-4-0 by the Postman of a 
Sub-office, by forging the signatures of the payees of five Value 
Payable Money Orders. The fraud came to light on the 3rd 
October, 1946, following enquiries into the complaints of the 
senders of two Value Payable parcels about non-receipt of Money 
·Orders in respect of . their Value Payable articles. The Police 
completed enquiry on four money orders, but could not prosecute 
the postman for want of evidence. The case of the fifth money 
order is reported to be still under police investigation. The case 
did not reveal any defect in the rules nor contributory negligence 
of departmental officials. It has been reported 'that there is no pros· 
pect of recovery of the loss. Settlement of claims of the -defraud. 
ed parties is pending decision of a civil suit filed by them against 
the Department. The entire amount has, however, been written 
off to the Posts and Telegraphs revenues, assuming that the claims 
would have to be admitted. and settled in full •• 

3 Miscellaneous losses not exceeding Rs. 1,000 in each case. (64 cases) 

BASE POST OFFICE. 

• Miscellaneous losses not exceeding R8. 1,000/- in each case (6 cases) 

BENGAL CIRCLE 

5 Loss of Rs. 4,000 in Government Currency Notes, on the 20th 
December 1946, from the custody of the Supervisor of a Town 
Sub· Office. The amount was received by the Supervisor from 
the Sub.Postmaster, for payment of seven Telegraphic Money 
Orders to the payees who had come to the office to receive pay-
ment. and was kept in an unlocked drawer of his table. The 
Supervisor, then, went to the Sub-Post-mdr's table to get 
the register of Telegraphic Money Orders signed by two postmen, 
through whom payment was to be made, leaving the amount in 
the unlocked drawer. The money was fotdld lost when the Super-
visor returned to his table, after a few minutes. Bo!h depart-
mental and police enquiries failed to discover the culprit. The 
ease did not disclOse any defect in the rules. The loss was solely 
due to the carelessness of the Supervisor who was punished with 
a penal recovery of R8. 1,200. The balance of the loss was 
written off 

6 LOt!IS due to payment of 24 bogus money orders of an aggregate value 
of R8. 14,000. purported to have been issued from four Post Offices 
in Bengal and Assam and Bihar and Orissa Circles, during the 
period from the 19th May, 1944 to the 22nd July, 1944 and paid 
from several Sub-offices in Bengal between the 25th May, 1944 
and the 26th July. 1944. Altogether 28 such Money Orders for 
Re. 16,400 were attempted to be paid. The Money Orders in 
batches of two, were payable to one or other well established 
firm. The firm concerned. in each caSe, was duped to accept 
payment of the bogus Money Orders (in pairs), by some swindl6l' 
under false name, who posed as a customer and placed some order 
for purchase with the firm, 8S8Uring that Money Orders covering 
the amount of the order placed \.Vould come to the'finn from Bome 
relative of his and that he would call at the firm again to take 
delivery of the articles ordered and settle accounts. After the 
Money orders had actually come and their payment accepted j,y 
the firm, the swindler appeared again, took delivery of the articles 
ordered, and received the balance of the M~ey Orders after settle-. 

Rs.~a. p. 

2,245 8 0 

1,236"::::"4 0 

1,176 7 0 

289 14 0 

2,800 0 0 
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. Serial No. 

Nature ofloaa written off with particulars. 

bent ~ accounts. Two of the 28 bogus Money Orders were refused 
oih! M to whom they were addressed while the payee of two 
as a res:e~ O~ was not traceable. The fraud came to light 
. fused erenee to the alleged office of issue of the two 
:' Post ,MODef ~trs. ;hen their issue could not be traced there 
m this = °b ~t: -~. ~ and an o1;ltsider were sent up for triai 
den u . e 08 man was discharged for insufficient evi-

-. ~. The outsider was convicted and sentenced to rigorous 
lDlpl'l8Onment. for four. years. The discharged postman has been 
under ~ll81on, pending conclusion of his trial in another criminal ::e' Ord sum of Re. 5,800/- paid on ten out of the 24 bogus 
of Be;. 192i~h~as=o,:e~m their payees. A penal recovery 

lige . n nn~ on a Postman for contributory 
, nee, while one Sub-Postmaster and two clerks were warned 
an ~other Sub-Postm88ter got the bene1lt of doubt. Attempts :r bemg made to recover the amount of some of the other bogua 
~y ~ers from their payees, through certificate roceedings 

"!he. qUestIon of defects in the existing rules revealed k this • 
~ stillh under eXamination .. The net loss, amounting to Rs. 8,oo:j: 
:J.or ~ .. e present, has been written off . . ... . . 

'1 to.. due to misappropriation by a Sub-postmaster during the period 
from tTuly, 1945 to December, 1946. The Sub-postmaster fuat 
started misappropriation from the office c88h, and continued doing 
80, until the defrauded amount had equalled the maximum cash 
balance of the office. With a view to replenishing the depleted 
cash balance, he then began to misappropriate Savings Bank 
deposits, by not bringing the amounts to account. To avoid 
detection, the Sub-postm88ter afforded credits for the earlier depo-
sits misappropriated by him, out of the sums received on account 
of subsequent deposits in the Savings Bank accounts. The cycle 
of frauds continued till he had misappropriated a total sum of 
Re. 5,678/- permanently and Re. 1l,847/- temporarily in respect 
of several Savings Bank accounts. Fina.lly, the Sub-postmaster 
again started misappropriating from the cash balance of the office 
to make up for the Savings Bank frauds and concocted a story of 
theft in the office on the 4th December, 1946 to cover up the frauds. 
The Sub-postmaster W88 tried and sentenced to rigorous impri-
sonment for three months and a fine of Rs. 1,000/- or in default 
to rigorous imprisonment for three months more. The fine could 
not be realised. The r.auds were not due to any defect in the 
rules. Departmental investigation, including assessment of res-
ponsibility, settlement of claims, recoupment of the loss, etc.' 
has not yet been completed. A sum of Rs. 1,521/- is, however, 
reported to have been recovered from the Sub-postmaster. The 
balance of the logs was written off 

8 Kiscellaneous losses not exceeding Rs. 1,000/:- in each case (568 cases) 

BIHAR AND ORISSA CIRCLE 

9 Loss due to misappropriation of office cash (Rs. 3,158-3-10) and from 
five Savings Bank accounts (Re. 1,553) during the period from 
the 2nd October, 1937 to the 18th November, 1939 by an Extra 
Departmental Sub-Postm88ter (who W88 a retired Postal Official 
and thus exempt from furnishing security) by (i) obtaining large 
8UDl8 from the c88h office for meeting heavy Savings Bank liabi-
lities and which were not utilised for the purpose, (ii) not cerdit. 
ing or crediting short in the accounts, the amounts tendered for 
deposit and altering entries made in the pass books by the Head 
Office in the C88eS of first deposits in two of these acoounts with a 
-riew to satisfy depositors; and (iii) making fraudulent withdraw-
als (some times in exce88 of those actua.lly required by the depo-· 
tUtors) from those accounts after obtaining the pass books from 
the depositor on the plea. that they were required for entry of 
iDtenet by the Head OffiCe. The Extra Departmental Agent 
abIcoJiaed from oftlce on the 20th Nevembel'. 1939 and has not 
.0 tar beeQ arrested. The polioe authorities have ainoe ttruck: off 
hiI name from the abeconden' reaister too in the ~lief that he had 

Amount. 
RI. a. p. 

4,157 0 0 

2.096 5 9 



~eriaJ No. Nature of loss written off with particulars 

died while in hiding. The pension of the official was also ordered 
by the Director General to be withheld from the 21st November, 
1939. The fra?-d which came to light as a result of enquiries that 
followed th? disappearance of the official was not facilitated by 
any defect m the rules though there was some contributory negli-

gence on the part of the Sub-Postmaster of the cash office and a clerk 
of the Head Office for which they were respectively censured and 
fevrtle'y warned. A.sum of Rs. 1.140-14-0 was reaJ.ised from the sale 
proceeds of the ~xtra Departmental Agent's moveable and im-
moveable properties and another sum of Rs. 16-11-0 representing 
his. undisbursed allowance was appropriated towards partial 
adjustment of the loss. Of the five defrauded Savings Bank 
accounts. claims in respect of only two amounting to Rs. 453/- were 
admitted and settled after allowing Rs. 12-11-6 as interest. Thus 
against the total loss of Rs. 3,623-15-4 (Rs, 3,158-3-10 on account 
of office cash and Re. 465-11 -6 on account of Savings Bank trans-
actions including interest on embazzled amounts), involved in 
the case, recoveries to the extent of Rs. 1.157-9-0 only could be 
effected as explained above. After adjusting recoveries on a 
p1'o-rata basis, the net loss amounted to Rs. 316-15-4 on account 
of Savings Bank transactions and Rs. 2,149-7-0 on accoUnt of 
office cash. The two amounts were written off to the Gitneral and 
the Posts and Telegraphs Revenues respectively. The last claim 
of the defrauded depositors was 'settled in December, 1941 and 
it took over 6l years thereafter to conclude the certificate case 
regarding attachment and sale of the Extra Departmental Agent's 
property and to apply for the write-off of the irrecoverable balance 
of the loss 

10 Loss due to misappropriation during the period from the 4th Decem-
loer 1943 to the 9th December, 1943 by an officiating Postman 
vf a Head Post Office, of the values f)f 4 insured articltJIS (Re. 
850/-) and 25 money orders (R9. 1,562-13-0) entrusted to him for deli-
very and payment to the parties concerned by forging their signa-
tures. The Pos~man was challanged by the Police, but he abe-
condedsoon after he was released on bail. The fraud, which came to 
light as a ~-.llt of invesitgation into c.)mplaints rece'ved r 0 J. defra-
uded parties, was not facilitated by any defect in the existing 
1"1)les, but t~lere was contributory negligenc.1 on the part of the Trea-
S\Il'eJ' and three clerks of the Post Office. Of these, the Treaflurer 
was censura:l. 0:1.3 of the clerk!' die:l, another clerk was allO\'v~ tQ 
retire before departmental action could be taken ~ainst him and 
the remaining official was ordered to make good the 1088 to the ~x
ten. of Re. 100. A futrher sum of Rs. 260-11-0 was realised from 
the sureties of the Postman (Rs. 250) and his undisbursed pay 
and allowances (Rs. -lO-ll-O), thus bringing the total recoveries 
effect~c to Rs. 360-11-0. This amount was a.cljusted towards 
par-tia] rilcoupment of the loss and the ba.la.nce of Rs. 1,202-2-0 
ordered to be written off as irrecoverable 

11 Loss due to misappropriation during the period from the 11th Janu-
ary, 1936 to the middle of November, 1940 by a clerk of a Sub-
Post Office of a sum of Rs. 13,496 pennanently and Rs. 5,223 
temporarily from sixty-five Savings Bank accounts by forging 
the signatures on the applications for withdra wals and warrants 
of payments. In some cases, the official altered the entries of 
amounts made by the depositors in their applications for with-
drawals, inserted larger amounts in their stead and misappropriated 
the difference (only actual amounts sought to be withdrawn being 
entered in the respective p~ books) and in others, he met demands 
for witrhdrawal from his own pocket to avoid detection of fraud 
when the balance at credit of the accounts was found by him to· 
be insufficient due to fraudulent withdrawlals made previously by 
him from those accounts. The official was relieved on the 16th 
November. 1940 to join his penn anent post in another Sub-post 
office and is absconding since then. The commission of the fraud 
came to light on the 27th November, 1940 as a result of enquiry 
and verification of balances of the Savings Bank accounts in tliat 
Sub-office following reports of ilTt'gularities in that Bran~h. The 

Amount. 
R8.~a. p. 

2,466 6 4 

• 

1,202 % 0 
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Sedal 

No. 
Nature of loss written off witb particulars 

• 

fraud was facilitated as a result of certain lapses on the part of the 
Divisional Superintendent who allowed the clerk to remain in 
charge of the Savings Bank work continuously for a period of seven 
years and to perform all the work of this branch including the 
personal duties of the Sub-Postmaster both during his presence 
as well as during his authorised absence from duty_He also failed 
to verify balances in pa.ss books during local inspections and to 
attend to reports regarding discrepancies in certain pass books 
made earlier by the Head Postmaster. Eighteen officials including 
the Divisional Superintendent and the Head Postmaster were 
held responsible for lack of supervision and contributory negli. 
gence displayed by them in this connection and ordered to make 
good the loss to the extent of Rs. 3,919 out of which a sum of Rs. 
700/- payable by the Head Postmaster could not be realised as he 
was implicated in another fraud case. A furtherlSum of Re. 300/. 
was realised from the sureties of the accused clerk and another 
.sum ofRs. 43-2-0 representing his undrawn pay and allowances was 
also available towards partial adjustment of the lOBS. Thus against 
the total 1088 of Rs. 13,886-3-4 on account of claims of defrauded 
Savings Bank depositors settled so far, a sum of Rs. 3,562-2-0 
only as explained above could be made available in partial recoup-
ment thereof and the balance of Rs. 10,304-1-4 ws.s ordered to be 
written off as irrecoverable leaving claims in respect of certain 
other depositors to be eettled later . 

12 Loss due to misappropriation of cash CRa. 3-1-2), stamps (Rs. 
134-4-0), value of several Indian Postal Orders (Re. 154·4.0) 
and non-credit and short Credit of the value and cC'mmi8810n 
(Rs .• ,177-14-0) of a number of Money Orders by an Extra De-
partmental Sub-postmaster, during the period from the 1st Septem-
ber. 1941 to the 13th September. 1941. While accepting Money 
Orders. the official used to fill up only the upper pencil copieS of ,. 
the Money Order receipts, which he granted to the remitters.leav-
ing the duplicate and the triplicate copies blank, and did not credit 
the amount of the Money Orders in the accounts. The blank 
copies of the Money Order receipts were utilized by him in bring-
ing to account other Money Orders, subseqU(mtly presented at the 
office. The Indian Postal Orders, of which the value and commis-
sion were not brought ivto the accounts by the Extra Depart-
mental Agent were presented at another Post Office for encashment 
by a person whose whereabouts remained untraced. The Extra 
Departmental Agent absconded on the 16th Septembe~J 1941, 
with the keys of the office safe, etc. The fraud came to light on 
the 17th September, 1941, when a clerk deputed by Haad Office 
to take charge of the office in question, forced open the office safe 
and examined the accounts. The Extra Departmental Agent 
was arrested on the 8th November, 1941. He was prosecuted 
and sentenced to rigorous imprisonment for six years and to pay 
a fine of Re. 1000/- or to undergo rigorous imprisonment for one 
year more. The fine was not realised. The caae did not reveal any 
defect in the rules nor any contributory negligence of any offioial. 
:Money Order claims for Rs. 4,062-11-0 weM admitted and 
eettIed.. The gross loss amounted to Rs. 4,4:27 -12-2, against which 
a total sum of Rs. 312-8-0 was recovered. The loss on account of 
the' stamps was taken in reduction of the ~enue receipts of the 
Department. The balance of the loss was wrItten off • • 

13 Lou due to armed dacoity in a Sub-post Office during the small 
hours of the 7th April, 194:4:. The signaller and the Sub-Post-
master of the office were roused from sleep by the bandita, on the 
plea of booking an urg~nt telegram. They got hold of t.he keys 
of the iron safe of the office from the officials at the point of a revol. 
vel" when the signaller fell down unconscious .through fear. Both 
the officials were tied with ropes. The dacoits then opened the 
offioe safe Mld decamped with caeh (Rs.3,853·5·6) stamps (Re. 34/-) 
and two insured letters worth Re. 370/- for which claims 
were settled in full. Soon after, the Sub-postma.n."r managed 

Amount. 
Rs. a. p.: 

10,304 1 , 

3,981 0 2 
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Nature of lose written off with particulars 

toUD~ie himself and chased the dacoite, who injured. him seriously. 
The mgnaller reported. the case the to Police after he had repined 
eonsci~USD.ees. The Police. sent up three men for trial but they 
were discharged by the Court. The sum of Rs. 34/- lost in stamps. 
W88 taken in reduction of the revenue receipts of the Department 
and the oa.sh portion of the lOBS was written off 

U Loss due to destruction of a Branch Post Office by an accidental 
fire caused from a cooking oven behind the Post Office, about the 
midnight of the 17th February, 1946. The Branch Postmaster 
and the two mail peon, attached to the office, were out at the time. 
The Postmaster came to know, of the fire at about 1 A. K. next 
day. while on his way back to the Post Office. The fire had 
completely gut~ the Post Office premises by that time. 
The loss amo'9llted to Re. 1,066-13-9 in cash and Rs. 25/- on ac~ 
count of compensation paid for a Value payable article. The 
loss in cash was written off . . . . 

16 Loss of a remittance of Rs. 1,600-2-0 sent by a Head Post Office to 
one of its Sub-Offices on the 11th February, 1947. The amount 
was contained in an unlocked cash bag placed inside an account 
bag which was muy sealed. and pla.ced in a mail bag duly closed 
and sealed. Themail bag reached ita destination outwardly in 
good condition on the next day. When opened, it was found 
that the aeal on the account bag was defective and tha t the cash 
bag enolosed therein was empty. The police and the departmental 
enquiries instituted. in the case proved unsuccessful in finding out 
the culprit. The question of responsibility of the departmental ' 
otBoiala fer the loss is, however, being examined, though the 
entire loss has been ordered to be written off in the meantime 

18 ViaoeUaneous losses not exceeding Rs. 1,000/- in each case ('98 
cases) 

BOMBAY CIRCLE. 
17 Loss due to misappropriation of the value of eight Money Orders 

(Rs. 1,384-8-0) and three insured letters (Re. 525/-) by a Postman 
by forgillg the signatures of the addressees, during the period 
from June, 1944: to September, 1944. The Police could not pro-
secute the Postmaa 88 he bad absconded. The case did not 
reveal any defect in the existing rules nor was there any contri-
butory negligenoe of the departmental officilIs. The claims of 
the defrauded parties were settled in full. The security money 
CRs. 250/-) aad the undrawn dues (Re. 68-7-0) of the Postman 
were reoovered and appropriated in recoupment of the money order 
loss. The balance of the money order lOBS was written off to the 
departmental revenues 

18 Lou du.e to acceptance in good faith during the period from March. 
1945 to December, 1946 of a number of forged Siamese, Burmese, 
Malayan and Indian Currency notes to the value of Re. 6,872-0-5 
by certain Indian Field Post Offices in the South East Asia Com-
mand which bad to be subsequently impounded. The Field 
Post Offices had instructions not to refuse Currency notes of any 
country as such an action was likely to be misconstrued by the 
troops and would create panic. In the absence of detailed des-
cription of the various types of forged Currency notes in circula-
tion, their acceptance in the course of postal transactions was 
unavoidable. The entire lOBS was, therefore, written off 
to the Posts and Telegraphs Revenues 

19 Loss due to alleged misappropriation during the period from the 4th 
November, 1946 to the 8th January, 1947 by the Sub-Postmaster 
and a clerk of a Sub.Post Office of the office cash (Rs. 2-16-11) and 
amounts tendered for deposit in the several Savings Bank ac-
oounts (Ra. 10,117/-) which though entered in the respective pa8B 
books, were not accounted for in the Departmental accounts. 
The Savings Bank fraud came to light on the 31st Deoefnber, 
1946, on receipt of a compla.int from a depositor of the non-

AmountJ 
RII. a. p. 

(8,853 6 6 

1,068 13 9 

1,600 2 0 

2,160 6 0 

1,066 

6,8'72 0 5 



Serial 
No. 

70 

Nature of loss written off with partioulars 

receipt of SaviDga Bank acknowledgements in respect of two sums 
deposited by him on the 12th and the 2.th December. 1946. while 
the abortap of oaah was detected on the 8th January 19.7. duriaa 
the OOUl'88 of cheok of the cash and stamp balancee of the om •. 
Both the ofBaials are now undergoing trial in a Court of Law on 
various counts. The fraud was not facilitated by any defect in 
the departmental rules, but was rendered p088ible 88 a I'e81llt of 
the non-obeervaDce of the· preecribed p1'OOedure on the part of 
eertain deputmeotal otBcials against whom action will. it is re-
ported, be taken after the conclusion of the trial referred to above. 
AgaiDst the totalloaa of Rs. 10,119-16-11 in\Tolved in the cue. a 
IUIn ofRs. 9,31"16-11 representing claims of the defrauded Savmga 
Bank depositon settled upto the 11th August. 1948 (Re. 9,312/-) 
and the 1088 of office cash (Ra. 2-15-11) have been written off'by the 
Government 88 irrecoverable, leaving a balance of Rs. 805/- to be 
dealt with later 

20 lIisoeDaneous 1088e8 not exceeding Re. 1,000 in each cue 
(7,177 eaaee) 

... 
CENTRAL CIRCLE. 

21 Lea due to payment from a certain Post Office of three bogus money 
orden for the aggregate value of Rs. 1.'172/- on the 3rd January. 
lMO which appeared to have been issued on the 30th December, 
1939 from a Heai Post Oftice in the same circle. As the payee 
(a temple priest) was prevailed upon by an outsider to hand over 
tlle money to him on the plea. that the money was really his and 
was t'eDlitted. by his clerk, the payee took steps 
to ascertain the identity of the remitter through the Post Oftioe. 
This naturally led the office of payment to 8U8pOOt the genuineness 
of the money orden. all of which after enquiry were found to 00 
bogus onea, although the exact manner in which the offence 
was planned and committed remained a mystery. The outsider 
who took payment of the value of the three money orders, from 
the payee and a Postman of the office from whioh the money orden 
were purported to have been issued, were tried in a Court of Law 0-

The former was convicted &nd sentenced to undergo two years' 
rigorous imprisonment with, fine of Re. 2,000 (out of whioh a sum 
or Re. 1,772/- was payable to the Post and Telegraphs Department, 
if realised), while the latter was acquitted. There being little 
prospect of the amount of fine imposed on the a.eeused being 
realised, action has been taken to institute, necessary proceedings 
against the payee of the money orden which are still pending. 
No official was found responsible except a Deputy Postmaster, 
who was found to have infringed certain departmental rules re-
garding safe custody of Post Office stamps and seals and examina-
tion of money orden received for issue, and was censured. The 
1088 bas.sinee been ordered to be written off 88 irrecoverable 

22 Loss due to misappropriation during the period from October, 194~ 
to Februazy. 1945 by a Postman of the value of sixteen money 
orders entmsted to him for payment, by forging the signatures of 
the payees on the money orden. The frauds came to light as a 
result of investigation into complaints regBJ'ding non-payment 
of the money orden to the proper payees. The official was tried, 
convicted and sentenced to various tenns of rigorous imprisonment 
in the three cases filed against him including a fine of Re. 100/. 
which could not be realised. A town Inspector whose laxity 
of supervision over the Postman's work facilitated the frauds 
was also warned. Against the total 1088 of Rs. 1,835-6-0 involved 
in the cue recoveries to the extent of Re. 307-4-6 were effected 
partly from the accused and partly from his sureties. The claim 
for the l'efund of a IUDl of Re. 34/- became tiJne.ba.rred thusleav-
~ • ~ l~. of~. 1,4~-1-6 ~hic~ was ~t~ off:-" ~-

AmouMJ 

RI. a. po. 

9,314 US U 

6,102 10 .. 

1,.772 ., 0 

1,494 1 • 
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N atUN of lOBS written oft with particulan 

23 Lola due to misappropriation of Government money by an Extra 
])eputmental Sub-Poetmaster who had appointed a substitute 
In his place em hie own responsibility during his absence on leave 
from the 8th Feb1'1.l8l'Y, 11}45. The fraud came to light on the 
8th March, 1945 when a detailed inspection of the officew88 car-
ried out by an lD8pector of Post Offices and the cash balance 
of the offiee 'WaS found short by Re. 5,360/-. Both the Extra 
Departmental Sub-Postmaster and his substitute were tried, 
convicted and sentenced to various terms of rigorous imprison-
ment and fines of Rs. 1,000/- (which could not be realised) 
and Re. 500/- respectively. The fraud did not reveal any defect 
in the rules but it was facilitated by the laxity of control and 
fanure to exercise the neceseary checks on the part of the sup-
ervising officers and other officials of the Head Post Office against 
whom departmental action is reported to be in progress. The 
loss involved in the case was, however, ordered to be written 
off after taking into account a sum of Rs. 300/- only reoovered 
from the Accountant of the Head Post Office for his failure to 
see that the Extra Departmental Sub-Postmaster's security bond 
was kept current . 

14. Miscel1anoousloBBes not exceeding Rs. 1,000/- in each case (41 
cases) 

EAST PUNJAB CIRCLE 

26 Loss due to armed dacoity at a camp Sub-Post Office on the 28th 
May, 194:7. The daeoits entered the Post Office on the pretext of 
purchasing Poet-cards, threatened the staff with a revolver and 
kirpan and decamped with the cash lying in the drawers of the 
tables after locking the Post Office door from outside. The 
Police investigations into the case proved unsuccessful in tracing 
ihe culprits. Departmental enquiries, however, revealed that 
there was some failure on tile part of the Sub-Postmaster 
and the clerk to make adequate arrangement for the safety of cash, 
to relieve the Savings Bank counter clerk of the surplus cash and to 
keep the door of the Post Office room locked for greater security, 
but it was not _considered serious enough to warrant the recovery 
of the lOBS or any part thereof from them. The -entire lOBS of cash 
amounting to Re. 13,818/- was, therefore, written off as irrecover-
able •• 

26 Loss of 4:3 Currency notes of Rs. 100/- each from the cash box of a 
Sub-Poet Office in the following circumstances. The Sub-Postmaster 
who had taken over charge of the office on the 28th September, 
194:2 being very busy in the compilation of the accounts, asked 
the Postman in the evening to deposit the cash box of the office 
in the iron safe embedded in the Tehsil. The Postman found 
the cash box unlocked and pointed this out to the Sub-Postmaster 
who without verifying the cash balance locked it and sent it to the 
Tehsil for deposit through the Postman. The cash box was 
brought back next morning to the Post Office as usual, but while 
transacting business, it was noticed that the envelope containing 
the Currency notes was missing. Both the Sub-Postmaster and 
the Postman were brought to trial but they were acquitted by the 
Court. The Sub-Postmaster was then dealt with departmentally 
and ordered to make good the 1088 to the extent of Rs. 1,000/-. 
A sum of Rs. 250/- was also recovered from the sureties of the 
Postman who died soon after the judgment was delivered by the 
Court. The balance of the lOBS amounting to Rs. 3,050/- was 
written off as irrecoverable 

27 LOBS due to mis-appropriation during the period from the 11th Sep-
tember, 194:5 to the 3rd October, 1945 from certain Savings Bank 
Accounts standing open at a Head Post Office, of amounts with-
drawn fraudulently (Re. 4:,725) and those tendered for deposit 
(Re. 60) by not bringing them to account. The frauds came to 
light 88 a result of Audit objection regarding non-receipt of Savjngs 
Bank Journals (which had purposely been destroyed to prevent 

Amount 

Re. a. p. 

5,060 0 () 

3,589 '1 () 

13,818 0 0 

3,050 0 It 



t!Ierial N ~ture of 1033 written off with pCll'tioulars AmollD.t 
~ Ra 

the fraudulent transactions being tra.oed) in support of oertain 
amounts whioh were added in the withdrawal oolumn of the con-
solidation sheets for the 26th September, 194:5 and the 3rd October. 
194:5 without any details. The Savings Bank counter clerk and 
one packer of the Head Post Office were arrested in this oonnec-
tion by the Police and challaned in the Court which has not yet 
come to any final decision in the absence of relevant records whioh 
are in Pakistan. The results of departmental enquiries are also 
not available yet for the same reason. Although the entire 
amount of the loss involved in the oe.se (Rs. 4:.785/-) was ordered 
to be written off as irrecoverable, a sum of Re. 4:,725/. only could 
be adjusted. in the accounts as the bale.nce of the loss written off 

. a. p. 

has not yet bsan oharged. in the ~OCOWlts. 4:,n5 0 0 

~8 Loss d\ie to burglary in a Sub·Post Office on the night of the 24:th 
December. 194:4:. The burglars decamped with Rs. 6.633 in cash and 
Rs. 15/- in stamps (of which stamps worth Re. 8-10-9 were subse-
quently recovered lying at a distance from the Sub-Post Office) 
besides an insured article for Re. 150/-. The case was reported 
to the Police but was. filed by them as untraced after necessary 
investigation. Departmental enquiries, however. revealed ·that 
the loss was facilitated by the negligence of the Sub-Postmaster 
who failed to secure the door of the room in whioh the iron sale 
was embedded and -also to lock the box cont.a.injng cash and valu-
ables before placing it in the iron safe on the night of the incident. 
The clerk of the office was also found guilty of not verifying the 
cash on the 23rd and the 24th December, 194:4: and of failure to 
lock the safe witl1 a partioular type of lock. the key of whioh W88 elF 
trustel to him. Both these ofJicials were ~ with departmental-
ly and ordered to make good the loss to the extent of Re. 2.052/-
(&s.1.620/· from the Suh·Postmaater and Rs. 432/- from the clerk). 
A sum of &s. 150/. W88 paid as compensation for the loss of the 
insured article and the loss of cash and stamps amounting to 
Rs. 4.587-5-3 _was written off as irrecoverable. An additional 
chowkidar has also been sanctioned for the office from the 12th 
March, 1945 . 4,587 Ii 3 

~ .Loss due to abstraction of cash amounting to Re. 1.350 and an 
insured article fo~ B.s. 80 from an acoount bag cloeed by a Head 
Post Office for one of its Sub-offices on the 18th March, 19~. 
The bag along. with other articles of mail was duly handed over 
under reoeipt by the R.M.S. eto the Agent of the mail contractor. 
When. however, the mails arrived at the Sub-office. the acoount 
bag was faund to contain a hole in it and the leather cash bag en-
closed therein W88 also missing. The police filed the case 88 un-
traced. On the contractor's refusal to make good the 1088. the mat-
ter was referred to the at'bitrator who decided that a sum of 
Rs. 150 representing the security deposit of themail contractor 
could only be forfeited to the Department which was acoording-
ly 80ne. The claim for the compensation for the lost insured 
article wae rejected 88 time-barred. The net 1088 of caah thus 
amounted to Rs. 1,200 and was written off as irrecoverable. 
As a remedial measure, all contract deeds which did not oontain 
provision for locked receptacles for the conveyance of mails 
were ordered to be set right 

SO lfiscellaneous losses not exceeding Re. 1,000 in each caJB (96 cues) 

MADRAS CIRCLE 

~l Loss due to issue and payment of thirteen bogus money orders for 
the total value of Rs. 5,900 /- prepared by a pa')ker of a Sub·Post 
Office during the pariod from the 7th May. 1945 to the 30th June, 
1945 and m!lde paya.ble to two 01' his friends. The official had 

/ free a.cce88 to all the Post Office aea1s and stamps required for the 
purpose as he was irregularly entrusted. with the task of stamping 
all money ardara presented f~r issue. .All the bogus ~on~y ord~ 
thus prepare~y him w.ere signed by himself as the 188wng clerk 
and the 'Postmaster' a.nd were inserted either between the other . 

1,200 0 0 

3,382 l' 6 

• 
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Nature of 1033 written off with plorticulars 

;genuine money orders when the money order bundles were being 
prepared or were placed by him in tltemail bag for disposal along 
with other unregistered articles. The fraud came to light on 
the 12th Jull, 1945 on receipt of a report from the Audit Office that 
certain money orders received as paid had no corresponding credit 
in the issue lists. The packer and his two accompalices were 
-convicted and sentenced to undergo rigorous imprisonment for 
'three years each with orders for confiscating some of the pro-
perties and the cash seized from the accused. Thus against the 
total loss of Rs. 5,900/-involved in the case, recoveries to the extent 
-of Rs. 3,022/- were effected from: (i) the Sub-Postmaster and foW' 
clerks of the office of issue of the money orders (R8. 1,260/-), (ii) 
a postman of the office of payment (R8. 50). (iii) the 
mother of the accused packer (Rs. 370/-), (iv) his sureties 
(Rs. 250/-) and (v) the sale proceeds of certain material object8 be-
longing to the accused (Rs. 1,092) and the balance of the loss 
amounting to Ra. 2,878/. was written off as irrecoverable although 
departmental proceedings against two more delinquent officials 
have not yet concluded ................... _ ............... . 

32 Loss due to misappropriation during the period from the 8th April, 
1946 to the 9th July, 1946 of the amounts of 12 money orders 
permanently and of 14 money orders temporarily by the money 
order clerk of a Sub-Post office by drawing money for them from 
the Treasury, accounting for them as paid at the window 
of the Post Office and charging the amounts in the list 
of mon~y orders paid with the remarks that '~vouchers 
will follow" in order to avoid early detection and to frust-
rate enquiries. The particulars of these money orders, the 
values of which he thus misappropriated, were either not entered 
in the Register of money orders received for payment or were en-
tered in it somewhere, after the Register had been examined by 
the Sub-Postmaster. In some cases, the entries relating to num-
bers of money orders and names of the offices of their posting, 
already made in the Register in respect of the money orders issued 
to the Postman for payment, were also altered or overwritten. 
The fraud came to light on the 9th July, 1946 as a result of in-
vestigation that followed the detection of certain discrepanci~ 
in the Register of money orders received for payment by the acting 
money order clerk who worked in his place during his absence on 
~alleave. The official was tried , con~cted and sentenced 
to one year's rigorous imprisonment but the conviction 
was set aside on appeal by the Sessions J udge wh~ order-
~ a retrial of the case which has not yet concluded. The 
departmental proceedings against the delinquent, officials, the 
Bub-Postmaster and the Supervisors of the Head Post 
Office have also not yet concluded and are kept pending 
till thl" result of the trial in the Court is known. The 
1088 involved in the oase (Rs.2,099-3-0) has, however, been writ-
ten off after taking into a.coount the sum of Rs. 300/- recovered 
from the sureties of the clerk 

83 Loss due to misappropriation during the period from October, 1944 
to February, 1945 of the value of 39 Money orders by a postman 
who forged the thumb impressions or signatures of the payees 
and the attesting witnesses. The fraud came to light on the 24th 
February, 1945 as a result of a oomplaint from the public. 
The official was convicted and sentenced to various terms of 
rigorous imprisonment and a fine of Rs. 800/- out of which a 
sum of Re. 799-4-0 was ordered to be paid to the Posts and Tele-
graphs Department, if realised. Only a portion of the fine could 
be recov·Jred. Two money order clerks found delinquent were 
punished with Penal recovery. Against the total loss of 
Rs. 1,725-4-0, recoverie3 to the extent of R9. 520-9-0 were effected 
as follows:-

(_) from the arrears of pay due to the postmm Rs. 108-2-~; 
, Ii.i.\ nnt nr RnM imoosed bv the Court Re. 27-7-0 : 

AmOUllt 
Rs. a. p. 

2,878 0 0 

1,799 3 0 
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Natul'e of loss written of with pa.rticulara 

(-1 from his sureties Rs. 250/- and . 
(iv) from two ofBOials respOnsible 'for contributory negligence 

, Re. 136/-. ',' , 

The balance of the loss of Rs. 1,204-11-0 was written off as irrecove. 
able. A sum of 1\&. 1,104-11-0 only out of the amount ,ordered 
to be written off could, however, be adjusted in the accounts as the 
balance of the'l088 still remains to be charged 

34 Loa due to misappropriation by an Extra Departmental Branch 
Postmaster durillg the period from January, 1935 to June, 194() 
by (i) non-credit or short credit of money tendered for deposit 
in Savings Bank Accounts, (u) withdrawal" on forged signatures of 
depositors or withdrawals of amounts higher than what the de-
positors sought to withdraw, (iii) use of the pass book of & 
deceased depositor in lieu of a fresh pass book for a depositor 
whose pass book had been used up and (w) unauthorised trans-
fer of accounts from one name to another. The frauds were covered 
up by making fictitious entries of interest in pass books and not 
diseovered as a result of non-submission of pass books to the Head 
Office. The frauds came to light whe~ on the death of the Extra 
Departmental Agent on the 21Bt/22nd June, 1940, an Inspector of 
Post Offices visited the office to appoint another man as the 
Branch Postmaster and examined some pass books. No legal 
action could be taken against the Branch PostmaSter as he was 
dead. The case revealed DO defect in the rules, but contributory 
negligence on the part of the departmental otBcials, none of whom 
except one Suh-Postmaster of theoftioe of 8OO0unt of the Branch 
Office, could be brought to book for want of necessary records 
which had been destroyed in the usual course. The heirs of the 
deceased were sued in a civil suit which was decreed for Re. 3,100/-
together with costs and interest. Only a portion of 'the amount 
could however, be realised. The total 1088 amounted to Re. 
7,17l-9-li, out of which a sum of Re. 2,775-4-4 was adjusted by 
(i) recovery from the delinquent Sub-Postmaster (Ra. 135/-), 
(i-1 recovery of the security (Re. 300/-), (iii) the realisation of 
the assets of the deceased and arrears of his allowances (Ra. 2,070/-
and (iv) the excess ,payments made to some depositors by the 
Extra Departmental Agent from his own pocket (Re. 270-4-4), 
leaving a net balance of Re. 4,396-5-4 which was written off under 
the orders of the Governor Get..eral 

31 Jrfisoellaneous losses not exceeding Re. 1,000 in each case (200 cases). 

\ 
UNITED PROVINCES CIRCLE 

36 Paid vouchers in respect of money orders amounting to Rs. 3,508-0-8, 
paid at a sub office wel'e destroyed in a raid on the Post Office dur-
ing the disturbances of August, 1942, and as such, the vouchers in 
support of the charge were not forthcoming. The charge was, 
therefore, taken as a loss and written off. Only two of the raiders 
could be prosecuted and they were convicted and sentenced 
to rig01'OUS imprisonment for two years 

3'1 Loss due to theft, in transit, of three accotmt bags for certain sub-
offices closed by a Head Post Ofti('~ on the 3rd Apnl 1947. The 
transit bags containing thellle account bags W8l'e duly l'eC8ived at 
the local R.M.S. office in good condition and with seals intact 
on the same evening, but when they W8l'e opened, one of the ac-
count bags was found missing altogether and the other two in an 
open condition, with no leather cash bag containing a cash remit-
tance of R8. 1,300 enclosed in them. The CMe was reported to 
the Police but the alleged culprit who W88 an outsider, could not 
be brought to book. The departmental enquiries also proved 
in vain. The entire 1088 of cash amounting to Re. 1,300/- was, 
therefore' ol'der«l to be written off as irrecoverable • 

Amount. 
RI. a. pO' 

1,104 11 () 

",,396 5 .. 

5,810 3 8 

3,508 0 8 

1,300 0 0 



:Serial 
No. 

" 
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Nature of loss written off with particulars. 

lB. Loss due to highway robbery of mails in a running train on the B. and 
N.W. Railway on the night of the 12/13th March, 1941, resulting 
in a total loss of Rs. 13,183-13-0 representing the value of 25 
insured articles (Re. 9,561/-) and cash and unpaid postage (Rs. 
3,622-13-0). Themail van waa not, it appears, fitted by the 
Railway authorities with expanded metal shutters wruchcould be 
bolted from .inside as prescribed in the Director General's Cir-
·cular No. Mails-65/40(7), dated the 30th March, 1940. The 
,question of aaking the B. and N.'V. Railway authorities to share 
a portion of the loss owing to the delay on their part in providing 
the safety devioes as desired by the Department, was also rais-
·ed by Audit bat not agreed to by Government. In all, 10 
.persons were arrested by the Police and challaned in this connec-
,tion, of whom 3 were ultimately acquitted by the Court and the 
il'9m8ining seven sentenced. to various terms of imprisonment 
'including fines which were also set aside by the High Court after 
·a sum of &.36-6-6 had been realised. The claims of the senders 
-of the insured a.iticles were duly satisfied and the 1088 of cash and 
.unpaid postage amounting ~ Re. 3,586-6-6 written off as irrecover-
. able 

'1G.An alleged theft took place in an Extra Departmental Sub P.ost 
Office on the night of the 8th January, 1946. The Police filed the 
case as they were of opinion that it was a case of embe7.zlement 
. and not of burglary. Departmental investigations did not reveal 
any defect in or infringement of rules. The total 1088 of 
cash involved,. in the case amounted to Rs. 3,207-8-10 and the 
Extra Departmental Agent was ordered to make good. the entire 
sum. The order W'88 later revised on appeal and the amount reduced 
to Rs. 300/- which was equivalent to his surety. The 
balance of the 1088 amounting to Rs. 2,907-8-10 was written off as 
irrecoverable 

-1&0. Loss of Rs. 5,000/- on the 3rd October 1944 from the custody of a 
Head Postman of a Head Post Office while at the counter of the 
Imperial Bank of India. The Assistant Treasurer of the Post 
Office was entrusted with vouchers for Rs. 30,000/- for the pur-
pose of bringing the amount from the Bank and the Head Postman 
was ordered to accompany the formw:. The vouchers were 
signed by both the officials before they left the Post Office. The 
Assistant Treasurer handed. over the signed vouchers to the Head 
Postman and did not actually accompany the latter to the Bank, 
but went there a little later. The Cashier of the Bank began 

to make payment to the Head Postman before the arri'\"'nl of the 
Assistant Treasurer. Meanwhile, the Head Postman with 
the 08P.hier's knowledge had been away from the 
counter, for about a minute to fetch some water to facilitate 
counting of the Currency notes received from the Cashier, leaving 
the amount with the latter. The Head Postman, on return to the 
counter, found a sum of Rs. 5,000/- missing. The C88hier of the 
Bank was strongly suspected to have committed the mischief and 
was sent up for trial, but was acqwtted. The question of res-
ponsibility of the Bank for the 1088 W88 taken up in view of the 
faot that payment W88 made to one official only notwithstanding 
the vouchers standing in the joint names of two, but the Bank's 
responsibility could not be established 88 both the officials had 
signed the vouchers before the payment. No recovery could also 
be made from the Head Postnlan and the Assistant Treawrer 
who were responsible for the loss, 88 the former died shortly 
after and the latter resigned. Necessary instructions to 
the effect that vouchers should not be signed except in the 
presence of the Cashier or the Treasurer of the Bank, etc., have 
·since been issued. to all concerned by the Director General of 
Posts & Telegraphs. 88 a safeguard against such losses in future. 
"file entire amoun~ of loss was written off • • • • • 

j", ; 

Amount; 
Re. A. P. 

3,586 6 6 

2,907 8 10 

5.000 0 0 
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Serial : 
No. I 

Nature of loss written off with particulars 

,41. Loss due to mob raids on certain Post Offices which were burnt and 
looted during the Civil Disturbances in August, 1942. Some 
of the raiders were prosecuted and sentenced to various terms of 
imprisonment. The loss of cash, postage and Defence Savinge 
stamps and J?aid money orders (Re. 13,836-13-0) being irrecover-
able was wntten off by the Central Government and that of 
Revenue stamps (Ra. 35-4-0) by the United Provinces Government 13,836 13 _ 0 

'2. Miscellaneous losses not exceeding Re. 1,000/- in each case (79 caaes) • 7,055 3 2 

Total :T. V. • 1,66,760 10 1 

ASSAM CmCLE 

43. Loss of Ra. 3,978/- from the custody of a petm of a Sub-Divisional 
Officer, Telegraphs, from the counter of a branch of the Imperial 
Bank of India on the 1st February, 1947. The Sub-Divisional 
Officer sent a peon to the looal branch of . the Bank with two 
cheques for a total amount of Rs. 4,002-1-C for enoashment with-
out arranging for an eacort. After having obtained ths amouut 
for the ohequM, the peon went to another ooun~ 
of the Bank for small change worth Rs. 22/-. in 
lieu of twenty-two one rupee notes. While counting the bits 
received in e~change, the peon p1aoed the remaining sam (ex-
cepting two one rupee notes and the one anna bit received at the 
former counter) of Re. 3,978/- on the left hand side of the counter 
table, wherefrom the money was removed by some unknown 
person. who could not be apprehended, in spite of t. departmental 
and the police enquiries. The Joss was not due to any defeat in the 
existing rules. It was due to negligence of the Sub-Divisional 
Officer, who did not send an escort with the peon to the Bank. 
The entire loss was written oft'in the joint accounts of~ undivided 
Govemmel,t of India. Departmental proceedings subsequently held, 
imposed a token recovery ofRs. 50/- only against the Sub-Dvisional 
Officer as he was held to have acted in good faith and in accordance 
with the existing practice in his oftlce 3,978 0 0 

GB..Um TOTAL • ·1,70,738 10 1 

• Amount of loss debited to the General Revenues on account of Savings 
Bank transactions 24,329 6 0 

Amount of loss debited to the Posts and Telegraphs ReVeDuea on 
account of Savings Bank and Cash Certificate transactiona 4,725 8 8 

Amount of 1088 debited to the Posta and TeJearaphs Revenues on 
account of other tn.naactions 1,41,683 11 5 

Total 1.70.738 10 1 
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APPENDIX XXIX 

RAILWAYS. 

Statement Showt·ng the L08ses ---_._------------- ~------------------. ------
S. No. Particulars of LOEB .Amount 

---.-..-.---------.--- -- ----.-----~-------

II 

1. Lou in G.I.P. Railwsy due to acts of violence by Railway Staff . 

2. Loas in M. &, S. M. Railway due to unauthorised operation of Rail-
way Grainshop identity cards after the date of termination of 
eervice • 

·This is only very approximate. In the absence of complete data. 
it has not been possible to assess the precise extent of loss. 

Ie Loy incurred by the E.I.B. in the pUfe·hase of potatoes 
Be. 1,000 was recovered from.the contractor. 

R .. 

-

-
---------------------------------------.--.~.-.- ----------------

4. LOll to M. &, S. M. Railway (In risk purchases against grain-shop 
contracts 19,600 

---------------------------------------.----------.. 
I). Loss involved in the running of Grocery Slops on Railways 4.:0,l)93 

---------------------------------------------
6. Loss in earnings due to ncn·rEvisicn of reduced fares . 30,COO 

--------------------------~------------~-----
7. Loss due to irregular use of ssloons . 

---.---------------------------------------~-. -----



s. No. 
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APPENDIX XXX 

I mporlanl Financial I rregularilw 

Partioulars of Losses 

Ministry oj IndtUtry and Supply 

1. Loss due to irregular procedure followed in the diapoaal or unused 
cotton twill striped shirts declared surpl\lS to the requirements 
of the Defence Services • . • . . • . 

2. L033 due to irregular procejure followed in disposal or Anti-gas 
capes declared surplus. . . • • • • . 

S. Loaa due to 8. of Q6rtain. qu~tity of Alluminium Powder at a rate 
lower than that fixed by Finance 

'- Loaa incurred by the Disposals Organisation in connoction with the 
sale of "Brass Rods and Rounds" 

5. Loss involved in the sale of surplus stores i . 
e. Loss incurred in connection with sale of Jute Canvas . 
1. Loss in connection with disposal or certain stores' takea. over 

from U.S.A. authorities 
S. Loss in disposal of certain U.S.A. surplus Stores . 

MiniBtry oj Food 

9. Loss to Government consequent on declaration of a consignment or 
meat being unfi~ for human consumption 

M invtry oj Labour 

10. Loss on account of embezzlement and defalcation 

MiniBtry oj Worb, Minu and PO'IDfW 
• 11. Loss due to stationery stores and oth<3r articles becoming unservice-

able owing to damage by rainwater, ravages by rats and white ants, 
etc. (book value) 

MiniBtry oj OommuMoaMoM 

12. Overpayment to an engineer from U.S.A. appointed for employment 
with the Civil Aviation Department 

M iniBtry oj Ezternal AJJair. 

13. Deet.ruction by fire of an out-post of the Assam Rifles . 

MiniBtry oj HeaUh 

14. Loaa in connection with purchase and sale I)f 1 oz. bottles for issue or 
chloroform. • • • . • • • 

GIPD-B8-20 )( or 1'-11-9-60-1,006 

Amount 

tll,OOO 

l73,000 

ll,500 

6,114: 
: 9,257 

2,55,954 

. 'I~OOO 
19,000 

6,068 

8,747 

18,838 

.7,200 

10.715 
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